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REPORT OF COMMITTEE IN COMPLIANCE WITH ORDER OF HON’BLE 

NGT, PRINCIPAL BENCH, NEW DELHI, DATED 02.06.2021 OF 

ORIGINAL APPLICATION NO. 101/2020 TITLED MADHUKAR DAHULE 

VS. STATE OF MAHARASHTRA AND ORS. 

 

1.0 BACKGROUND: 

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi has passed 

an order 02.06.2021 in the matter Original Application No. 101/2020 (Titled 

Madhukar Suryabhan Dahule Vs. State of Maharashtra & Ors). The copy of the 

order is given as Annexure-I. The matter is about open cast mining project of 

M/s Western Coalfields Limited (WCL), Majri Ta- Bhadravati, Dist-Chandrapur 

near the agricultural fields of the Applicant. It is alleged that due to mining 

project there is diversion of Koradi River/Nala which resulted into damage to the 

agricultural fields of the applicant due to backwater in Shirna River/Nala. Also, 

the applicant mentions that the diversion of river Koradi has been done without 

any permission from the competent authority.  

 

Writ Petition filed by Applicant- Shri Madhukar Dahule in Hon’ble High Court of 

Bombay at Nagpur, for seeking directions, transfers of Writ petition to Hon’ble 

NGT by Hon’ble High Court of Bombay at Nagpur, Allegation//Submission by 

Applicants, Submission made by the Collector Chandrapur, MPCB, Western Coal 

Field Ltd (WCL) etc along with the constitution of the committee and directions 

given by the Hon’ble NGT are reproduced here from the order of the Hon’ble 

NGT-  

 “1. The Application has been registered in Hon’ble National Green Tribunal 
(NGT) on transfer of a Writ Petition by the High Court of Bombay at Nagpur (Writ 
Petition No. 2190/2018), vide order dated 25.02.2020 as follows:-  

“We have heard learned counsel for the parties and perused the prayers 
that are made in the writ petition.  On hearing the learned counsel for the 
parties, we find that in view of provisions of Sections 14 and 15 of the 
National Green Tribunal Act, 2010 the Tribunal as constituted under that Act 
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would be in a position to adjudicate the prayers made in the present writ 
petition.  Similarly, in the light of observations made in paragraph 38 of the 
judgment in Bhopal Gas Peedith Mahila Udyog Sangathan & Ors. v. Union 
of India & Ors., AIR 2012 SC 3081, the said Tribunal would have jurisdiction 
as well as expertise to adjudicate  the prayers made in the writ petition.  
Hence the present proceedings are transferred to the National Green 
Tribunal, Western Zone Bench, Pune. Office to take necessary steps in that 
regard.”  

2.  The Writ Petition was filed by the applicant herein seeking, inter- alia, 
following directions:-  

(A) Direct the Chief Managing Director, Western Coalfields Limited, Majri-
Respondent No. 3 to furnish all information pertaining to the diversion of 
the said river Koradi before this Hon’ble Court;  

( B)  Direct the Western Coalfields Limited, Respondent No. 2 to compensate 
the present petitioner to the tune of Rs. 39,60,273/- with interest at the 
rate of 12% per annum; 

(C ) Direct the Tahsildar, Bhadrawati, District Chandrapur- Respondent No. 6;   
Collector, Chandrapur-Respondent No. 4 and Chief Managing Director, 
Western Coalfields Limited, Majri, Respondent No. 3, to take steps, so 
that no further loss is caused to the present petitioner and the field of the 
present petitioner in future and to restore the original position of the 
agricultural land of the petitioner and the Koradi river;  

 ( D)  During the pendency and final disposal of this petition, direct the Chief   
Managing Director, Western Coalfileds Limited, Majri, Respondent No. 3 to 
compensate the present petitioner to the tune of Rs. 39,60,273/- with 
interest at the rate of 12% per annum and further direct the Tahsildar, 
Bhadrawati- Respondent No. 6; Collector, Chandrapur-Respondent No. 4 
and the Chief Managing Director, Western Coalfields Limited- Respondent 
No. 3 to take steps, so that no further loss is caused to the present 
petitioner and the field of the present  

 
 (E )    Direct the present Respondent No. 1-State of Maharashtra to enquire into    

the    issue of diversion of river Koradi without permission by the Respondent 
No. 2 Western Coalfields Limited; petitioner in future and restore the original 
position of the land of the petitioner;”  

 
3.  Case set out in the Writ Petition is that the applicant is an agriculturist in 

village Palasgaon, Post Kuchna, Tahsil Bhadrawati, District Chandrapur. 
Open Cast Mining is being done near the fields of the applicant by the 
Western Coalfields Limited (WCL), Nagpur. In the process, flow of river 
Koradi was diverted by the officers of WCL, Majri and the said river Koradi is 
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made to flow through a canal besides the fields of applicant. The river so 
diverted meets Shirna river near the fields of applicant. The applicant is 
unable to cultivate his land and is suffering loss amounting to lakhs of 
rupees. The applicant wrote a letter dated 06.12.2015 raising this issue to 
the CMD of the WCL, followed by further such letters seeking compensation 
for the loss suffered and also sought information whether diversion of the 
river was after due permission. It was found that permission taken for 
diversion of the river was not from any competent authority. The applicant 
earlier approached the High Court by way of W.P. No. 6775/2016, Madhukar 
Suryabhan Dahule v. The State of Maharashtra & Ors. which was disposed of 
on 13.11.2017 with a direction to the Collector to conduct an inquiry and 
pass suitable orders within four months. The applicant made a claim for 
compensation of ₹39,60,273/- and also sought restoration of flow of the 
river. However, the Collector vide order dated 12.03.2018 merely directed 
the WCL to deepen the riverbed of Shingne. No inquiry was conducted 
whether diversion of the river was permissible under the law nor 
compensation was determined for the loss suffered by the environment and 
by the applicant. On further representation, the Tahsildar, Bhadrawati 
issued letter dated 28.07.2017 to the WCL that the applicant has suffered 
loss due to change of the flow of the river as Survey No. 46/1 was damaged 
due to embankment of sand but no compensation was determined nor paid 
by the WCL…….. 

 
4.  The WCL filed its reply to the effect that the diversion was approved by the 

Central Design Organization, Nasik, which comes under the Water Resource 
Department of Government of Maharashtra. NOC was sought from the 
S.D.O., Warora, on which the Tahsildar, Bhadrawati permitted diversion. 

 
5.    The stand of the Maharashtra State PCB is that Board Officer had visited the 

diversion spot on 24.07.2019 and the following was found:- 
  “a)  Koradi River is diverted near bridge on Wani-Worora Road in north East 

direction. 
  b)    It is observed that WCL, New Majri Under Ground to Open Cast Coal 

mine boundary, Embankment and over burden dump are along the 
bank of River Koradi. 

c)      The Koradi River meets with Shirna River at place which is 200 meters 
away and at downside of complainant's farm land. 

d)    Water flow was not observed in Koradi River. However some stagnant 
water was observed at Shirna River, at the confluence place. 

e)   Backwater in Koradi River and Shirna River was not observed near 
confluence area of both Rivers. Also backwater was not observed at 
the Complainants farm land. 

f)    Shirna River further meets Wardha River after confluence place. 
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g)   During course of visit overburden dump was observed along bank of 
Shirna River after confluence place. This OBD is dumped by WCL, New 
Majri Under Ground to Open Cast Coal mine. 

h)  At the time of visit the farm land was found under cultivation and 
agriculture use and had standings crops. 

i)  The Mine water of above said WCL mine is extracted from mine pit. 
The same is collected in collection pond and provided primary primary 
treatment such as settling pits and the treated mine water is reused 
for dust separation, firefighting and remaining mine water is 
discharged into the nalla which further leads to Koradi River. However 
during the course of visit the nalla was found dry and there was no 
discharge of WCL mine water into the Nalla/ River. 

j)  The above said WCL mine has vehicle repairing and washing 
workshop. For the treatment of waste water generated from the 
above said workshop, WCL has provided Effluent Treatment Plant. 
During the course of visit the Workshop was not in operation. 

k) It is observed that Koradi River is diverted by WCL, in the WCL mine 
lease area and further it passes through lease area and meets W 
Shirna River. 

l)  Complainant's agriculture land is outside the WCL mine lease area. 
m)  The approximate length of Koradi River from diversion point upto the 

confluence of Koradi and Shirna River is around 2 Kms.” 
 

6.  The stand of the Collector is that on inquiry damage of crop was found due 
to back water of the river, upon which order dated 12.03.2018 was passed 
directing WCL to deepen the Shirna river. 

 
7.  We have heard Learned Counsel for the applicant. None appears for the 

respondents. We have perused the available record with the assistance of 
learned Counsel for the applicant. 

 
8.  From the above resume, it is clear that there is diversion of the river and also 

damage to the fields of the applicant. Diversion of the course of river is a 
serious matter which cannot be undertaken merely on the basis of 
permission for mining. EC granted for mining cannot contemplate this being 
done. It is not shown to be part of the project for which EC has been granted. 
Change of course of river has huge implications on environment which have 
never been studied without which such change of course cannot be held to 
be justified merely because the design is approved by some authority or 
permission is granted by the Tehsildar which authorities obviously have no 
expertise nor authority to assess environmental impact. The matter is 
covered by public trust doctrine as laid down in M.C. Mehta v Kamal Nath & 
Ors.1 The statutory authorities under obligation to protect environment 
have miserably failed in their duty in breach of trust reposed in them. The 
Project Proponent (PP) has thus to be held accountable for retoration of the 
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environment by way of polluter pays principle and for taking restoration 
measures which need to be scientifically assessed. Though the Collector has 
directed deepening of river Shirna, the same by itself cannot be held to be 
adequate either for restoration of the environment or for compensating the 
applicant. It appears that the authority responsible for monitoring 
compliance of the conditions of Environment Clearance needs to look into 
the matter. Further, any changes in the stream obstructing the flow are 
prohibited under Section 24 (1)(b) of the Water (Prevention & Control of 
Pollution) Act, 1974 as follows: 

 
“24(1)(b) no person shall knowingly cause or permit to enter into any stream 
any other matter which may tend, either directly or in combination with 
similar matters, to impede the proper flow of the water of the stream in a 
manner leading or likely to lead to a substantial aggravation of pollution due 
to other causes or of its consequences.” 

 
9.  Accordingly, we direct the WCF to take appropriate measures for restoration 

of environment and compensating the applicant. We also appoint seven-
member joint Committee comprising representatives of the MoEF&CC, 
Ministry of Jal Shakti, CPCB, State PCB, Irrigation and Agricultural 
Departments, Government of Maharashtra and District Magistrate, 
Chandrapur. CPCB and State PCB will act as nodal agency for coordination 
and compliance. 

 
10. The Committee may visit the site and conduct all other proceedings online 

and look into the extent of damage to the environment and to the fields of 
the applicant and suggest remedial measures over and above the measures, 
if any, taken by the WCF so far, including the amount of compensation on 
polluter pays principle to cover the cost of restoration and compensation to 
be paid to the victims. First meeting of Committee may be held within one 
month and its report may be furnished to this Tribunal within two months 
thereafter by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/ OCR Support PDF and not in the form of Image PDF which 
may also be uploaded on the website of State PCB simultaneously so that 
the concerned parties/Departments can access the same for further course 
of action. A copy of the report also may be furnished to the WCF for 
compliance/response. The Committee will be free to interact with all the 
stakeholders and take the assistance of any other expert 
organization/individual.” 

 

2.0 THE COMMITTEE: 

In compliance to the aforesaid order, seven-member joint Committee comprising 

representatives of the MoEF&CC, Ministry of Jal Shakti, CPCB, MPCB, Irrigation 
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and Agricultural Departments, Government of Maharashtra and District 

Magistrate, Chandrapur, constituted, as follows:  

 

Name of Member/ Representative   Department/ 
Organization  

Shri S.S. Bonal  
Director,   
Regional Office, Nagpur Central Water 
Commission (CWC) 
 

 
Ministry of Jal Shakti 

Dr P.R. Sakhare  
Scientist ’E’,  
Integrated Regional Office, Nagpur 
 

Ministry of Environment, Forest 
& Climate Change  

Shri Subhash Shinde  
Sub Divisional Magistrate (SDM), Warora 
 

Collector Office, Chandrapur  

Shri S.B. Kale 
Executive Engineer 
 

Irrigation Department, 
Chandrapur 

Shri C. S. Thakre  
Sub-Divisional Agriculture Officer 
 

Agriculture Department, 
Warora 

Shri Pratik Bharne  
Scientist ’E’,  
Regional Directorate, Pune 
 

Central Pollution Control Board  
(Nodal Agency) 

Shri Umashankar Bhadule  
Sub Regional officer 
 

MPCB Chandrapur  
(Nodal Agency) 

 

3.0 SCOPE OF COMMITTEE: 

The Committee was directed to: 

 visit the site and conduct all other proceedings online, 

 look into the extent of damage to the environment and to the fields 

of the applicant,  

 suggest remedial measures over and above the measures, if any, 

taken by the WCF so far, including the amount of compensation on 
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polluter pays principle to cover the cost of restoration and 

compensation to be paid to the victims. 

4.0 APPROACH BY THE COMMITTEE: 

 Preliminary Meeting on 02.07.2021 was held through video 

conferencing with committee members 

 Site visit on 28.07.2021 along with Applicant and officials of M/s WCL, 

Majari followed by meeting of committee members with officials of 

M/s WCL. 

 Meeting through VC on 29.10.2021, 17.11.2021, 14.01.2022 

 Information/Data/Reports/Comments collection from different 

concerned departments/members, discussion and preparation of 

Report  

 

5.0 OBSERVATIONS & FINDINGS  

5.1 ABOUT AREA- RIVERS, NEARBY VILLAGES, AGRICULTURE FARMS/LANDS 

OF APPLICANT AND WESTERN COAL FIELDS (WCL), MAJRI, TALUKA-

BHADRAWATI, DIST- CHADRAPUR  

The area is at a distance of about 140 km from Nagpur via Warora located 

in eastern part of Maharashtra in Vidarbha. The Majri railway station, within 

the area is located about 17 km from Warora railway station on the Wardha- 

Kazipeth main branch of Central Railway. The Majri-Wani branch line passes 

through the central part of New Majri Colliery separating New Majri UG to 

OC mine in northern side from New Majri Sector-IA & IIA Extension OC in 

southern side. National Highway- 930 passes along the northern boundary of 

the project connecting Warora and Wani town. Many coal mines (New Majri 

Sector-IA and IIA OC, Navin Kunada OC, Kolar Pimpri OC etc) are located in 

south of the project. 

The location map of Mine (M/s WCL), nearby villages, rivers and are shown in 

the following maps/images-  
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IMAGE 1 - LOCATION OF MINE M/S WCL NEW MAJRI TA- BHADRAVATI, DIST 
CHANDRAPUR 

 

IMAGE 2- LOCATION PLAN SHOWING AERIAL DISTANCE FROM NEARBY 

TOWNS/VILLAGES  

 

 

Yekona I & II 
OC 
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5.1.1 RIVERS/ NALA  

The Wardha River (major river) flows along the mine boundary in south-west of 

the Mine. Shirna River flows adjacent to the North Eastern and Eastern side of 

the mine boundary which is joined by diverted Koradi Nala (which passes within 

the mine boundary near to the northern side of the mine) and Konda Nala 

before meeting with Wardha River in South-East Side. The Shirna, Koradi and 

Konda Nallas are non-perennial. Locations of these River/Nala and micro-

watersheds is shown below Image-3.  

 

 

IMAGE 3-PLAN SHOWING RIVERS/NALAS NEAR MINE M/S WCL NEW MAJRI 

 

5.1.2 VILLAGES  

The villages in the vicinity of the mines are Kuchana, Shivajinagar, Palasgaon, 

Naglone and Patala. The land of these village is mostly used for cultivation 

purpose. Cash crop like cotton, chilies etc are also grown apart from standards 

agriculture product like rice, wheat & jawar. The forest near the mines are 

mostly of type- Jhudapi Jungle.  
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5.1.3 AGRICULTURE LANDS OF APPLICANT 

The Applicant Shri Madhukar Dahule has two agriculture lands i.e. one is just 

near the confluence point of Shirna River and diverted Koradi Nala (Survey No. 2 

Village Palsagaoan, Area-0.74 HR) and other (Survey no. 46/1, Village Palasgaon 

Area-1.44 HR) which is away from confluence point, which is also besides Shirna 

River but in the upstream side of the confluence point. Survey No 2 belongs to 

Madhukar Suryabhan Dahule, Parshuram Shreehari Dahule, Namdev 

Ramchandra Dahule and others. 

 

5.1.4 M/S WESTERRN COALFIELDS LIMITED (WCL) 

M/s Western Coalfields Limited (WCL) is one of the eight Subsidiary Companies 

of Coal India Limited (CIL) which is under administrative control of Ministry of 

Coal, Govt of India. The Mine is located in Bhadrawati Tehsil of Chandrapur 

district of Maharashtra.  

 

Earlier, the mine was underground situated in the Wardha Valley Coalfields of 

Western Coalfield. The New Majri Underground (UG) was converted from 

erstwhile New Majri underground Colliery into Open Cast (OC) mine. New Majri 

underground colliery was extensively worked since pre-nationalization days 

developing only 6 m thickness (in two sections) out of a total of about 17 m of 

workable composite coal seam by Bord & Pillar method of working.  

 

The expansion of the Mines (New Majri Underground Mine (UG) to Open Cast 

(OC)) carried out in the year 2011, 2017 and 2021. Certified EC compliance 

report dated 25.11.2016 and 01.10.2019   issued by RO, MoEF&CC, Nagpur for 

EC granted dated 18.02.2011 and dated 13.02.2017, respectively are also 

provided. The details of Environmental Clearances (EC) from MoEF&CC, Certified 

EC compliance reports along with mine capacity, area and year are given in 

Table-01, and copies of the EC, Compliance Reports by RO, MoEF&CC Nagpur are 

provided as Annexure-II (A),  II (B) , Annexure- III (A) , III (B), III (C ) & Annexure-
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IV. MPCB has issued Consent to M/s WCL which is valid up 31.03.2022. The CTEs 

& CTOs are given in Annexure-V.  

TABLE-01 

DETAILS OF ENVIRONMENTAL CLEARANCES (EC) PROJECT/MINES- NEW MAJRI 

UNDERGROUND MINE (UG) TO OPEN CAST (OC) Mine –M/S WCL NEW MAJARI, 

TA- BHADRAVATI, DIST CHANDRAPUR 

Year  Production 
Capacity of 
Mine 

Mine Lease 
(ML) Area  

Details of EC/Certified EC 
Compliance Reports   

Annexure 

2011 0.35 to 0.80 
MTPA 

479.16 ha 
Tenancy 
land: 460 ha 
Agriculture 
land:18.95 
ha 
Forest land: 
00 

MoEF&CC vide ref no. J-
11015/25/2008-IA.II (M) Dt. 
18.02.2011  

Annexure-
II (A) 

Certified EC compliance 
report issued by RO, 
MoEF&CC, Nagpur vide 
letter no. F No. 3-16/2011 
(ENV) dated 25.11.2016  

Annexure-
II (B) 

2017 0.8 to 1.20 
MTPA 

--do-- EC for Expansion- MoEF&CC 
vide letter no.  J-
11015/25/2008-IA.II(M) 
dated 13.02.2017 and 
further Amendment dated 
30.11.2017. as per condition 
no. 11 of the aforesaid EC 
(At sr. No. 3), this EC dated 
13.02.2017 supersedes the 
earlier EC granted vide letter 
no. J-11015/25/2008-IA.II(M) 
dated 18.02.2011.  

Annexure-
III(A) & III 
(B) 

Certified EC compliance 
report of the EC granted vide 
letter dated 13.02.2017 of 
RO, MoEF&CC, Nagpur vide 
letter no. F.No.EC-
607/RON/2017-NGP/5788 
dated 01.10.2019  

Annexure- 
III (C ) 

2021 1.2 to 3.00 
MTPA 

479.16 to 
706.28 ha 
Tenancy 
land:  
460 +220.30 
ha=680 ha 

EC for Expansion-  MoEF&CC 
vide its letter no. IA-J-
11015/25/2008-IA.II(M) 
dated 01.01.2021  

Annexure-
IV 
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Agriculture 
land: 
18.95 
+6.82=25.77
ha 
Forest land: 
00 

 

5.2 ISSUES RAISED BY THE APPLICANT: 

5.2.1 DIVERSION OF RIVER/NALLA WITHOUT PERMISSION 

(I) As per natural course, Koradi Nala used to traverse (2.5 KM) through mine 

lease area of Majri coal mine. Due to expansion/conversion of 

underground to open cast mining, the Koradi Nala is diverted with 

construction of new channel called diverted Koradi Nala having length 2 

KM. 

   

(II) The proposal for diversion of Koradi Nalla was included in the Mining Plan 

as well as Environment Management Plant (EMP) (2010) submitted to the 

MOEF&CC for grant of EC (08 MTPA-0.8 MTPA). The EMP prepared based 

on Term of Reference (ToR) issued by MoEF&CC dated 19.03.2008 which 

is issued with reference to Application made by M/s WCL (0.8 MTPA) on 

09.01.2008. Further, MOEF&CC granted EC bearing no. EC No. J-

11015/25/2008-IA, II(M) Rt. Dated 18/02/2011 Annexure-II (A) with 

Specific Condition- No. (ii) regarding diversion of Koradi Nala. It is 

stipulated in the aforesaid condition that- 

“Prior approval of the Flood and Irrigation Dept. shall be obtained for 

diversion of Nala of 2.5km stretch flowing within the ML areas. Mining 

areas shall be undertaken maintaining a minimum safe distance from 

nala/river. Stone pitching should be done on the embankment of 

nalla/river side. OB for construction of embankment shall be ascertained 

for suitability for construction purpose. Stone pitching shall be undertaken 

along river/nalla.” 
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Thus, it is evident that PP has submitted the intent of Koradi Nala 

diversion before the MOEF&CC through incorporating the same in their 

documents and accordingly MOEF&CC has granted EC stipulating the 

above condition (Annexure-II A).  

 

The compliance report (dated 25.11.2016) of the EC (dated 18.02.2011) 

prepared by RO, MOEF&CC Nagpur is attached as Annexure- II (B) with 

observation on this Specific Condition No. ii, as- “PA submitted that CDO, 

Nasik vide letter no. CDO/Dam/ED-2/(59)/90/2016  dated 29.03.2016 

approved the diversion plan/design for the diversion of nallah. Copy of the 

letter is enclosed as Annexure -2.As per the design approved by CDO 

Nasik, the construction of diverted nallah has been completed before 

onset of monsoon.  Grass seeding has been done on the embankment and 

sand bags are placed on rain cuts to prevent soil erosion.PA submitted 

that stone pitching along the nallah will be completed before the onset of 

next monsoon. PA also submitted that no mining operation will be carried 

out within 50 meters of either side of nallah.” 

 

Subsequently, MoEF&CC granted EC for expansion (0.8 MTPA to 1.2 

MTPA) vide letter no.  J-11015/25/2008-IA.II (M) dated 13.02.2017 and 

Amendment dated 30.11.2017 based on the Compliance Report prepared 

by RO, MoEF&CC Nagpur dated 25.11.2016, EMP submitted by M/s WCL, 

and deliberation before Expert Appraisal Committee (EAC), MoEF&CC. As 

per condition no. 11 of the aforesaid EC, this EC dated 13.02.2017 

supersedes the earlier EC granted vide letter no. J-11015/25/2008-

IA.II(M) dated 18.02.2011. Further, MoEF&CC granted EC for expansion 

(1.2 MTPA to 3.0 MTPA) vide letter no. IA-J-11015/25/2008-IA.II (M) 

dated 01.01.2021 based on the Compliance report prepared by RO, 

MoEF&CC, Nagpur dated 01.10.2019, EMP submitted by M/s WCL and 

deliberation before Expert Appraisal Committee (EAC), MoEF&CC. 
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It is inferred that the expansion of the Mines carried out in the year 2011 

from Underground Mine (UG) to Open Cast (OC) Mine, and subsequently 

for the capacity in 2017 (0.8 MTPA to 1.2 MTPA) and 2021 (1.2 MTPA to 

3.0 MTPA. 

 

(III) As per Specific Condition in EC issued by MOEF&CC, WCL approached the 

Central Designs Organizations (CDO) with Application for design of Koradi 

Nallah diversion vide letter No.WCL/MA/AGM/LEGAL/11/1338 Dated 

02/06/2011. CDO, Nashik comes under Water Resource Department, 

Government of Maharashtra engaged in the design of all major structures 

in the state of Maharashtra. Approval from Director General, 

Maharashtra Engineering Research Institute, Nasik is taken on 

05/10/2013 and Agreement for this work was signed between WCL, Majri 

Area & CDO Nasik on Dated 18/05/2015. 

 

Accordingly, CDO prepared & submitted designs for diversion for Koradi 

River/Nala to WCL Majari Area vide its Letter/Technical Note 

CDO/DAM/ED-2/14/2016 dated 31/03/2016 along with- A REPORT ON 

DESIGN FOR DIVERSION OF KORADI NALLA IN BHADRAVATI TEHSIL DIST. 

CHAI\DRAPUR, WESTERN COALFIELDS LINIITED, MAJRI AREA (Annexure-

VI) 

 

Sub-Area Manager, New Majri Sub Area, WCL submitted the Nala 

Diversion Design and drawings to the Superintending Engineer, 

Chandrapur Irrigation Project Circle (CIPC), Chandrapur for getting No 

Objection Certificate (NOC) to the said Nala diversion work vide WCL 

letter No. WCL/MA/NMSA/SAM/16-17/73 dated 11.04.2016 (Annexure-

VII). Superintending Engineer, CIPC, Chandrapur further forwarded said 
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proposal for NOC to Chief Engineer, Water Resource Department, Nagpur 

vide letter no. 3134 dated 21/06/2016.  

 

(IV) In the meantime, Tehsildar, Bhadravati vide letter dated 20.05.2016 

(Annexure - VIII) instructed Chief General Manager, Western Coal Fields 

Limited, Majri Area Kuchana to complete the diversion work of Koradi 

Nala by 31.05.2016, based on the meeting held on 16.05.2016 in his 

office regarding natural calamity and obstruction of work of Koradi Nala 

near the new Majri mine by Farmers for their demand. It was mentioned 

by Police Station Officer at the meeting that if the work on Koradi Nala 

was not completed before the monsoon, water might seep into the 

nearby village and a serious situation could arise and the Patala-Wani 

road could also be closed. It is further mentioned in the Tahsildar letter 

that Chief General Manager would be personally responsible if this 

incidence leads to any difficult situation.  

 

(V) It is mentioned by the WCL that based on the above instruction of 

Tahsildar that diversion of Koradi Nala was carried out as per design 

provided CDO Nasik. 

 

(VI) Subsequently, Asst. Supt. Engineer Chandrapur Irrigation Project Division 

communicated vide letter dated 03.04.2017 to Chief. Engineer Water 

Resource Department, Nagpur (Annexure-IX) that Asstt Executive 

Engineer, Irrigation Department, Warora (Field Officers) along with WCL 

officials visited the Nala diversion site on date 02/05/2016. 

 

It is mentioned in the letter further that on perusal of all the facts, it 

appears that the WCL has completed the works of Nala Diversion prior 

to the permission of the Vidarbha Irrigation Development Corporation 

(Irrigation Department, Govt of Maharashtra). Therefore, there is no 
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reasonableness to issue No Objection Certificate for the diversion work 

of the Nala.   

 

It is also mentioned in the said letter dated 03.04.2017 that in connection 

with Writ Petition No. 6775/2016, WCL informed that Gram Panchayat of 

Naglon (letter date 30.12.2016) and Gat Gram Panchayat Vislon-

Palasgaon (letter dated 26.03.2017) has given letters. The copy of letters 

from Gram Panchayat are attached as Annexure-X. It is mentioned in 

these letters that WCL authorities have completed the work properly prior 

to the monsoons as per the order of Tahsildar Bhadrwati, in the year 

2016-2017 (May 2016 June 2016). There was no damage to the village 

because of the works carried out by WCL authorities and also there was 

no crop damage leading economic loss is not observed to any of the 

fames in the village. Every year due to heavy rains flood would take place, 

but this year the Koradi Nallah had been deepen thrice and in spite of 

heavy rains flood like situation didn’t occur. 

 

(VII) The sequence of events wrt submission/permissions/visits related to 

diversion of Koradi Nala are summarized in the Following Table-02. 

TABLE 02- SEQUENCE OF EVENTS  

EVENTS DATE 

Application for EC submitted by WCL (0.80 MTPA) 09.01.2008 

ToR granted by MoEF & CC 19.03.2008 

Public Hearing completed 09.09.2008 

Submission of Final EIA / EMP to MoEF & CC  05.06.2010 

Grant of EC for New Majri UG to OC by MoEF & CC (0.80 

MTPA) with Specific Condition (ii) regarding prior 

approval of the Flood and Irrigation Dept. for diversion of 

Nala of 2.5km stretch flowing within the ML areas. 

18.02.2011 

WCL approached to Central Design Organization (CDO) 

for obtaining design of diverted section of Koradi Nalla 

02.06.2011 

Approval from Director General, Maharashtra 05.10.2013 
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Engineering Research Institute, Nasik 

Agreement signed between WCL, Majri Area and CDO 

Nasik 

18.05.2015 

Field visit by officials of CDO, Nasik 17.06.2015 

CDO Nasik accepted the request and submitted the 

design of diverted section of Koradi Nalla to WCL 

29.03.2016 

WCL submitted the NOC application along with design 

and drawings for diversion of Koradi Nalla to 

Superintendent Engineer, Chandrapur Irrigation Project 

Circle Chandrapur  

11.04.2016 

Supdt. Engineer CIPC forwarded the letter to Executive 

Enginer, Chandrapur Irrigation Division (CID) office for 

inspection and report 

18.04.2016 

EE, CID sent letter to AEE, Warora Subdivision for 

inspection & submission of report 

25.04.2016 

Visit of AEE Warora Subdivision to diversion site and 

submission of report to EE CID for further action wrt 

application for NOC  

02.05.2016 

EE CID submitted the report to SE CIPC for further action 19.05.2016 

Meeting at Tahsil Office Tehsildar, Bhadravati regarding 

natural calamity and obstruction of work of Koradi Nala 

near the new Majri mine by Farmers for their demand. 

16.05.2016 

Date of start of construction of diversion of Nala 17.05.2016 

Tehsildar, Bhadravati vide letter dated 20.05.2016  

instructed Chief General Manager, WCL, Majri Area 

Kuchana for completing the diversion work of Koradi Nala 

before 31.05.2016 

20.05.2016 

Date of end of construction/completion of construction 

of diversion of Nala 

17.06.2016 

Superintendent Engineer, CIPD, Chandrapur forwarded 

the proposal of NOC to Chief Engineer, Water Resource 

Department, Nagpur 

21.06.2016 

Gram Panchyat Letter to WCL- have completed the work 

properly prior to the monsoons as per the order of 

Tahsildar Bhadrwati, during May 2016 to June 2016, no 

31.12.2016 
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damage to the village because of the works carried out 

by WCL authorities and also there was no crop damage 

leading economic loss etc 

Asst. Supt. Engineer Chandrapur Irrigation Project 

Division to Chief Engineer Water Resource Department 

dated 03.04.2017 and communicated that on perusal of 

all the facts, it appears that the WCL has completed the 

works of Nala Diversion prior to the permission of the 

Vidarbha Irrigation Development Corporation. Therefore, 

there is no reasonableness to issue No Objection 

Certificate for the diversion work of the Nala.   

03.04.2017 

 

(VIII) From the above, it can be inferred that though WCL has applied for the 

NOC for the Koradi Nala Diversion, diversion of Koradi Nala carried out 

within one month (17.05.2016-17.06.2016) before getting NOC from 

Irrigation Department, however, as per the instruction of Tahsildar 

Bhadravati for completion of the diversion work of Koradi Nala by 

31.05.2016, based on the meeting held on 16.05.2016 in his office 

regarding natural calamity, obstruction of work of Koradi Nala near the 

new Majri mine by Farmers for their demand and as per feedback given 

by Police Station Officer regarding seeping of water into the nearby 

village, serious situation could arise and the Patala-Wani road could also 

be closed, if the work on Koradi Nala not completed before the monsoon. 

It leads to inference that WCL has reached to level of production in open 

cast mining where it disturbed the natural course of Koradi Nala through 

their mining lease area and there is no other alternative than diversion 

before monsoon. Further, WCL kept about three months (from 

submitting the Application on 11.04.2016) to complete the diversion 

work including time for getting the NOC from the Irrigation Department.  

There is lot of gap of time from approach of WCL to Central Design 

Organization (CDO) for obtaining design of diverted section of Koradi 

Nala on 02.06.2011 to CDO Nasik accepted the request and submitted 
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the design of diverted section of Koradi Nala to WCL on 29.03.2016 i.e. 

about almost 5 yrs and then only about three months from submitting 

application for NOC to completion of diversion work. It is informed by 

WCL that diversion work is completed in one month (from 17.05.2016 to 

17.06.2016). However, committee is of the opinion that the completion 

of diversion work seems to be not possible within one month.   

 

(IX) The Salient features of the Koradi Nala & diverted Koradi Nala and other 

features such as River/Nala lengths, previous land use pattern etc are 

given as follows: 

 

TABLE: 03 

SALIENT FEATURES OF THE KORADI NALA & DIVERTED KORADI NALA 

 

 Koradi River/Nala Diverted Koradi Nala 

Length  2.5 KM 2 KM 

Depth  2-3 m Avg Depth 6 m ( max- 9 m) 

Widh  6-9 m 25-30 m 

 

Date of start of work i.e. diversion of Koradi Nala 
through new Channel 

17.05.2016 
 

Date of Completion of Work 17.06.2016 

Distance between earlier confluence point of Koradi 
River/Nala to Shirna Nala and present confluence of 
diverted Koradi Nala to Shirna Nala: 

1.30 KM along 
Shirna Nala 
 

Distance from Confluence point of diverted Koradi Nala 
& Shirna Nala to confluence of Shirna Nala with 
Wardha River 

7.5 KM 

Earlier Land use pattern from which diverted Koradi 
nala passed/ acquired land 

Agriculture 

 

The location map/photos showing Koradi Nala (before and after 

diversion), Shirna River/Nala, and Applicants Land & Mines are given 

below-  
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IMAGE 4-AGRICUTURE LAND OF APPLICANT, DIVERTED KORADI NALA & SHIRNA NALA (Source: WCL) 
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IMAGE 5- KORADI NALLA BEFORE AND AFTER DIVERSION (Source: WCL) 
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IMAGE-6 DIVERTED KORADI NALA AND STONE PITCHING ALONG WITH RETAINING WALL 

 (Source: WCL) 
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IMAGE 7- DISTANCE BETWEEN DIVERTED KORADI NALA AND LAND OF APPLICANT  

(PLANTATION DONE BY WCL ON ACQUIRED LAND) (Source: WCL) 
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Photographs taken during the committee visit on 28.07.2021 are provided below: 

 

 

Image-08 

 

Image -09 

Image 08 & 09:  Koradi Nala entering into the Mine area and further diverted towards left  
(photo taken from Wani-Warora road during the committee visit on 28.07.2021) 

 

Original Koradi Nala 
Diverted Koradi Nala 
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Image-10 Diverted Koradi Nala before meeting/confluence with Shirna Nala  

 

 

 

Image-11 Confluence of diverted Koradi Nala (right side) and Shirna Nala (left side)  
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Image-12 Shirna Nala U/s side before confluence of diverted Koradi Nala  
(Photo taken from road to Palasgaon during site visit on 28.07.2021) 

 

 

Image-13 Shirna Nala in front of agriculture land of the Applicant (Surevy No. 2)  
before confluence of diverted Koradi Nala 
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Image-14 Crop standing at Applicant land (Survey No. 2) near confluence point of  
diverted Koradi Nala & Shirna Nala 

 

 

Image-15 Crop standing at Applicant land (Survey No. 46/1) away from confluence point of  
diverted Koradi Nala & Shirna Nala which is near bank of Shirna Nala 
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(X) Regarding provision of permission/consent for diversion of River/Nala 

and construction of canal/nala/dam/bandhara etc, committee have 

gone through some regulations such as Irrigation Acts, Coal Regulation 

Acts, etc and observed following - 

  

(A) As per Central Water Commission (CWC) November, 1997 publication on 

"Legal instruments of River in India, Vol-I- constitutional provision, 

central laws and notification" in which constitutional provisions under 

Seventh Schedule (Article 246) under List-I (Union List) & List-II (State List) 

has been mentioned (at p. no. 1-3).  

 

Under List-II (State list), entry no. 17 which is reproduced here -Water, 

that is to say, water supplies, irrigation and canals, drainage and 

embankments, water storage and water power subject to the provisions 

of entry 56 of List-I. List-I (union list) entry no. 56 is also reproduced here- 

Regulation and development of inter-state rivers and river valleys to the 

extent to which such regulation and development under the control of the 

Union is declared by Parliament by law to be expedient in the public 

interest.  

 

Thus, the matter of “provisions under any Act/Rule/Notification/GR” for 

permission of diversion of Nala/River, bestows State Government to 

enact, within the constitutional provision.  

 

(B) As per Maharashtra Irrigation Act, 1976 Part-III Construction & 

Maintenance of Canals, under Section-19- Removal of obstructions to 

drainage and Section- 22 - Construction of Drainage works, it is stipulated 

that when drainage works are necessary Appropriate Authority may 

order scheme to be carried out. Section -19 and Section - 22 are 

reproduced here-  
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“19.  Whenever it appears to the appropriate authority that injury to 

the public health or public inconvenience or to any canal or to any 

land for which irrigation canal is available, has arisen or may arise 

from the obstruction of any river, stream or natural drainage-

course, the Appropriate Authority may, by notification in the 

Official Gazette, prohibit, within limits to be defined in such 

notification, the formation of any such, or may, within such limits, 

order the removal or other modification of such obstruction. The 

contents of the notification shall also be published in a newspaper 

having wide circulation within such limits. 

 

Thereupon, so much of the said river, stream or natural drainage-

channel as is comprised within such limits, shall be held to be a 

drainage work as defined in section 2” 

 

“22. Whenever it appears to the Appropriate Authority that any 

drainage work is necessary for the public health or for reclamation 

of land, or for the improvement of the proper cultivation or 

irrigation of any land, or that protection of floods or other 

accumulators of water, or from erosion by any river, is required for 

any land (or that a sewage disposal scheme is required for disposal 

of effluent from any sewage scheme), the Appropriate Authority 

may cause a scheme for such work to be drawn up and carried  into 

execution ; and the person authorized by the Appropriate Authority 

may exercise in connection therewith the powers conferred on 

Canal Officers by section 13, 14 and 15 and shall be liable to the 

obligations imposed upon Canal Officers by Section 17 and Section 

77. 

(When Drainage works are necessary Appropriate Authority may 

order scheme to be carried out.)” 

 

“Appropriate Authority”, in relation to a canal constructed, 

maintained, controlled or managed by the State Government or the 

Company or a Zilla Parishad means the State Government, the 

Company or the Zilla Parishad respectively; 

 

As per, Chapter-IV- FUNCTIONS AND POWERS OF CORPORATION, Section-

22 Prohibition of construction of dam, bandhara, weir, etc. except with 
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approval of Corporation under Vidarbha Irrigation Development 

Corporation Act 1997- 

“22.  No person shall construct, operate or maintain within the area of 

operation of the Corporation any dam, bandhara or weir or other 

work or any installation for the extraction of surface water without 

the prior approval of the Corporation 

(Prohibition of construction of dam, bandhara, weir, etc except   

with approval of Corporation) 

Provided that, the State Government or local authority may, 

construct and operate such dams, bandharas, etc., anywhere or 

across any river or basin w thin such area of operation or assign or 

hand over such dam, bandhara, wok, etc., to the Corporation.” 

 

It can be inferred that as per Maharashtra Irrigation Act, 1976 Part-III 

Construction & Maintenance of Canals, under Section-19- Removal of 

obstructions to drainage, it is mentioned that Appropriate Authority may, 

by notification in the Official Gazette, prohibit, within limits to be defined 

in such notification, the formation of any such, or may, within such limits, 

order the removal or other modification of such obstruction….. 

Thereupon, so much of the said river, stream or natural drainage-channel 

as is comprised within such limits, shall be held to be a drainage work as 

defined in section 2.  

 

Though, as such there is no mention of diversion of River/Stream/Nala in 

the said Act, as the Koradi Nala needs to be diverted for the operation of 

the open cast mining for the production of coal and thereby causing 

obstruction for the flow of Nala, so modification through construction of 

another channel for diversion of water flow, Appropriate authority may 

order removal or other modification under section-19 as above. Further, 

also as per Section-22 of the said Act regarding construction of drainage 

works, it is stipulated that when drainage works are necessary 

Appropriate Authority may order scheme to be carried out. Also, there 
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are no such provisions mentioned for diversion of river /drains in Coal 

Mines Regulation Act 1957/2017. 

 

Considering the above, committee can infer that NOC/prior approval of 

the Irrigation Department, Govt of Maharashtra is required before such 

work though not mentioned regarding diversion of River/Nala in the Acts 

related to Irrigation/Mining.  

 

With regard to the diversion of the Koradi Nala, through WCL is applied 

for the NOC to the Irrigation Department, WCL has completed the work 

of diversion without getting the NOC from Irrigation Department, and 

further Official of Irrigation Department said that as the work is 

completed before getting NOC, there is no reasonability to issue NOC 

(para 5.2.1 VII Table-02 & Annexure-IX).     

 

5.3 BACK WATER, CROP DAMAGE AND COMENSATION THEREOF DUE TO 

RIVER DIVERSION 

   

5.3.1 A case regarding compensation against crop lose due to diversion of 

Nallah was filed in the Hon’ble Bombay High Court, Nagpur Bench, 

Nagpur vide Writ Petition No. 6775 of 2016 by Shri Madhukar Suryabhan 

Dahule. 

 

5.3.2 The Hon’ble Bombay High Court, Nagpur Bench, Nagpur  

passed the order dated 13/11/2017 with the following direction- 

 “In this situation we find that respondent no.4 Collector can consider the 

controversy and after proper inquiry into facts as per law, can also 

quantify compensation.”  

Copy of Order dated 13/11/2017 is given at Annexure -XI. 
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5.3.3 Hon’ble District Collector, Chandrapur along with SDO Warora, Tahsildar 

Bhadrawati, Gat Vikas Adhikar Panchayat Samiti Bhadrawati, Dy. Engineer 

Irrigation Department Bhadrawati and other State Officials has visited the 

site on 07/12/2017 and based on the spot inspection Hon’ble District 

Collector, Chandrapur passed the following order- 

a. To deepen the Shirna Nallah to avoid damage to crops due back flow 

of flood water (Downstream of Koradi Nallah).  

b. In case of any damage to crops before completion of deepening of 

nala, compensation to be paid. 

Copy of order dated 07/12/2017 is given at Annexure- XII. 

 

5.3.4 As per the order of Collector Chandrapur, WCL Majri Area deepened the 

designated Patch of Shirna Nallah by 1 to 2 meter to avoid possibility of 

backflow of water. On completion of work the same was reported to 

Tahsildar, Bhadrawati along with copy to Hon’ble District Collector, 

Chandrapur and Shri Madhukar Suryabhan Dahule (Petitioner) vide letter 

No. WCL/MA/SAM/NMSA/SURVEY/2018/419 Dated 16/06/2018. The 

copy of letter is attached as Annexure- XIII. 

 

5.3.5 The committee asked Tahsildar, Bhadravati, during the visit of the 

committee to the site on 28.07.2021 along with officials of Local 

Administration, WCL and Applicant, to provide the details regarding the 

crop damage and compensation paid to the Applicant in the past 10 

years. In reply, Tahsildar Bhadaravti has provided the information vide 

letter dated 13.01.2022 which is modified and provided on 19.01.2022 

which are attached as Annexure-XIV.  

  

As per information provided by Tahsildar Bhadravati, it is understood that 

Applicant Shri Madhukar Suryabhan Dahule has agricultural land in village 

Palasgaon, at Survey No. 2 (area 0.74 HR) and Survey No. 46/1 ( Area- 
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1.44 HR). Survey No 2 belongs to Madhukar Suryabhan Dahule, 

Parshuram Shreehari Dahule, Namdev Ramchandra Dahule and others.  

 

It is further mentioned that due to backwater of Nala and rain flood 

situation, the crop damaged during the financial year 2014-15, 2017-18 

and 2018-19 and compensation paid as per Maharashtra Government 

Resolution (dated 13.05.2015, 11.09.2019) as shown in following 

Table:04. It is understood that flood occurred resulting into the crop 

damage in the monsoon period of calendar year 2014, 2017 and 2018. 

 

 

TABLE:04  COMPENSATION GIVEN BY STATE GOVT TO APPLICANT SHRI 

DAHULE FOR CROP DAMAGE DUE TO FLOODING  

 

Sur. 

No 

Total Area 

(H.R.) 

33% loss 

area (HR)  

Date & Year of 

Panchanama 

Paid Govt. 

Compensation 

(Rs.) 

Payment 

Date and 

Year 

2 0.74 0.66 2014-15 4500/- 22/1/2015 

46/1 1.44 0.66 2014-15 4500/- 22/1/2015 

2 0.74 0.4 2017-18 2720/-* 3/9/2019 

46/1 1.44 0.7 2017-18 4760/- 3/9/2019 

2 0.74 0.25 
2018-19 

5100/-* 
Check 

Return  

46/1 1.44 0.45 2018-19 9180/- 4/3/2021 

 

* Compensation for the year 2017-18 given to Parshuram Shreehari 

Dahule for Survey No.2. regarding Compensation for the year 2018-19, 

the amount is still not distributed as the cheque returned due to issue of 

bank maintenance charges for the account in Bank of Maharashtra, 

Kuchana. Other compensation paid to the Applicant.  

 

5.3.6 Regarding, Applicant’s claim for compensation of Rs. 39,60,273/- in the 

Petition/Application, Members from District Administration/ Agriculture 

Department couldn’t suggest any other methodology to be adopted by 
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agriculture/revenue department for calculating damage to Farmers/ 

Applicant due to loss of crop/produce is suggested, in addition to above 

as mentioned in para 5.3.5. 

 

5.3.7 The committee requested member of the committee from Irrigation 

Department, Shri Kale, Executive Engineer, Chandrapur Irrigation 

Department, Chandrapur to  provide the report/comment on the water 

levels/flood levels of Shirna Nala, Koradi Nala, Floods occurred in the past, 

backwater etc. Accordingly, he studied the data measured by the WCL, 

past data provided by WCL, information available with his office and 

provided his report the committee which is attached as Annexure-XV.  

 

The observations & recommendations of the report are given at 

following paras. 

 

a) WCL authorities are continuously monitoring and recording flood levels in 

the Koradi Nalla at the old confluence point during every rainy season 

since 2008 up to 2016 before the koradi Nalla was diverted and thereafter 

from 2016 onwards the flood levels are being monitored and recorded at 

the new confluence point.  

b) Following are the details of Nalla bed/ground levels and flood levels of 

Koradi and Shirna Nalla as given below 

1. Daily rainfall data is also recorded at the Majari mine site since 

2008 onwards. 

2. Maximum flood level recorded in the Majari Mine Area in the year 

1994 is 192.65 M 

3. Nalla Bed Level at confluence of diverted Koradi Nalla and Shirana 

Nalla is  - 180.00 M 

4. Nalla Bed Level of Shirana Nalla near to field of petitioner is -  

181.00 M 
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5. Length between old and new confluence of Shirana Nallah is @ 1.5 

KM 

6. Reduce level of petitioner field near confluence is -  186.00 M 

c) The Koradi Nalla Diversion work was executed by WCL Authorities in April 

- May 2016.  

d) The yearly abstract of observed water level of Koradi & Shirna Nalla as 

provided by WCL from which numbers of days the flood water level in the 

Nalla crossed the petitioners field level is as follows. (Copy of yearly 

rainfall and flood level data attached for reference) 

 
Sr. 
No. 

Year Number of times flood 
level crossed the petitioner 

field level (186.00 m) 

R.L  
(m) 

Date Rainfall on the 
date or on 

preceding date  
(mm) 

Before diversion of  Koradi Nalla 

1 2006 01 188.00  06/08/2006 113 

2 2007 01 186.70 30/06/2007 53 

3 2008 01 186.50 05/08/2008 115 

4 2009 0 - -  

5 2010 0 - -  

6 2011 0 - -  

7 2012 0 - -  

8 2013 09 

188.60  25/06/2013 147 

187.80 16/07/2013 66, 90 

187.65 17/07/2013 15 

187.90 19/07/2013 105 

188.00 20/07/2013 0 

186.30 23/07/2013 102, 85 

186.50 31/07/2013 101 

186.50 01/08/2013 52 

187.10 02/08/2013 30 

9 2014 0 - - - 

10 2015 01 186.15 17/09/2015 98 

After  diversion of  Koradi Nalla 

11 2016 0 - - - 

12 2017 0 - - - 

13 2018 02 
187.00 06/7/2018 102, 90 

186.10 16/7/2018 83, 98, 97 

14 2019 02 
186.50 29/07/2019  80, 101 

188.50 30/07/2019 123 

15 2020 0 - - - 

16 2021 0 - - - 
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e) Before Koradi Nalla diversion work, i.e. from the year 2006 to 2015, out of 

10 years, only in 05 years (2006, 2007, 2008, 2013 & 2015) has observed 

flood level exceeded petitioner field level for a very short period except in 

the year 2013 observed flood level has exceeded the petitioner field level 

for 09 times from month of June to August. A close look at the data 

recorded also shows that the rise in the flood level of Koradi and Shirna 

Nalla is observed when there is heavy rainfall recorded in the catchment 

(more than 65 mm) on the same day or preceding day. The effect of 

backwater of Wardha River up to confluence of Koradi Nalla with Shirna 

Nalla is not seen except in the year 2013 from 31/07/2013 to 02/08/2013. 

Thus before the Nalla diversion work was undertaken by WCL, petitioners 

field as well as other farmers field used to get flooded for short duration 

due to heavy rainfall in the catchment of Nalla and thus cause of 

petitioners field getting flooded cannot be attributed to any kind of 

mining work carried by WCL. 

   

f) Post 2016, after execution of Koradi Nalla diversion work in May 2016, 

flood levels in the river has never exceeded the petitioner’s field level in 

year 2016, 2017, 2020 & 2021 except in the 2018 & 2019. That means 

flood level was below the petitioner field level. So there is no question of 

damage to the petitioners crop in these four (2016, 2017, 2020 & 2021) 

years. But in the year 2018 & 2019, the flood level exceeded twice the 

field level of petitioner. In 2019, flood water remained for two days in 

petitioner field i.e. on 30.07.2019 & 31/07/2019 which might have caused 

damage to the standing crops in the field. Again these flood events (2018 

& 2019) are caused due to heavy rainfall in the catchment of both Koradi 

& Shirana River as can be seen from the rainfall and flood level data 

recorded by WCL. 

 

g) Petitioner’s field is about 200 m away in the left from the diverted Nalla 

and the entire area between the diverted Nalla and the petitioners field is 
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planted with the trees. Petitioners field is about 5 m above the Nalla bed 

level adjacent to right bank of Shirna river. 

 

h) The banks of Shirna River are approximately 4 to 5 in height from river 

bed level and banks are found relatively stable. There are huge 

embankments of mine overburden material to the right about 100 m 

away from diverted Nalla. The diversion section of the Koradi Nalla was 

found to be mostly silted near the exit point. 

 

i) The Shirna River has a narrow section to safely carry its own flood 

discharge but the sectional area seems to be insufficient to carry the 

combined discharge of both Koradi Nalla and Shirna Nalla simultaneously. 

Hence re-sectioning and regradation of Shirna Nalla below the present 

confluence point to the old one is required to safely carry the combined 

discharge of Shirna River and diverted Koradi river.  WCL staff has stated 

that the diverted Koradi Nalla section is constructed as per the design and 

drawing provided by CDO which needs to be verified. 

 

j) WCL has erected the poles to record the flood levels in the Shirna River 

near petitioner field as well as at the point of confluence of diverted 

Koradi Nalla with Shirna River. But these locations are inaccessible during 

the flood situation and hence it becomes difficult to record exact flood 

level. To overcome this difficulty, WCL have erected another pole at 

another location to measure flood level which is easily accessible. 

 

k) Prima facie it looks that the flooding in the river is caused due to heavy 

rainfall in the catchment of both Nallas and has nothing to do with 

diversion of Koradi Nalla. The petitioner field is 200 m away from diverted 

Nalla. Therefore, a chance of flood water of Koradi Nalla entering the 

petitioner’s field is very minimal. But since the petitioner field is adjacent 

to the Shirna River bank, so whenever there is heavy rainfall and flood 
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level in the Shirna River goes 186.00 m & above, the petitioners field gets 

submerged at the same time other nearby fields also gets submerged. 

Therefore, petitioner’s contention that flooding of his field is caused due 

to diversion of Koradi Nalla is not based on sound facts. 

 

l) It is matter of investigation whether the Shirna river cross section is 

sufficient to accommodate the combined design discharge of Koradi River 

and Shirna river as calculated by CDO and this can be verified only after 

doing the survey work of Shirna River from old confluence point up to new 

confluence point. There is also a need to do the survey of diverted Koradi 

river in order to verify that the diversion work executed by WCL is as per 

design and drawing provided by CDO to WCL. All these survey works can 

be taken up by the WCL at their expenditure after the month of December 

when flow in the river is sufficiently reduced and the river portion is 

accessible.  

m) In case the Shirna river section is found insufficient to pass combined 

design discharge, then this portion of the river needs re-sectioning & 

regradation at the cost of WCL. 

 

5.4 FIELD AND OTHER OBSERVATIONS BY THE COMMITTEE 

The committee carried out site inspection on 28.07.2021 followed by meeting 

with WCL officials. Sh. V.K. Gupta, Area General Manager, M/s WCL Majri Area, 

Sh. K. Chakraborty GM (ENV), WCL HQ, Nagpur and other officials of M/s WCL 

were present in the meeting and during the site visit. Sh. Madhukar Suryabhan 

Dahule (Applicant) was present at the site during the visit of the committee. 

 

The meeting was convened at M/s WCL Majri where officials of M/s WCL Majri 

Area made power point presentation regarding the Mining project, expansion of 

project, various permissions for project and communication related to diversion 

of Koradi nala, chronology of events related to the relevant Hon’ble High Court 
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case and video shoots of drone Survey showing diverted Koradi Nala, Shirna 

Nala, Plantation already carried out by M/s WCL on the land between diverted 

Koradi Nala & agriculture field of Applicant (Survey no. 2). The Confluence point 

of diverted Koradi Nala & Shirna Nala was also shown to the committee 

members through the presentation. 

 

Committee after detailed discussion on the information shared by M/s WCL and 

directions/points mentioned in Hon’ble NGT Order visited following locations:  

 Applicant’s agriculture field Survey No. 2 and Shirna Nala   

 Confluence point of diverted Koradi Nala and Shirna Nala 

 Diverted Koradi Nala-starting point on Wani - Warora road and end point 

i.e. confluence point of diverted Koradi Nala and Shirna Nala 

 Applicant’s agriculture field Survey no. 46/1 (away from the confluence 

point). 

Following observations are made by the Committee: 

(I) Western Coalfields Limited (WCL), Majri has constructed an open channel 

to divert the flow of the Koradi nalla into the Shirna nalla in the area 

acquired by the WCL.  

(II) The flow of Koradi nalla is diverted through open channel constructed on 

d/s of bridge on Wani-Worora road up to the Shirna nalla. As reported by 

the WCL, construction of diversion channel was completed as per the 

design report prepared by the Central Design Organisation (CDO), Nashik, 

Government of Maharashtra in the year 2016. 

(III) The original course of the Koradi nalla, which joins the Shrina nalla at the 

end, has now comes under the area acquired by the WCL, Majri for open 

cast mining. 

(IV) At the time of the visit, the flow in the Koradi nalla appears to be less in 

comparison to the Shirna nalla. As a result, the flow in the diversion 

channel is also low. 
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(V) WCL, Majri has installed the gauge pillar on Shirna nalla & diversion 

channel to measure the discharge.  

(VI) Historical gauge & discharge data of Shirna nalla, Koradi nalla and flow 

diverted through diversion channel was not available at the time of visit. 

(VII) There was deposition of silt in the diversion channel at & around the 

confluence point with the Shirna nalla. Also has silt deposition on the u/s 

& d/s course of Shirna nalla at confluence.   

(VIII) No back water was observed in the Shirna nalla & in diversion channel at 

the time of visit. Water was flowing smoothly in the Shirna nalla. 

(IX) Farm land of the Applicant is adjacent to the Shirna nalla. No back water 

was observed in the farm land at the time of the visit. The distance 

between farm land & diversion channel is around 200 m. The area is 

acquired land WCL. Tree plantation has been done by WCL in the 

acquired land. 

(X) The flooding in the adjacent areas along the Shirna Nala during the 

monsoon period is a natural occurrence, due to heavy inflow from its 

catchment area, back water effect of Wardha River & inflow of Koradi 

Nala for particular time. Model study on Shirna Nala through expert 

agency could be conducted.  

 

The photographs taken during the visits are already given above. 

 

5.5 ISSUES RAISED IN THE ORDER OF HON’BLE NGT 

5.5.1 Regarding, River Diversion without impact study; EC granted for mining 

cannot contemplate this being done……etc   

 

(A) Regarding impact of Nala diversion is concerned, it is the possibility of 

flooding in the catchment area which may result after diversion. This 

possibility of flooding in the catchment will affect the downstream users 

as well as environment. 
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WCL carried out design study of the diversion of Koradi Nala through 

Central Design Organization (CDO), Water Resource Department, Nashik, 

Govt. of Maharashtra.  

 

Some of the points, observations, points for attention suggested by 

CDO are reproduced here from the study report of CDO Nashik-   

 

“The 1 in 100 year flood of 540.780 cumecs for Koradi nalla worked out by 

Water Planning Division, Hydrology Projects, Nashik is recommended and 

reported by W.C.L. authorities to this organization vide letter No. 3 

mentioned under reference and the observed flood at diversion point 

communicated as 130 cumecs. As there is a wide variation in quantum of 

1 in 100 year flood and observed flood, CDO requested WCL authorities 

vide letter No. 4 under reference to inform flood value relevant to this 

area vide letter No. 5 under reference, WCL suggested to take 50% of 1 in 

100 year flood (540.53 cumecs) i.e. 270.265 cumecs. Accordingly, the 

channel section for the diversion is designed for 50 % of 1 in 100 years 

flood and for the flood value of Inglis flood as mentioned in the 

Government Circular No. MIS-1086/262[51-86]-WRI dated 27-01-1987, 

para 4(c) and the Marathi Circular No. रोहयो -२००१/􀄤.􀄤.१०२/रोहयो-६, 􀄤द. 

२० जून २००२ issued by Planning Department of Maharashtra Government. 

In addition to this, the regradation of existing Koradi Nalla for upstream 

of start of diversion and Shirna Nalla is also proposed. Out of the two 

cross sections, the cross section suitable to the site conditions and 

quantum of flood events observed shall be adopted with prior approval 

from WCL’s competent authority. The detailed design of proposed 

diversion is worked out on the basis of standard CDO code of practice and 

relevant I.S. codes and optimum diversion sections are proposed. All the 

technical details are illustrated in this design report. The design report and 
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drawings are submitted herewith for your approval. The approved copy of 

the report shall be sent to this office for record please.  

Before commencement of work and during execution of work following 

points of attention shall invariably be referred. 

1)  Any excess in quantity or cost due to this design/ drawings in 

approved tender shall be ascertained at field level and shall be got 

sanctioned from competent authority i.e. WCL before execution. CDO 

will not be responsible for increase in cost due to design. 

2)  This design and drawing is prepared based on the data supplied by 

WCL field authority. Responsibility regarding accuracy of data solely 

lies with the field authority. CDO will not be responsible for any 

mistakes in design due to inaccurate data. 

3)  This drawing should not be used for execution till approval from 

competent WCL authority is obtained 

4)  Yearly pre-monsoon inspection of this artificial channel is almost 

important and the failure of any type like silt depositions, crack on 

side slopes etc may be repaired before monsoon so that the channel 

will function with its full potential and will not create any problem in 

the future. 

5)  Sufficient stocks of repair material like gunny bags of sand, murum, 

metal etc may be kept in the vicinity of flood banks and nalla plugs for 

facilitating repairs, if any, required during monsoon. 

6) Prior permissions of the competent district and local revenue 

authorities shall be obtained before start of execution to avoid any 

problems in the future. 

7)  In accordance with WCL letter dated 24/01/2016, discussion with WCL 

authorities, cross sections for two flood value i.e. 50% of 1 in 100 

years flood (270.365 cumecs) & Inglis flood (535.076 cumecs) are 

proposed. Cross section pertaining to field conditions and previous 
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events of flood occurrence shall be adopted with prior approval from 

competent WCL authority. 

8)  All necessary No Objection Certificates required from revenue, forest, 

environment and Water Resources authorities shall be obtained by 

WCL before commencement of work. 

9)  During constructions of the embankment of nalla plug, regular quality 

control tests and record tests shall be carried out periodically and the 

results may be communicated to Central Designs Organization. 

10)  After completion of the diversion work, the same should be 

intimated to local officers of the Water resource department under 

whom this area lies. The Officers of Water resources department will 

verify that whether the work is executed as per design or not. 

11)  During first monsoon, the hourly record of flood passed through 

channel may be maintained. Also if at any point, scouring takes place 

in the diversion channel, these observations should be noted and may 

be communicated to Central Designs Organization.” 

  

The design of the diversion of Koradi Nala has been carried out by Central Design 

Organization (CDO), Water Resource Department, Nashik, Govt. of Maharashtra. 

Regarding impact of Nala diversion is concerned, there may be possibility of 

flooding in the catchment area which may result after diversion. This possibility 

of flooding in the catchment may affect the downstream environment. As per 

the scope of the study, the design of the diversion section for Inglis flood and for 

50% flood of estimated 1 in 100 year flood has been taken into consideration. 

This aspect is in built in the design. The possibility of occurrence of flood / 

adverse impact on the downstream users & environment due to diversion of 

Koradi Nallah has been addressed through the CDO’s scientific design. 

 

In addition to Nala diversion section, CDO also proposed the re-gradation of 

existing Koradi Nalla for upstream of start of diversion and Shirna Nalla. Out of 
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these two cross sections, the cross section suitable to the site conditions and 

quantum of flood events observed should be adopted with prior approval from 

WCL’s competent authority.  

 

Thus, CDO has given two sections for both koradi Nalla diversion and Shirna river 

after the new confluence.  The second section (i.e. Shirna river after the new 

confluence) is somewhat bigger in size and decision to adopt this section is left 

with WCL based on suitability to the site conditions and quantum of flood events 

observed. As re-sectioning/re-gradation of Shirna river done, if any, by the WCL 

was not noticed by committee members during the visit on 28.07.2021 to the 

site due to monsoon season nor WCL informed any re-sectioning/re-gradation 

done by them to the committee. Hence, requirement of re-sectioning/re-

gradation of this second section including completion of the diversion work as 

per the CDO design needs to be assessed/verified by appropriate 

agency/Irrigation department.  

 

 It is also mentioned in the points of attention given by CDO that after 

completion of the diversion work, the same should be intimated to local 

officers of the Water resource department and the Officers of Water resources 

department would verify the execution of the work as per design or not. It is 

understood that there is no verification of the diversion work has been done 

by the Irrigation Department.  

 

(B) Koradi Nala and Shirna Nala are non-perennial and carries flow in monsoon. 

Further, the dimensions of diversion channel (length-2 KM, Width- 25-30 M, 

Depth- Avg 6 m (max- 9 m)) and natural course of Koradi Nala (length-2.5 

KM, width- 6 M to 9 M and depth- 2 M to 3M) and distance between earlier 

confluence point of Koradi River/Nala to Shirna Nala and present confluence 

of diverted Koradi Nala to Shirna Nala is about 1.30 KM. Koradi River/Nala 

diversion through channel is carried out on their acquired land of WCL for 
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which land use pattern was agriculture. The area of influence is small. No 

visual impact observed during the site visit due to diversion on environment.  

 

5.5.2 Extent of damage to the environment and to the fields of the applicant 

and suggest remedial measures over and above the measures, if any, 

taken by the WCF so far, including the amount of compensation on 

polluter pays principle to cover the cost of restoration and 

compensation to be paid to the victims. 

The committee is of the opinion that there is no matter of pollution and damage 

thereof in this matter but the flooding of the agriculture lands near the banks of 

Shrirna Nala due to rise in water level/back water during rains in monsoon, 

which resulted in to crop damage.   

Koradi Nala meets with Shirna Nala and combined as Shrirna Nala drains into 

major Wardha River.  Whenever, there is flooding in the Wardha river due to 

heavy rains in its catchment area in the monsoon season, the tributaries like 

Shirna Nala received back water and causes flooding in the adjoining areas for 

particular time. The distance of Confluence point/Palasgaon village to confluence 

of Shirna Nala with Wardha River is about 7.5 km.  

As per report from the member of Irrigation Department (para and the crop 

damage/compensation information from Tehsil Office, there were regular 

instance of flooding during monsoon season in Shirna Nala due to more rains in 

the catchment area/backwater in Wardha river before and after Koradi Nala 

diversion. Therefore, it can be inferred that flooding in the nearby agriculture 

may not due to diversion of the Koradi Nala. 

As the crop damage may not be due to back water & flooding because of 

diversion of Koradi Nala carried out by WCL, and compensation to the farmers 

given by the State Government (Tehsil Office) under the Maharashtra 

Government Resolution (dated 13.05.2015 & 11.09.20219) due to flooding in 

Monsoon Season, committee is of the opinion that compensation, as claimed by 

the Applicant in the Petition/Application, is not appropriate.    
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Further, WCL has carried out diversion of Koradi Nala without requisite NOC 

from Irrigation Department under provisions Maharashtra Irrigation Act 

1996/Vidarbha Irrigation Development Corporation Act 1997 for which WCL has 

applied from Irrigation Department. WCL has carried out though as per 

instruction from Tahsildar Bhadravati based on the meeting at this office on 

natural calamity (refer Para 5.2.1, IV Table-02), committee finds it’s violation of 

EC specified condition II, as per EC granted by MoEF&CC on 18.02.2011.  

In view of the above, committee finds it appropriate to compute damages for 

contravening mandatory provisions of environmental laws and use 

methodology/formula which is given in “Report of the CPCB In-house 

Committee on Methodology for Assessing Environmental Compensation and 

Action Plan to Utilize the Fund” for imposing environmental compensation on 

industrial units for violation of directions issued by regulatory bodies listing the 

instances for taking cognizance of cases fit for violation and levy environmental 

compensation. The same has also been referred by the Hon’ble NGT in its order 

(para 14 to 16) dated 28/8/2019 in the matter of Original Application No. 

593/2017 titled Paryavaran Suraksha Samiti & Anr. Versus Union of India & Ors., 

and also used by various other committee’s constituted by Hon’ble NGT in 

various other matters.   

The instances considered for levying Environmental Compensation (EC) in the 

said report are: 

a) Discharges in violation of consent conditions, mainly prescribed 

standards / consent limits. 

b)  Not complying with the directions issued, such as direction for closure 

due to non-installation of OCEMS, non-adherence to the action plans 

submitted etc. 

c) Intentional avoidance of data submission or data manipulation by 

tampering the Online Continuous Emission / Effluent Monitoring 

systems. 
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d)  Accidental discharges lasting for short durations resulting into damage 

to the environment. 

e) Intentional discharges to the environment -- land, water and air 

resulting into acute injury or damage to the environment. 

f)  Injection of treated/partially treated/ untreated effluents to ground 

water. 

Though such listed instances may not be directly applicable in the current matter 

for arriving at the damages amount for contravening mandatory provisions of 

environmental laws (w.r.t. diversion of  Koradi Nala by constructing new channel 

without obtaining NOC/prior approval from Irrigation Department which is 

violation of EC Specific Condition No.11 stipulated in EC dated 18.02.2011 

granted under EIA Notification under Environment (Protection) Act 1986., an 

attempt is being made by this committee to assess the environmental 

compensation using the formula prescribed in the said CPCB report which may 

be taken as damages amount for contravening mandatory provisions of 

environmental laws. The same methodology/formula is used in other Hon’ble 

NGT matters. The formula takes into account of number of days violation took 

place, pollution index of unit, scale of operation, location factor based on 

population and an amount factor in Rupees including deterrent effect for 

repeated violations. 

Environmental Compensation (EC) in Rupees as mentioned in the aforesaid 

CPCB report- 

EC=PI x N x R x S x LF 

 
Where, 
 

EC Environmental Compensation in Rs. (INR) 

PI Pollution Index of industrial sector. It was suggested that the average 
pollution index of 80, 50 and 30 may be taken for calculating the 
Environmental Compensation for Red, Orange and Green categories 
of industries, respectively. 

N Number of days of violation took place  

R R is a factor in Rupees, which may be a minimum of 100 and 
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maximum of 500. It is suggested to consider R as 250, as the 
Environmental Compensation in cases of violation. 
 

S Factor for scale of operation S could be based on small/medium/large 
industry categorization, which may be 0.5 for micro or small, 1.0 for 
Medium and 1.5 for large units. 
 

LF Location factor could be based on population of the city/town and 
location of the industrial unit. For the industrial unit located within 
municipal boundary or up to 10 km distance from the municipal 
boundary of the city/town, following factors (LF) may be used: 
 

Sl. 
 

No. 
Population* 
(million) 

Location Factor# 
(LF) 
 

1 Less than 1 1.0 

2 1 to <5 1.25 

3 5 to <10 1.5 

4 10 and above 2.0 

 
*Population of the city/town as per the latest Census of India 
#LF will be 1.0 in case unit is located >10km from municipal boundary 
For critically polluted areas / Ecologically Sensitive areas, 
the scope of LF may be examined further. 
 

 

The factors, considered for calculating Environmental Compensation for M/s 
WCL, are given in following table: 
 
 

 Factor Value  
 

PI Pollution Index of the 
Industrial Sector 

80  
(Red Category Industry as per Consent issued 
by the MPCB) 
 

 N Number of days the 
violation has taken place 

1842    
 (17.05.2016 - 02.06.2021) 
i.e. Date of start of construction of diverted 
Koradi Nala i.e. 17.05.2016 without obtaining 
NOC permission from Irrigation Department 
which is violation of EC (dtd 18.02.2011) 
condition till date of order of the Hon’ble 
NGT i.e. 02/06/2021. 
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R Factor of EC in Rupees Rs. 250 
 

S Factor for scale of 
operation of industrial 
unit 

1.5 
(Large scale industry as per consent issued by 
MPCB) 
 

LF Location Factor 1.0 
(Population less than 1 million nearby village  
 

 
Thus, Environmental Compensation (EC), 

 
EC (Rs.) = PI x N x R x S x LF  
EC (Rs.) = 80 x 1842x 250 x 1.5 x 1 
EC (Rs.) = 5,52,60,000 
 

Therefore, Environmental Compensation towards damages for contravening 

mandatory provisions of environmental laws i.e. EC condition violation under EIA 

Notification /E (P) Act 1986 is Rs, 5,52,60,000 (Rs five crore fifty-two lacs sixty 

thousands)  

 

5.5.3 Regarding, any changes in the stream obstructing the flow are 

prohibited under Section 24 (1)(b) of the Water (Prevention & Control of 

Pollution) Act, 1974 as follows: “24(1)(b) no person shall knowingly cause 

or permit to enter into any stream any other matter which may tend, 

either directly or in combination with similar matters, to impede the 

proper flow of the water of the stream in a manner leading or likely to 

lead to a substantial aggravation of pollution due to other causes or of its 

consequences.” 

 

The committee referred Water (P &CP) Act 1974, Coal Regulation Act, 

Maharashtra Irrigation Act and it inferred that there is 

restriction/action/punishment for obstruction, impediment or causing pollution 

in River/Streams, removal of obstruction, impediment, and relevant provisions 

but nothing mentioned about the diversion of River/Stream/Nala except removal 
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of such obstruction/ modification of such obstruction and Construction of 

Drainage works under Section-19 and Section- 22, respectively, as per Part-III 

Construction & Maintenance of Canals of Maharashtra Irrigation Act 1976 and it   

is stipulated that when drainage works are necessary Appropriate Authority may 

order scheme to be carried out. Thus, there is requirement under Maharashtra 

Irrigation Act 1976 to take NOC/permission for the modification of obstruction 

and construction of channels, weir, Bandhara etc.  

 

6.0 CONCLUSIONS 

 M/s Western Coalfields Limited (WCL) is one of the eight Subsidiary 

Companies of Coal India Limited (CIL) which is under administrative 

control of Ministry of Coal, Govt of India. The Mine is located in 

Bhadrawati Tehsil of Chandrapur district of Maharashtra. Earlier, the 

mine was underground which is situated in the Wardha Valley Coalfields 

of Western Coalfield. The New Majri Underground (UG) was converted 

from erstwhile New Majri underground Colliery into Open Cast (OC) 

mine. 

 

 The proposal for diversion of Koradi Nalla was included in the Mining Plan 

as well as Environment Management Plant (EMP) (2010) submitted to the 

MOEF&CC for grant of EC (08 MTPA-0.8 MTPA). MOEF&CC granted EC 

dated 18/02/2011 with Specific Condition that prior approval of the Flood 

and Irrigation Dept. shall be obtained for diversion of said Koradi Nala of 

2.5 km stretch flowing within the ML areas. Subsequently, MoEF&CC 

granted EC for expansion (0.8 MTPA to 1.2 MTPA) vide letter dated 

13.02.2017 and Amendment dated 30.11.2017 based on the Compliance 

Report prepared by RO, MoEF&CC Nagpur dated 25.11.2016, EMP 

submitted by M/s WCL, and deliberation before Expert Appraisal 

Committee (EAC), MoEF&CC. Further, MoEF&CC granted EC for 

expansion (1.2 MTPA to 3.0 MTPA) vide letter dated 01.01.2021 based on 
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the Compliance report prepared by RO, MoEF&CC, Nagpur dated 

01.10.2019, EMP submitted by M/s WCL and deliberation before Expert 

Appraisal Committee (EAC), MoEF&CC. It is inferred that the expansion of 

the Mines carried out in the year 2011 from Underground Mine (UG) to 

Open Cast (OC) Mine, and subsequently for the capacity in 2017 (0.8 

MTPA to 1.2 MTPA) and 2021 (1.2 MTPA to 3.0 MTPA. 

 

 As per specific condition in EC regarding prior approval for diversion of 

Koradi Nala dated 18.02.2011, WCL approached CDO, Water Resource 

Department, Govt of Maharashtra, Nashik and got scientific study done 

and design for diversion of Koradi Nala. Further, WCL has applied for the 

NOC for the Koradi Nala Diversion to irrigation Department Chandrapur 

on 11.04.2016 and diversion of Koradi Nala carried out during the period 

from 17.05.2016-17.06.2016 before getting NOC from Irrigation 

Department. It is informed that the said diversion work is carried out as  

per the instruction of Tahsildar Bhadravati for completion of  diversion 

work of Koradi Nala by 31.05.2016, based on the meeting held on 

16.05.2016 in his office regarding natural calamity, obstruction of work of 

Koradi Nala near the new Majri mine by Farmers for their demand and as 

per feedback given by Police Station Officer regarding seeping of water 

into the nearby village, serious situation could arise and the Patala-Wani 

road could also be closed, if the work on Koradi Nala not completed 

before the monsoon. 

 

 After NOC Application to Irrigation Department Chandrapur, AEE Warora 

Subdivision visited the diversion site 02.05.2016 and there were series of 

interdepartmental communication as mentioned in the para 5.2.1, III, VI, 

VIII Table-02. Asst. Supt. Engineer Chandarpur Irrigation Project Division 

communicated dated 03.04.2017 to Chief Engineer Water Resource 

Department, Nagpur that on perusal of all the facts, it appears that the 

WCL has completed the works of Nala Diversion prior to the permission 
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of the Vidarbha Irrigation Development Corporation. Therefore, there is 

no reasonableness to issue No Objection Certificate for the diversion 

work of the Nala. 

 

 Gram Panchyat informed to WCL vide letter dated 31.12.2016 that 

diversion of Koradi Nala has been completed properly prior to the 

monsoons as per the order of Tahsildar Bhadrwati, during May 2016 to 

June 2016 and there is no damage to the village because of the works 

carried out by WCL authorities and also there was no crop damage 

leading economic loss, etc. 

 It can be inferred that though WCL has applied for the NOC for the Koradi 

Nala Diversion, diversion of Koradi Nala carried out without getting NOC 

from Irrigation Department, however, as per the instruction of Tahsildar 

Bhadravati as above. It leads to inference that WCL may have reached to 

level of production in open cast mining where it disturbed the natural 

course of Koradi Nala through their mining lease area and there is no 

other alternative than diversion before monsoon. Further, WCL kept 

about three months (from submitting the Application on 11.04.2016) to 

complete the diversion work including time for getting the NOC from the 

Irrigation Department which was required as per EC condition issued 

2011.  There is lot of time gap in between approaching of WCL to Central 

Design Organization (CDO) for obtaining design of diverted section of 

Koradi Nala on 02.06.2011 to CDO Nasik accepted the request and 

submitted the design of diverted section of Koradi Nala to WCL on 

29.03.2016 i.e. about almost 5 yrs. It is informed by WCL that diversion 

work is completed in one month as mentioned above. However, 

committee is of the opinion that the completion of diversion work seems 

to be not possible within one month.   

 A case regarding compensation against crop loss due to diversion of 

Nallah was filed in the Hon’ble Bombay High Court, Nagpur Bench, Nagpur 

vide Writ Petition No. 6775 of 2016 by Shri Madhukar Suryabhan Dahule. 
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The Hon’ble Bombay High Court, Nagpur Bench, Nagpur  

passed the order dated 13/11/2017 with the direction to the Collector to 

consider the controversy and after proper inquiry into facts as per law, 

can also quantify compensation. Accordingly, Collector, Chandrapur, 

along with other officials visited the site on 07/12/2017 and passed the 

order to deepen the Shirna Nallah to avoid damage to crops due back 

flow of flood water (Downstream of Koradi Nallah) and compensation to 

be paid in case of any damage to crops before completion of deepening of 

nala. Further, as per WCL letter to Tahsildar, Bhadrawati along with copy 

to Hon’ble District Collector, Chandrapur and Shri Madhukar Suryabhan 

Dahule (Petitioner), WCL Majri Area deepened the designated Patch of 

Shirna Nallah by 1 to 2 meter, as per order of Collector Chandrapur, to 

avoid possibility of backflow of water 

 As per information provided by Tahsildar Bhadrawati to the committee, 

due to backwater of Nala and rain flood situation, the crop damaged 

during the financial year 2014-15, 2017-18 and 2018-19 (flood occurred 

resulting into the crop damage in the monsoon period of calendar year 

2014, 2017 and 2018) and compensation paid as per Maharashtra 

Government Resolution (dated 13.05.2015, 11.09.2019) to the Applicant 

Shri Madhukar Dahule (Rs. 18440/- for Survey No. 46/1 & Rs 4500/- for 

Survey No.2, Total Rs. 22,940/-) and Shri Parshuram Dahule (being 

partner for Survey No.2 (Rs. 2720 for the year 2017-18). Regarding 

compensation (Rs.5100/-) for the year 2018-19 w.r.t. Survey No. 2, the 

amount is still not distributed as the cheque returned due to issue of 

bank maintenance charges. Details of compensation paid are given at 

Table No. 04 at para 5.3.5 above. Regarding, Applicant’s claim for 

compensation of Rs. 39,60,273/- in the Petition/Application, Members 

from District Administration/ Agriculture Department couldn’t suggest 

methodology to be adopted by agriculture/revenue department for 
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calculating damage to Farmers/ Applicant due to loss of crop/produce in 

addition to above as mentioned in para 5.3.5.  

 

 As per report of member of the committee from Irrigation Department, 

before Koradi Nalla diversion work, i.e. from the year 2006 to 2015, out 

of 10 years, flood level exceeded petitioner field level for a very short 

period in 05 years (2006, 2007, 2008, 2013 & 2015) only except in the 

year 2013 when flood level exceeded the petitioner field level for 09 

times from month of June to August. Further, post 2016, after execution 

of Koradi Nalla diversion work in May 2016, flood levels in the river has 

never exceeded the petitioner’s field level too in year 2016, 2017, 2020 & 

2021 except in the 2018 & 2019, hence damage may not be to the 

petitioners crop in these four (2016, 2017, 2020 & 2021) years also. 

However, in the year 2018 & 2019, the flood level exceeded twice the 

field level of petitioner which have caused due to heavy rainfall in the 

catchment of both Koradi & Shirana River as can be seen from the rainfall 

and flood level data recorded by WCL. Thus, before the Nalla diversion 

work was undertaken by WCL, flooding of petitioner’s field as well as 

other farmers field used to occur due to rainfall in the catchment of Nalla 

and flooding of petitioners field post Nala diversion may not be 

attributed to work carried by WCL. 

 The Shirna River has a narrow section to carry its own flood discharge but 

the sectional area seems to be insufficient to carry the combined 

discharge of both Koradi Nalla and Shirna Nalla simultaneously. Hence, 

re-sectioning and regradation of Shirna Nalla downsteam to the present 

confluence point may be required for the combined safe discharge of 

Shirna River and diverted Koradi river. 

 

 Prima facie it looks that the flooding in the river is caused due to heavy 

rainfall in the catchment of both Nallas and  diversion of Koradi Nalla may 

not have impact. The petitioner field is 200 m away from diverted Nalla. 
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Therefore, chances of flood water of Koradi Nalla entering into the 

petitioner’s field is very minimal. But since the petitioner field is adjacent 

to the Shirna River bank, so whenever there is heavy rainfall and flood 

level in the Shirna River goes 186.00 m & above, the petitioners field gets 

submerged as well as other nearby fields. Therefore, petitioner’s 

contention that flooding of his field is caused due to diversion of Koradi 

Nalla is not based on sound facts. 

 

 The design of the diversion of Koradi Nala has been carried out by Central 

Design Organization (CDO), Water Resource Department, Nashik, Govt. of 

Maharashtra. Regarding impact of Nala diversion is concerned, there may 

be possibility of flooding in the catchment area which may result after 

diversion. This possibility of flooding in the catchment may affect the 

downstream environment. As per the scope of the study, the design of 

the diversion section for Inglis flood and for 50% flood of estimated 1 in 

100 year flood has been taken into consideration. This aspect is in built in 

the design. The possibility of occurrence of flood / adverse impact on the 

downstream users & environment due to diversion of Koradi Nallah has 

been addressed through the CDO’s scientific design. 

In addition to Nala diversion section, CDO also proposed the re-gradation 

of existing Koradi Nalla for upstream of start of diversion and Shirna Nalla. 

Out of these two cross sections, the cross section suitable to the site 

conditions and quantum of flood events observed should be adopted with 

prior approval from WCL’s competent authority. 

 

Thus, CDO has given two sections for both koradi Nalla diversion and 

Shirna river after the new confluence.  The second section (i.e. Shirna 

river after the new confluence) is somewhat bigger in size and decision to 

adopt this section is left with WCL based on suitability to the site 

conditions and quantum of flood events observed. As re-sectioning/re-

gradation of Shirna river done, if any, by the WCL was not noticed by 
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committee members during the visit on 28.07.2021 to the site due to 

monsoon season nor WCL informed any re-sectioning/re-gradation done 

by them to the committee. Hence, requirement of re-sectioning/re-

gradation of this second section including completion of the diversion 

work as per the CDO design needs to be assessed/verified by appropriate 

agency/Irrigation department.  

 

 Koradi Nala and Shirna Nala are non-perennial and carries flow in 

monsoon. Further, the dimensions of diversion channel (length-2 KM, 

Width- 25-30 M, Depth- Avg 6 m (max- 9 m)) and natural course of Koradi 

Nala (length-2.5 KM, width- 6 M to 9 M and depth- 2 M to 3M) and 

distance between earlier confluence point of Koradi River/Nala to Shirna 

Nala and present confluence of diverted Koradi Nala to Shirna Nala is 

about 1.30 KM. Koradi River/Nala diversion through channel is carried 

out on their acquired land of WCL for which land use pattern was 

agriculture. The area of influence is small. No visual impact observed 

during the site visit due to diversion on environment. 

 

 As per Maharashtra Irrigation Act, 1976 Part-III Construction & 

Maintenance of Canals, under Section-19- Removal of obstructions to 

drainage, it is mentioned that Appropriate Authority may, by notification 

in the Official Gazette, prohibit, within limits to be defined in such 

notification, the formation of any such, or may, within such limits, order 

the removal or other modification of such obstruction….. Thereupon, so 

much of the said river, stream or natural drainage-channel as is 

comprised within such limits, shall be held to be a drainage work as 

defined in section 2.  

Though, as such there is no mention of diversion of River/Stream/Nala in 

the said Act, as the Koradi Nala needs to be diverted for the operation of 

the open cast mining for the production of coal and thereby causing 

425



57 
 

obstruction for the flow of Nala, so modification through construction of 

another channel for diversion of water flow, Appropriate authority may 

order removal or other modification under Section-19 as above. Further, 

also as per Section-22 of the said Act regarding construction of drainage 

works, it is stipulated that when drainage works are necessary 

Appropriate Authority may order scheme to be carried out. 

 

 The committee didn’t observe pollution related issues due to diversion of 

Koradi Nalla during its visit on 28.07.2021.  

 As per report from the member of Irrigation Department and the crop 

damage/compensation information from Tehsil Office, there were 

regular instance of flooding during monsoon season in Shirna Nala due 

to more rains in the catchment area/backwater in Wardha river before 

and after Koradi Nala diversion. Therefore, it can be inferred that 

flooding in the nearby agriculture may not due to diversion of the Koradi 

Nala. 

 

 As the crop damage may not be due to back water & flooding because of 

diversion of Koradi Nala carried out by WCL, and compensation to the 

farmers given by the State Government (Tehsil Office) under the 

Maharashtra Government Resolution (dated 13.05.2015 & 11.09.20219) 

due to flooding in Monsoon Season, committee is of the opinion that 

compensation, as claimed by the Applicant in the Petition/Application, is 

not appropriate. 

 

 Further, WCL has carried out diversion of Koradi Nala without requisite 

NOC from Irrigation Department under provisions Maharashtra Irrigation 

Act 1996/Vidarbha Irrigation Development Corporation Act 1997 for 

which WCL has applied from Irrigation Department, committee finds it’s 

violation of EC specified condition II, as per EC granted by MoEF&CC on 
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18.02.2011 and appropriate to compute damages for contravening 

mandatory provisions of environmental law i.e. EC condition violation 

under EIA Notification /E (P) Act 1986 and use CPCB 

Methodology/formula. Accordingly, Environmental Compensation is Rs, 

5,52,60,000 (Rs five crore fifty-two lacs sixty thousands). 

 

7.0 RECOMMENDATIONS 

 

(A) Irrigation Department should verify the diversion work of Koradi Nala as 

mention in the CDO Report. 

 

(B) Irrigation Department should take appropriate action wrt 

obstruction/modification of Nala/River etc as stipulated under Section-

19, Part-III Construction & Maintenance of Canals of Maharashtra 

Irrigation Act, 1976. 

 

(C) In addition to the diversion section of Koradi Nala, CDO had proposed the 

re-gradation of existing Koradi Nala for upstream of start of diversion & 

Shirna Nala and out of these proposed two cross sections, the cross 

section suitable to the site conditions & quantum of flood events 

observed should be adopted with prior approval from WCL’s competent 

authority.  

As re-sectioning/re-gradation of Shirna river was not noticed by 

committee members during the visit nor WCL informed about this work 

or its requirement to the committee, there is need to assess re-

sectioning/re-degradation requirement of Shirna River before & after the 

confluence point of diverted Koradi Nala and Shirna river for proper flow 

of water mostly during flood. The aforesaid assessment study may be 

carried out by reputed Institute in this field or CDO itself and necessary 

re-sectioning/re-degradation of Shirna River may be done based on the 
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assessment study. The study regarding impact on environment may also 

be carried out. WCL shall bear the cost of study and execution of the 

work. 

  

(D) The recommendations of CDO (mention in report given by CDO along 

with design /drawing) should be implemented by WCL including yearly 

pre-monsoon inspection of this artificial channel and the failure of any 

type like silt depositions, crack on side slopes etc may be repaired before 

monsoon so that the channel will function with its full potential and will 

not create any problem in the future. 

 

(E) Environmental compensation Rs. 5,52,60,000 (Rs five crore fifty-two lacs 

sixty thousands) as damage to the Environment may be imposed on WCL 

for the violation of Environmental Clearance specific condition (EC dated 

18.02.2011, issued by MoEF&CC under EIA Notification, 2006 under 

Environment (Protection) Act 1986) regarding prior approval /NOC 

requirement from Flood and Irrigation Department for diversion of 

Koradi Nala, which has not been obtained by WCL (please, refer para 

5.2.1 (II) & 5.3.5).     

 

--ooxxoo— 
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Item No. 05 (Pune Bench) 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

(By Video Conferencing) Original 

Application No. 101/2020 (WZ) 

 

Madhukar Suryabhan Dahule Applicant 

Versus 

State of Maharashtra & Ors. Respondent(s) 

 

Date of hearing: 02.06.2021 

 
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON HON’BLE 

MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER HON’BLE MR. 

JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER HON’BLE MR. 

JUSTICE BRIJESH SETHI, JUDICIAL MEMBER HON’BLE DR. NAGIN 

NANDA, EXPERT MEMBER 

 
Applicant: Mr. Amit Choube, Advocate 

 

 

ORDER 

 
1. This application has been registered in this Tribunal on transfer of a Writ Petition 

by the High Court of Bombay at Nagpur (Writ Petition No. 2190/2018), vide order dated 

25.02.2020 as follows:- 

“We have heard learned counsel for the parties and perused the prayers that are 
made in the writ petition. 

 
On hearing the learned counsel for the parties, we find that in view of provisions 

of Sections 14 and 15 of the National Green Tribunal Act, 2010 the Tribunal as 

constituted under that Act would be in a position to adjudicate the prayers made 

in the present writ petition. 

Similarly, in the light of observations made in paragraph 38 of the judgment in 
Bhopal Gas Peedith Mahila Udyog Sangathan & Ors. v. Union of India & Ors., 
AIR 2012 SC 3081, the said Tribunal would have jurisdiction as well as 
expertise to adjudicate 

the prayers made in the writ petition. 

 
Hence the present proceedings are transferred to the National Green Tribunal, 
Western Zone Bench, Pune. Office to take necessary steps in that regard.” 

Annexure I
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2. The Writ Petition was filed by the applicant herein seeking, inter- alia, following 

directions:- 

“(A) Direct the present Respondent No. 1-State of Maharashtra to enquire into the 

issue of diversion of river Koradi without permission by the Respondent 

No. 2 Western Coalfields Limited; 

 
(B) Direct the Chief Managing Director, Western Coalfields Limited, Majri-

Respondent No. 3 to furnish all information pertaining to the diversion of 

the said river Koradi before this Hon’ble Court; 

 
(C) Direct the Western Coalfields Limited, Respondent No. 2 to compensate 

the present petitioner to the tune of Rs. 39,60,273/- with interest at the rate 

of 12% per annum; 

 
(D) Direct the Tahsildar, Bhadrawati, District Chandrapur- Respondent No. 

6; Collector, Chandrapur-Respondent No. 4 and Chief Managing 

Director, Western Coalfields Limited, Majri, Respondent No. 3, to take 

steps, so that no further loss is caused to the present petitioner and the 

field of the present petitioner in future and to restore the original position 

of the agricultural land of the petitioner and the Koradi river; 

 
(E) During the pendency and final disposal of this petition, direct the Chief 

Managing Director, Western Coalfileds Limited, Majri, Respondent No. 3 

to compensate the present petitioner to the tune of Rs. 39,60,273/- with 

interest at the rate of 12% per annum and further direct the Tahsildar, 

Bhadrawati- Respondent No. 6; Collector, Chandrapur-Respondent No. 4 

and the Chief Managing Director, Western Coalfields Limited- 

Respondent No. 3 to take steps, so that no further loss is caused to the 

present petitioner and the field of the present 

petitioner in future and restore the original position of the land of the 
petitioner;” 

 
3. Case set out in the Writ Petition is that the applicant is an agriculturist in village 

Palasgaon, Post Kuchna, Tahsil Bhadrawati, District Chandrapur. Open Cast Mining is 

being done near the fields of the applicant by the Western Coalfields Limited (WCL), 

Nagpur. In the process, flow of river Koradi was diverted by the officers of WCL, Majri 

and the said river Koradi is made to flow through a canal besides the fields of applicant. 

The river so diverted meets Shirna river near the fields of applicant. The applicant is 

unable to cultivate his land and is suffering 

61

430



3  

 

loss amounting to lakhs of rupees. The applicant wrote a letter dated 06.12.2015 raising 

this issue to the CMD of the WCL, followed by further such letters seeking compensation 

for the loss suffered and also sought information whether diversion of the river was after 

due permission. It was found that permission taken for diversion of the river was not from 

any competent authority. The applicant earlier approached the High Court by way of 

W.P. No. 6775/2016, Madhukar Suryabhan Dahule v. The State of Maharashtra & Ors. 

which was disposed of on 13.11.2017 with a direction to the Collector to conduct an 

inquiry and pass suitable orders within four months. The applicant made a claim for 

compensation of ₹39,60,273/- and also sought restoration of flow of the river. However, 

the Collector vide order dated 12.03.2018 merely directed the WCL to deepen the 

riverbed of Shingne. No inquiry was conducted whether diversion of the river was 

permissible under the law nor compensation was determined for the loss suffered by the 

environment and by the applicant. On further representation, the Tahsildar, Bhadrawati 

issued letter dated 28.07.2017 to the WCL that the applicant has suffered loss due to 

change of the flow of the river as Survey No. 46/1 was damaged due to embankment of 

sand but no compensation was determined nor paid by the WCL. Accordingly, the 

applicant filed the present Writ Petition raising following questions: - 

“1.  Whether  the Respondent No. 1-State of  Maharashtra should   be directed to 

enquire into the issue of diversion of river Koradi without permission by the 

Respondent No. 2 Western Coalfields Limited? 

 
2. Whether the Chief Managing Director, Western Coalfields Limited, Majri- 

Respondent No. 3 should be directed to furnish all information pertaining to the 

diversion of the said river Koradi before this Hon’ble Court? 

 
3. Whether the Western Coalfields Limited, Respondent No. 2 should be 

directed to compensate the present petitioner to the tune of Rs. 39,60,273/- with 

interest at the rate of 12% per annum? 
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4. Whether the Tahsildar, Bhadrawati, District Chandrapur; Collector, 

Chandrapur, and Chief Managing Director, Western Coalfields Limited, Majri, 

should be directed to take steps, so that no further loss is caused to the petitioner 

and to the field of the 

petitioner in future and to restore the original position of the agricultural land of 
the petitioner and the Koradi river?” 

 
4. The WCL filed its reply to the effect that the diversion was approved by the 

Central Design Organization, Nasik, which comes under the Water Resource Department 

of Government of Maharashtra. NOC was sought from the S.D.O., Warora, on which the 

Tahsildar, Bhadrawati permitted diversion. 

 

5. The stand of the Maharashtra State PCB is that Board Officer had visited the 

diversion spot on 24.07.2019 and the following was found:- 

“a) Koradi River is diverted near bridge on Wani-Worora Road in north East 
direction. 

 
b) It is observed that WCL, New Majri Under Ground to Open Cast Coal 

mine boundary, Embankment and over burden dump are along the bank of 

River Koradi. 

 
c) The Koradi River meets with Shirna River at place which is 

200 meters away and at downside of complainant's farm land. 

 
d) Water flow was not observed in Koradi River. However some stagnant 

water was observed at Shirna River, at the confluence place. 

 
e) Backwater in Koradi River and Shirna River was not observed near 

confluence area of both Rivers. Also backwater was not observed at the 

Complainants farm land. 

 
f) Shirna River further meets Wardha River after confluence place. 

 
g) During course of visit overburden dump was observed along bank of 

Shirna River after confluence place. This OBD is dumped by WCL, New 

Majri Under Ground to Open Cast Coal mine. 

 
h) At the time of visit the farm land was found under cultivation and 

agriculture use and had standings crops. 
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i) The Mine water of above said WCL mine is extracted from mine pit. The 

same is collected in collection pond and provided primary primary 

treatment such as settling pits and the treated mine water is reused for dust 

separation, firefighting and remaining mine water is discharged into the 

nalla which further leads to Koradi River. However during the course of 

visit the nalla was found dry and there was no discharge of WCL mine 

water into the Nalla/ River. 

 
j) The above said WCL mine has vehicle repairing and washing workshop. 

For the treatment of waste water generated from the above said workshop, 

WCL has provided Effluent Treatment Plant. During the course of visit the 

Workshop was not in operation. 

 
k) It is observed that Koradi River is diverted by WCL, in the WCL mine 

lease area and further it passes through lease area and meets W Shirna 

River. 

 
l) Complainant's agriculture land is outside the WCL mine lease area. 

 
m) The approximate length of Koradi River from diversion point 

upto the confluence of Koradi and Shirna River is around 2 Kms.” 

 
6. The stand of the Collector is that on inquiry damage of crop was found due to 

back water of the river, upon which order dated 12.03.2018 was passed directing WCL to 

deepen the Shirna river. 

 

7. We have heard Learned Counsel for the applicant. None appears for the 

respondents. We have perused the available record with the assistance of learned Counsel 

for the applicant. 

 

8. From the above resume, it is clear that there is diversion of the river and also 

damage to the fields of the applicant. Diversion of the course of river is a serious matter 

which cannot be undertaken merely on the basis of permission for mining. EC granted for 

mining cannot contemplate this being done. It is not shown to be part of the project for 

which EC has been granted. Change of course of river has huge implications on 

environment which have never been studied without which such change of course cannot 

be held to be justified merely 
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because the design is approved by some authority or permission is granted by the 

Tehsildar which authorities obviously have no expertise nor authority to assess 

environmental impact. The matter is covered by public trust doctrine as laid down in 

M.C. Mehta v Kamal Nath & Ors.1 The statutory authorities under obligation to protect 

environment have miserably failed in their duty in breach of trust reposed in them. The 

Project Proponent (PP) has thus to be held accountable for retoration of the environment 

by way of polluter pays principle and for taking restoration measures which need to be 

scientifically assessed. Though the Collector has directed deepening of river Shirna, the 

same by itself cannot be held to be adequate either for restoration of the environment or 

for compensating the applicant. It appears that the authority responsible for monitoring 

compliance of the conditions of Environment Clearance needs to look into the matter. 

Further, any changes in the stream obstructing the flow are prohibited under Section 24 

(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 as follows: 

 
“24(1)(b)  no person shall knowingly cause or permit to enter into any stream any 

other matter which may tend, either directly or in combination with similar matters, 

to impede the proper flow of the water of the stream in a manner leading or likely 

to lead to a substantial aggravation of pollution due to other causes or of its 

consequences.” 

 
9. Accordingly, we direct the WCF to take appropriate measures for restoration of 

environment and compensating the applicant. We also appoint seven-member joint 

Committee comprising representatives of the MoEF&CC, Ministry of Jal Shakti, CPCB, 

State PCB, Irrigation and Agricultural Departments, Government of Maharashtra and 

District Magistrate, Chandrapur. CPCB and State PCB will act as nodal agency for 

coordination and compliance. 

1 (1997) 1 SCC 388 
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10. The Committee may visit the site and conduct all other proceedings online and 

look into the extent of damage to the environment and to the fields of the applicant and 

suggest remedial measures over and above the measures, if any, taken by the WCF so far, 

including the amount of compensation on polluter pays principle to cover the cost of 

restoration and compensation to be paid to the victims. First meeting of Committee may 

be held within one month and its report may be furnished to this Tribunal within two 

months thereafter by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of Image PDF which may also be uploaded 

on the website        of State PCB simultaneously so that the concerned 

parties/Departments can access the same for further course of action. A copy of the report  

also may be furnished to the WCF for compliance/response. The Committee will be free 

to interact with all the stakeholders and take the assistance of any other expert 

organization/individual. 

 
List for further consideration on 09.12.2021. 

 

A copy of this order be forwarded to the MoEF&CC, Ministry of Jal Shakti, 

CPCB, State PCB, Irrigation Department, Government of Maharashtra, Agricultural 

Department, Government of Maharashtra, District Magistrate, Chandrapur and WCF by 

e-mail for compliance. 

 

 

 
Adarsh Kumar Goel, CP 

 
 

Sudhir Agarwal, JM 

 

M. Sathyanarayanan, JM 
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Brijesh Sethi, JM 

 

Dr. Nagin Nanda, EM 
 

 

 

June 02, 2021 

Original Application No. 101/2020 (WZ) AVT 
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No. J-11015/25/2008-IA.11(M) pt. 
Government of India 

Ministry of Environment, Forest and Climate Change 
IA-Il (Coal Mining) Division 

Indira Paryavaran Bhawan, 
Jorbagh Road, N Delhi-3 

Dated: 13th February, 2017 

To, 
The General Manager (Environment), 
M/s Western Coalfields Ltd., 
Coal Estate, 9th Floor, Civil Lines, 
Nagpur - 1 (Maharashtra) 

Email: qmenvironment.wclnic.in; wclenvyahoo.in  

Sub: Expansion of New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of M/s 
Western Coalfields Limited in an area 479.16 ha in District Chandrapur 
(Maharashtra) - Environmental Clearance - reg. 

Sir, 
This is with reference to your application No.WCLIENV/HQ/5-H & 20-C/546 dated 

25.11.2016 along with the online proposal No.IA/MH/CMIN/8127/2008 dated 25.11.2016 and 
subsequent letter dated 24.11.2016, 28.11.2016, 29.11.2016, 13.12.2016, 19.12.2016 & 
27.12.2016 on the subject matter. 

The Ministry of Environment, Forest & Climate Change has considered the application. 
It is noted that the proposal is for grant of environmental clearance to the expansion of New 
Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of MIs Western Coalfields Limited 
in an area 479.16 ha in District Chandrapur (Maharashtra). 

The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry 
for Thermal & Coal Mining Projects in its 1st  meeting held on 27th  December, 2016. The details 
of the project, as per the documents submitted by the project proponent, and also as informed 
during the meeting, are reported to be as under:- 

The project was earlier accorded EC vide letter No.J-11015/25/2008-IA.1l(M) dated 18th 
February, 2011 for a capacity of 0.80 MTPA involving a total area of 479.16 ha. 

Latitude and longitude of the project site are N 200  6' 34" to N 200  8' 37" and E 79°  0' 
30' to E 790  2' 20" respectively. 
(iU) 	Joint Venture: no Joint Venture. 

Coal Linkage: Linked to Thermal Power Plants of MAHAGENCO & Miscellaneous 
consumers. 

Employment generated/to be generated: 430 nos. 
Benefits of the project: This project will bridge the gap (to the extent of the peak 

production capacity of the project) between demand & supply of non-coking coal for the power 
houses and other bulk consumers of western as well as southern part of the country. 
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(vii) 	The land usage of the project will be as follows: 

Pre-Minir,: 

SM. LAND USE Within ML 
Area (ha). 

Outside 
ML Area 

Total 	- 
(ha) 

1 
2 Forest land  

Agricultural land  

Waste land  

L_4 Grazing land 3.68*  3.(38* 

5 Surface water bodies  

6 Settlements 
7 Others (specify) 15.24  15.24 

TOTAL 479.16 - NIL 479.16  

Post- Mining: 

IS.N. use  Land use (ha) 

Plantation 
Water 

_ 
Public Un- 

disturbe 
Total :during 

ing 
al OB 

.ioi Dump  
.70

1 

101.70 

2 Top sofl 

3 Excavation 
dump  

114.35 114.35  
4 Roads _______ 10.00 10.00 _____ ________  _____ 
5 

H6  
Built up area 
Green Belt 25.00  

_______ 
-. 25.00 

7 Undisturbed 210.11 21011  

L Area 
I 	8 Embankment 

around 18.00 

. 
18.00 

I quarry 
Total 144.70 114.35 10.00 210.11 479.16 

(vhi) 	Total geological reserve is 12.0 MT. The mineable reserve 12.0 MT, extractable reserve 
is 12.0 MT. The per cent of extraction would be 100%. 

The coal grade is G-ll the stripping ratio is 1:3.59 Gum /tonne. The average Gradient 
is 1 in 5 to 1 in 6. There will be 1 seam with thickness 15.03 m (Mm) & 18.89 (Max). 

Total estimated water requirement is 460 KL/day (Average Demand for Industrial) 56 
KL/day for Colony m3/day. The level of ground water ranges 1.64 m to 8.95 m bgl. 

The method of mining would be Shovel-Dumper Combination. 
There is one external OB dump with quantity of 43.05 Mm3 (41.55 Mm3 Permanent 

External OB Dump + 1.5 Mm3 for the embankment) in an area of 101.70 ha with height of 60.00 
meter above the surface level. 
(xUi) 	Final mine void would be in 114.35 ha with depth varying 90 m. Total quarry area would 
be 74.35 ha (at the top) and 114.35 ha (on ground). No backfilling is proposed. A void of 74.35 
ha with depth 90 m, which is proposed to be converted into a water body. 
(xiv) 	The seasonal data for ambient air quality has been documented and all results at all 
stations are within prescribed limits. 
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The life of mine is 11 years. 
Coal transportation is being done from pit to coal stockyard through dumpers. From 

coal stockyard it is being transported by tippers to the Railway siding wherein coal is loaded 
onto wagons by pay loaders. The same will be continued. The distance from stockyard to siding 
is approx.2.10 km. 

There is R & R involved. There are 261 families of WCL employees and 129 other 
families. 
(xvUi) Total capital cost of the project is Rs. 339.76 Crore. According to New CSR policy, the 
fund for the CSR should be allocated based on 2% of the average net profit of the Company for 
the three immediate preceding financial years or Rs. 5.00 per tonne of coal production of 
previous year whichever is higher. R&R Cost: Rs 41.45 Crore compensation package for PAF 
as per new R&R package of CIL. Environmental Management Cost Provision for Rs. 47.5 lakh 
has been kept in approved EMP against Environment Management work. However, Rs.18.30 
Lakh has been invested till 31-03-2016. 

Koradi Nalla with its branches and gullies passes through the eastern part of mine and 
join with ShirnaNalla further to the east of the entire up dip side of the mine. 

Mine Plan for the proposed expansion of New Majri UG to OCP in an area of 479.16 ha 
was approved by the M/s WCL Board on 19th  September, 2016. Mine closure plan is a part of 
the Mine plan approved by the Board. 

There are no national Parks, wildlife sanctuary, biosphere reserves found in the 10 km 
buffer zone. 

There is no forest land involved requiring diversion for non-forestry use in terms of the 
Forest (Conservation) Act, 1980, as confirmed by GoM vide letter No.1172 dated 9/15.11.2016. 
(xxfli) Total afforestation plan shall be implemented covering an area of 144.70 ha at the end 
of mining. Green Belt Included in total plantation. Density of tree plantation 2500 treesl ha of 
plants. 

There are no court cases/violation pending with the project proponent. 
Public Hearing was held on 9th  September, 2008 for existing capacity of 0.8 MTPA. 
Certified EC Compliance Report: The Regional Office of MoEF&CC at Nagpur has 

carried out the site inspection on 171h  November, 2016 to verify the status of compliance of EC 
conditions granted for New Majri UG to OCP of 0.8 MTPA in an area of 479.16 ha of M/s 
Western Coalfields Limited in District Chandrapur (Maharashtra). The monitoring report was 
forwarded to this Ministry vide their letter No. 3-16/2011(Env)/ dated 25th  November, 2016, 
which was deliberated in the EAC meeting. The project proponent presented the action taken 
on each of the observations made by Regional Office during the site visit. 

	

4. 	The EAC, after detailed deliberations on the proposal in the ft  Meeting on 
December, 2016 decided for exempting the proposal from the requirement of fresh TOR and 
fresh Public Hearing, and recommended the proposal for grant of Environmental Clearance. 
The Ministry of Environment, Forest and Climate Change hereby accords Environmental 
Clearance to the expansion of New Majri UG to OC Coal Mine from 0.8 MTPA to 1.2 MTPA of 
M/s Western Coalfields Limited in an area 479.16 ha in District Chandrapur (Maharashtra) 
under the provisions of the Environment Impact Assessment Notification, 2006 and subsequent 
amendments/circulars thereto subject to the compliance of the following terms and conditions 
and environmental safeguards mentioned below: 

	

A. 	Specific Conditions: 

The maximum production from the mine at any given time shall not exceed the limit as 
prescribed in the EC. 

The validity of the EC is for the life of the Mine or as specified in the EIA Notification, 
2006, whichever is earlier. 
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The project proponent shall obtain Consent to Establish for the proposed capacity of 1.20 
MTPA before enhancing the production capacity. 

Transportation of coal should be carried out by covered trucks. Mitigative measures to be 
undertaken to control dust and other fugitive emissions all along the roads by providing 
sufficient numbers of water sprinklers. 

Continuous monitoring of occupational safety and other health hazards, and the 

corrective actions need to be ensured. 
Controlled blasting techniques should be adopted to control ground vibration and fly 

rocks. 
(vU) A progressive afforestation plan shall be implemented covering an area of 144.70 Ha at 
the end of mining, which includes reclaimed External 08 dump area (101.70 Ha), no Internal 
OB dump area (nil Ha) and Green belt (43 Ha) and in township located outside the lease by 
planting native species in consultation with the local DFO/Agriculture Department. The density 
of the trees shall be around 2500 plants per ha. Massive plantation shall be carried out in open 
spaces in and around the mine and a 3-tier avenue plantation along the main approach roads to 

the mine. 
An estimated total 43.05 Mm3  of OB will be generated during the entire life of the mine. 

Out of which 43.05 Mm3 of OB will be dumped in one external OB Dumps an earmarked area 
covering 101.70 ha of land. There will be no internal dump. The maximum height of external 
OB dump will not exceed 90 m and that for soft 08 shall not exceed 60 m. The maximum slope 
of the dump shall not exceed 28 degrees. Monitoring and management of reclaimed dump sites 
shall continue till the vegetation becomes self- sustaining and compliance status shall be 
submitted to MOEFCC and its Regional Office on yearly basis. 

Of the total quarry area of 74.35 ha (On floor) & 114.35 ha (On Surface), the backfilled 
quarry area of Nil ha shall be reclaimed with plantation and there will be no void left at the end 
of the mining operations. The land after mining shall be restored for agriculture purpose. 

B. 	General conditions 

(a) Mining 

(I) 	No change in mining technology and scope of working should be made without prior 
approval of the Ministry of Environment, Forest and Climate Change. 

No change in the calendar plan including excavation, quantum of coal and waste should 

be made. 
Mining shall be carried out as per the provisions outlined in approved mining plan as well 

as by abiding to the relevant laws related to coal mining and the circulars issued by Directorate 
General Mines Safety (DGMS). 

A progressive Mine Closure Plan duly approved by the Ministry of Coal should strictly be 
complied with. A compliance report in this regard shall be submitted to Regional Office/ 
MOEF&CC every six months from the date of commencement of mining operations. 

(b) 	Land Reclamation 

(i) 	Digital processing of the entire lease area using remote sensing technique shall 
carried out regularly once in three years for monitoring land use pattern and.report submitted 
Ministry of Environment, Forest and Climate Change its Regional Office. 
(U) 	The reclamation at waste dump sites shall be ecologically sustainable. Scient 
reclamation shall be followed. the local species may be encouraged and species are so chos 
that the slope, bottom of the dumps and top of the dumps are able to sustain the 
species. The aspect of the dump is also a factor which regulates some climatic parameters a 
allows only species adopted to that micro climate. 
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(Hi) 	Final mine void depth should not be more than 40 m. The void area should be converted 
into water body. The remaining area should be back filled up to the ground level and covered 
with about a meter thick top soil. The land after mining should be restored for agriculture use. 

The top soil, if any, shall temporarily be stored at earmarked site(s) only and it should not 
be kept unutilized for long. The topsoit shall be used for land reclamation and plantation. The 
over burden (OB) generated during the mining operations shall be stacked at earmarked dump 
site(s) only and it should not be kept active for a long period of time. The OB dumps should be 
scientifically vegetated with suitable native species to prevent erosion and surface run off. In 
critical areas, use of geo textiles shall be undertaken for stabilization of the dump. The entire 
excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan. 
Monitoring and management of rehabilitated areas should continue until the vegetation 
becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment, 
Forest and Climate Change and its Regional Office on six monthly basis. 

Plantation shall be raised in a 7.5m wide green belt in the safety zone around the mining 
lease, backfilled and reclaimed area, around water body, along the roads etc. by planting the 
native species in consultation with the local OFO/Agriculture Department and as per CPCB 
Guidelines. The density of the trees should be around 2500 plants per ha. Greenbelt shall be 
developed all along the mine lease area in a phased manner and shall be completed within first 
five years. 

(c) 	Emissions. Effluents, and Waste Disposal 

Effective safeguard measures such as regular water sprinkling shall be carried out in 
critical areas prone to air pollution and having high levels of PM10  and PM25  such as haul road 
loading and unloading point and transfer points. Fugitive dust emissions from all the sources 
shall be controlled regularly. It shall be ensured that the Ambient Air Quality parameters 
conform to the norms prescribed by the Central Pollution Control Board in this regard. 

Four ambient air quality monitoring stations shall be established in the core zone as well 
as in the buffer zone for PM10, PM2.5, SO2  and NOx monitoring. Location of the stations shall be 
decided based on the meteorological data, topographical features and environmentally and 
ecologically sensitive targets in consultation with the State Pollution Control Board. Monitoring 
of heavy metals such as Hg, As, Ni, Cd, Cr, etc carried out at least once in six months. 

Data on ambient air quality (PM10, PM 2.5, SO2  and NOX) and heavy metals such as Hg, 
As, Ni, Cd, Cr and other monitoring data shall be regularly submitted to the Ministry including its 
concerned Regional Office and to the State Pollution Control Board and the Central Pollution 
Control Board once in six months. Random verification of samples through analysis from 
independent laboratories recognised under the EPA rules, 1986 shall be furnished as pad of 

compliance report. 
Transportation of the coal by road passing through the village shall not be allowed. A 

'bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the purpose 
of transportation of the coal so that the impact of sound, dust and accidents could be mitigated. 
The project proponent shall bear the cost towards the widening and strengthening of existing 
public road network in case the same is proposed to be used for the Project. No road movement 
should be allowed on existing village road network without appropriately increasing the carrying 
capacity of such roads. Furthermore, transportation of coal by road should be carried out by 
covered trucks only. A 3-tier green belt comprising of a mix of native species shall be developed 

all along the major approach roads. 
The pollution due to transportation load on the environment will be effectively controlled 

and water sprinkling will also be done regularly. Vehicular emissions shall be kept under control 
and regularly monitored. Project should obtain 'PUC' certificate for all the vehicles from 

authorized pollution testing centres. 
Main haulage road in the mine should be provided with permanent water sprinklers and 

other roads should be regularly wetted with water tankers fitted with sprinklers. Crusher and 
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material transfer points should invariably be provided with Bag filters and or dry fogging system. 
Belt-coiiveyors should be fully covered to avoid air borne dust. Use of effective sprinkler system 
to suppress fugitive dust on haul roads and other transport roads shall be ensured. Drills shall 
be wet operated. 
(vii) The Project Proponent should not alter the major channels around the site. Appropriate 
embankment should be provided along the side of the river/nallah flowing near or adjacent to 
the mine. The embankment constructed along the river/nallah boundary should be of suitable 
dimensions and critical patches should be strengthened by stone pitching on the river front side 
and stabilised with plantation so as to withstand the peak water flow and prevent mine 

inundation. 
(vUi) There shall be planning, developing and implementing facility of rainwater harvesting 
measures on long term basis and implementation of conservation measures to augment ground 
water resources in the area in consultation with Central Ground Water Board. 

The Project Proponent has to take care of gullies formed on slopes. Dump mass should 
be consolidated with proper filling/leveling with the help of dozer/compactors. 

Sufficient number of Gullies to be provided for better management of water. Catch drains 
and siltation ponds of appropriate size shall be constructed around the mine working, coal 
heaps and OB dumps to prevent run off of water and flow of sediments directly into the river and 
other water bodies. The water so collected should be utilized for watering the mine area, roads, 
green belt development etc. The drains shall be regularly desilted particularly after monsoon 
and maintained properly. The drains, settling tanks and check dams of appropriate size, 
gradient and length shall be constructed both around the mine pit and over burden dumps to 
prevent run off of water and flow of sediments directly into the river and other water bodies and 
sump capacity should be designed keeping 50% safety margin over and above peak sudden 
rainfall (based on 50 years data) and maximum discharge in the area adjoining the mine site. 
Sump capacity should also provide adequate retention period to allow proper settling of silt 
material. Sedimentation pits shall be constructed at, the corners of the garland drains and 
desilted at regular intervals. Dimension of the retaining wall to be constructed at the toe of the 
dumps and OB benches within the mine to check run-off and siltation should be based on the 
rainfall data. 

Industrial waste water (CHP, workshop and waste water from the mine) should be 
properly collected, treated so as to conform to the standards prescribed under GSR 422 (F) 
dated 19th  May, 1993 and 31st December, 1993 or as amended from time to time. Oil and 
grease trap should be installed before discharge of workshop effluents. Sewage treatment plant 
of adequate capacity shall be installed in the existing colony and offices. 

(d) 	Noise & Vibration Control 

Adequate measures shall be taken for control of noise levels below 85 cIBA in the work 
environment. Workers engaged in blasting and drilling operations, operation of HEMM, etc shall 
be provided with ear plugs/muffs. 

Controlled blasting techniques should be practiced with use of delay detonators to 
mitigate ground vibrations and fly rocks. 

The illumination and sound at night at project sites disturb the villages in respect of both 
human and animal population. Consequent sleeping disorders and stress may affect the health 
in the villages located close to mining operations. Habitations have a right for darkness and 
minimal noise levels at night. PPs must ensure that the biological clock of the villages is not 
disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise 
levels well within the prescribed limits for day light/night hours. 

Measures should be taken for control of noise levels below 85 dBA in the work 
environment. Workers engaged in operations of Coal Handling Plants and HEMM, etc. should 
be provided with ear plugs / muffs. 
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(e) 	Occupational Health & Safety 

Proponent shall appoint an Occupational Health Specialist for Regular and Periodical 
medical e*amination of the workers engaged in the Project and maintain records accordingly; 
also, Occupational health check-ups for workers having some ailments like BP, diabetes, 
habitual smoking, etc. shall be undertaken once in six months and necessary 
remedial/preventive measures taken accordingly. The prevention measure for burns, malaria 
and provision of anti-snake venom including all other paramedical safeguards may be ensured 
before initiating the mining activities. 

Besides carrying out regular periodic health check-up of their workers, 20% of the 
workers identified from workforce engaged in active mining operations shall be subjected to 
health check-up for occupational diseases and hearing impairment, if any, through an 
specialised agency /institution within the District/State and the results reported to this Ministry 
and to DGMS. 
(iU) 	Personnel working in dusty areas should wear protective respiratory devices and they 
should also be provided with adequate training and information on safety and health aspects. 
Supervisory staff shall be held responsible for ensuring compulsory wearing of dust mask. 

Provision shall be made for the housing of construction labour within the site with all 
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe 
drinking water, medical health care, crèche etc. The housing may be in the form of temporary 
structures to be removed after the completion of the project. 

In case of outsourcing of work through MDO, the project proponent shall ensure the strict 
compliance enforcement of the above conditions. 

(f) 	Biodiversity 

(i) 	The project proponent shall take all precautionary measures during mining operation for 
conservation and protection of endangered fauna, if any, spotted in the study area. Action plan 
for conservation of flora and fauna shall be prepared and implemented in consultation with the 
State Forest and Wildlife Department. A copy of action plan shall be submitted to the Ministry of 
Environment, Forest and Climate Change and its Regional Office. 

(g) 	Implementation of Action Plan as Per Public Hearing & CSR Activities 

Implementation of Action Plan on the issues raised during the Public Hearing shall be 
ensured. The Project Proponent shall complete all the tasks as per the Action Plan submitted 
with budgetary provisions during the Public Hearing. Land oustees should be compensated as 
per the norms laid out R&R Policy of the Company or the National R&R Policy or R&R Policy of 
the State Government, whichever is higher. 

The Board of every company, shall ensure that the company spends, in every financial 
year, at least two per cent. of the average net profits of the company made during the three 
immediately preceding financial years, in pursuance of its Corporate Social Responsibility Policy 
under Section 135 of the Companies Act, 2013, for the Socio Economic Development of the 
neighborhood Habitats which could be planned in consultation with the Panchayat of the local 
administration, and executed by the Project Proponent more systematically based on the 'Need 
based door to door survey' by established Social Institutes/Workers. A report, in consonance 
with the format prescribed in Annexure of the Companies (Corporate Social Responsibility 
Policy) Rules, 2014, shall be submitted to the Ministry of Environment, Forest and Climate 
Change and its Regional Office on six monthly basis. 
(Ui) 	The project proponent shall follow the mitigation measures provided in Office 
Memorandum No.Z-11013/5712014-IA.I1 (M), dated 29th October, 2014, titled "Impact of mining 
activities on Habitations-Issues related to the mining Projects wherein Habitations and villages 
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are the pad of mine lease areas or Habitations and villages are surrounded by the mine lease 
area". 

	

(iv) 	The Project Proponent shall make necessary alternative arrangements, where required, 
in consultation with the State Government to provide alternate areas for livestock grazing, if any. 
n this context, Project Proponent should implement the directions of the Hon'ble Supreme 
Court with regard to acquiring grazing land. The sparse trees on such grazing ground, which 
provide mid-day shelter from the scorching sun, should be scrupulously guarded against felling 
and plantation of such trees should be promoted. 

CorØorate Environment Responsibility 

The Company should have a well laid down Environment Policy approved by the Board 
of Directors. 

	

(U) 	The Environment Policy should prescribe for standard operating process/procedures to 
bring into focus any infringements/deviation/violation of the environmental or forest 
norms/conditions. 

	

(Ui) 	The hierarchical system or Administrative Order of the company to deal with 
environmental issues and for ensuring compliance with the environmental clearance conditions 
should be displayed on website of the Company. 

To have proper checks and balances, the Company should have a well laid down system 
of reporting of non-compliances/violations of environmental norms to the Board of Directors of 
the Company and/or shareholders or stakeholders at large. 

A separate environmental management cell with suitable qualified personnel should be 
set-up under the control of a Senior Executive, who will report directly to the Head of the 
Organization. 

The funds earmarked for environmental protection measures should be kept in separate 
account and should not be diverted for other purpose. Year wise expenditure should be 
reported to the Ministry and its Regional Office. 

	

(i) 	Statutory Obligations 

	

(i) 	Environmental clearance is granted subject to final outcome of Hon'ble Supreme Court of 
India, Hon'ble High Court, NGT and any other Court of Law, if any, as may be applicable to this 
project. 
(U) 	This Environmental Clearance is subject to obtaining requisite NBWL Clearance from the 
Standing Committee of National Board for Wildlife, if any, as applicable for this Mining project. 
(Hi) 	The Project Proponent shall obtain Consent to Establish and Consent to Operate from 
the concerned State Pollution Control Board prior to commencement of mining operations and 
effectively implement all the conditions stipulated therein. 

The project proponent shall obtain necessary prior permission of the competent 
authorities for drawl of requisite quantity of water (surface water and ground water) for the 
project. 

Project Proponent shall obtain the necessary prior permission from the Central Ground 
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting ground 
water table can only be commence after conducting detailed hydrogeological study and 
necessary permission from the CGWA. The Report on six monthly basis on changes in Ground 
water level and quality shall be submitted to the Regional Office of the Ministry, CGWA and 
State Pollution Control Board. 

	

U) 	Monitoring of Ambient Air & Water Quality and Reporting 

Monitoring of Ambient Air Quality to be carried out based on the Notification 2009, as 
amended from time to time by the Central Pollution Control Board.The critical parameters as per 
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the Notification such as PM10, PM25, NOR, and SOx etc. in the ambient air within the impact 
zone, peak particle velocity at 300m distance or within the nearest habitation, whichever is 
closer shall be monitored periodically. Further, quality of discharged water shall also be 
monitored [(TDS, DO, PH and Total Suspended Solids (TSS)]. The monitored data shall be 
uploaded on the website of the company as well as displayed on a display board at the project 
site at a suitable location near the main gate of the Company in public domain. The circular No. 
J-20012/1/2006-lA.11 (M) dated 27.05.2009 issued by Ministry of Environment, Forest and 
Climate Change shall also be referred in this regard for its compliance. 

The Proponent shall install online Ambient Air Quality Monitoring System and there 
should be system for display of digital AAQ data within 03 months at least at three locations as 
per wind direction. Online provisions of pH and turbidity meters at discharge points of SIP and 
ETP and also at water storage ponds in the mining area may be made. Project Proponent 
should display the result digitally in front of the main Gate of the mine site. 

Regular monitoring of ground water level and quality shall be carried out in and around 
the mine lease by establishing a network of existing wells and constructing new piezometers 
during the mining operation. The project proponent shall ensure that no natural water course 
and/or water resources shall be obstructed due to any mining operations. The monitoring shall 
be carried out four times in a year pre- monsoon (April-May), monsoon (August), post-monsoon 
(November) and winter (January) and the data thus collected may be sent regularly to Ministry 
of Environment, Forest and Climate Change and its Regional Office, Central Ground Water 
Authority and Regional Director, Central Ground Water Board. 

Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and 
around the mine lease shall be carried out and records maintain. The natural water bodies and 
or streams which are flowing in an around the village, should not be disturbed. The Water Table 
should be nurtured so as not to go down below the pre-mining period. In case of any water 
scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A 
provision for regular monitoring of water table in open dug wall located in village should be 
incorporated to ascertain the impact of mining over ground water table. 

Regular monitoring of water quality upstream and downstream of water bodies shall be 
carried out and record of monitoring data should be maintained and submitted to the Ministry 
of Environment, Forest and Climate Change and its Regional Office, Central Ground Water 
Authority, Regional Director, Central Ground Water Board, State Pollution Control Board and 
Central Pollution Control Board. 

The project proponent shall submit six monthly reports on the status of the 
implementation of the stipulated environmental safeguards to the Ministry of Environment, 
Forest and Climate Change, its Regional Office, Central Pollution Control Board and State 
Pollution Control Board. 
(vU) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 
The project authorities should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data / information I monitoring reports. 
(vUi) The activities pertaining to development of green belt] horticulture shall be reported to 
concerned DFO/Collector on six monthly basis from the date of commencement of mining 
operations. 

(k) 	Miscellaneous 

(i) 	For half yearly monitoring reports, the data should be monitored for the period of April to 
September and October to March of the financial years and submitted to the concerned 
authorities within 2 months of the completion of periodicity of monitoring. Similarly, the annual 
reports for the financial year should reach the office of the concerned authority on or before ft 
June of following year. 
(U) 	Efforts should be made to reduce energy consumption by conservation, efficiency 
improvements and use of renewable energy. 
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(Hi) 	The project authorities should inform to the Regional Office regarding date of financial 
closures and final approval of the project by the concerned authorities and the date of start of 
land development work. 

A copy of clearance letter will be marked to concerned Panchayat/local NGO, if any, from 
whom suggestion / representation has been received while processing the proposal. 

State Pollution Control Board should display a copy of the clearance letter at the 
Regional office, District Industry Centre and Collector's office/ Tehsildar Office for 30 days. 

A copy of the EC letter shall be shall also be displayed on the website of the concerned 
State Pollution Control Board. The EC letter shall also be displayed at the Regional Office, 
District Industry Sector and Collector's OfficeTfehsildar Office for 30 days. 

The EC letter shall be uploaded on the company's website. The compliance status of the 
stipulated EC conditions shall also be uploaded by the project authorities on their website and 
updated at least once every six months so as to bring the same in public domain. The 
monitoring data of environmental quality parameter (air, water, noise and soil) and critical 
pollutant such as PM10, PM25, 502 and NO (ambient) and critical sectoral parameters shall also 
be displayed at the entrance of the project premises and mine office and in corporate office and 
on company's website. 
(vUi) The project authorities should advertise at least in two local newspapers widely 
circulated, one of which shall be in the vernacular language of the locality concerned, within 7 
days of the issue of the clearance letter informing that the project has been accorded 
environmental clearance and a copy of the clearance letter is available with the State 
Pollution Control Board and also at web site of the Ministry of Environment, Forest and Climate 
Change at www.environmentclearance.nic.in  and a copy of the same should be forwarded to 

the Regional Office. 
(ix) 	The Environmental Statement for each financial year ending 31 March in Form-V is 
mandated to be submitted by the PP for the concerned State Pollution Control Board as 
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall 
also be uploaded on the Company's website along with the status of compliance of EC 
conditions and shall be sent to the respective Regional Offices of the MoEF&CC by e-mail. 

The PP shall abide by all the commitments and recommendations made in the EIA/EMP 
report and also that during their presentation to the EAC. The commitment made by the project 
proponent to the issue raised during Public Hearing shall be implemented by the proponent. 

The project proponent shall obtain all necessary clearances/approvals that may be 
required before the start of the project. The Ministry or any other competent authority may 
stipulate any further condition for environmental protection. 

The PP shall set up an Environment Audit cell with responsibility and accountability to 
ensure implementation of all the EC Conditions. 

Concealing factual data or submission of false/fabricated data and failure to comply with 
any of the conditions mentioned above may result in withdrawal of this EC and attract action 
under the provisions of Environment (Protection) Act, 1986. 

The above conditions will be enforced inter-alia, under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along 
with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court 
of India/High Courts and any other Court of Law relating to the subject matter. The PP shall 
ensure to undertake and provide for the costs incurred for taking up remedial measures in case 
of soil contamination, contamination of groundwater and surface water, and occupational and 
other diseases due to the mining operations. 
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Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

This EC supersedes the earlier EC granted vide letter No.J-11015/25/2008-IA.11(M) dated 
18th February, 2011 for a capacity of 0.80 MTPA involving a total area of 479.16 ha. 

(S. K. Srivastava) 
Scientist E 

Copy to: 

1 	The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi. 
The Secretary, Department of Environment, Government of Maharashtra, 151h Fbor, New 
Admn. Bldg, Madam Cama Road, Mumbai - 32. 
The APCCF Ministry of Environment Forest and Climate Change, Regional Office (Western 
Central Zone), Ground Floor, East Wing, New Secretariat Building Civil Lines, Nagpur 
Maharashtra - 1 
The Member Secretary, Maharashtra State Pollution Control Board, Kalapataru Point, 3rd & 
4th Floors, Sion, Matunga Scheme Road No. 8, Opp. Cine Planet Cinema, Near Sion Circle, 
Sion (E), Mumbai - 2 
The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East 
Arjun Nagar, Delhi - 2 
The Member Secretary, Central Ground Water Authority, Ministry of Water Resources, 
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi. 
The District Collector, Chandrapur, Government of Maharashtra. 
Monitoring File 9. 	Guard File 	10. 	Record File 11. Notice Board 

4-~2 1 
ol7 

(S. K. Srivastava) 
Scientist E 
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i.
i

6. Conditions rlo,rt Non Hazardous Wastes:

Sr. no Type Of Waste Quantity & UoM Treatment Disposal

1 Overburden 43.05 MM3
backfilling or

Reclamation of the
land

7. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for treatrnent and
di I of hazarda a ous waste:

Sr.
No.

Type Of Waste Catego
rY

Quantit UOM Treatm
ent

Disposal

1 Sludge from WETP 32 cum/yea
r

CHWSTDF
Butibori

2 Waste oil 42 Itr/year CPCB/SPCB/
re-process or
re-ivcler

3 Burnt oil 4392 liUmonth CPCB/SPCB/
re-process or
re-cvcler

4 Used Batteries 60 Nos. /
year

Disposed
_ through
CPCB/SPCB/

Authorized
recvcler

6. The Board reserves the right to review,,amend, suspend, revoke etc. this consent
and the same shall be binding on the industry.

The industry shrtll cornply with the conditions of Fnvironrnental Clearance granted
by MoEF, GOI vide No. J-1101512512008-IA.II (M), dtd 18.02-2011

The earlier consent to operate gr:anted by the Boarcl for New Majri underground
No.3 mine vide dated 31.122014,'stands cancelled.

This consent should not .be construed as exemption frorn obtaining necessary
NOC/permission frorn any other Government authorities.

For and on behalf ofthe

L

ollutioil Control Board

ecelv nsent tee ot -
Sr.
No.

Amount(Rs.) DD. No. Dtre' Drawn On

1. 4,45,0001- 069265 0s/03/201 5 SBI

100/- 071293 30/l 0/201 5 SBI

Copy to:
l: Regional Officer - Chandrapur and Sub - Regional Officer - Chandrapur

MPCB , Chandrapur. They are directed to cnsure the compliance of the

consent conditions.
Chief Accounts Offrcer, MPCB, Mumbai"
CC/CACI desk- for record & website updation purposes'

,,o i.',, , F,,:T*ffiHiid[*
t,'.'',lj iir;,.In/e"huifg\,,,ia
t..,,''','irLl MerhberSecretar5,

edR

N'ew Mairi underground mine to opencdst mine, SRO Chandrapurfl/R/L/041t|0000 Page 2 of9
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1)A]Asperyoul.application,youhave.providedtheEffluentTreatmentPlant(ETP)with
thgdesign caPacitY not mentioned'

shall operate the effluent treatment plant (ETP) to treat the trade

achieve the followin'g ti'ia"at ptuttifuua ty the Board or under EP

rles made there undeifrom time t-o time' whichever is stringent'

Schedule'I

Bl The APPlicant
effluent so as to
Act, 986 and Rules m

tt"tt,l-tds P*stritred bY tloard
l'If anv)

ir No, Parameters

)1 :H .5 to 9.0

z0)2 )il & Grease

)3

)4

IOD (3 daYsZToC) 100

Iotal Dissolved Solids 2100

)5 )henolics (C6H5OH) 1,.00

6 iuspencted Solids t00

17 loD 250

100]B

l9

lhloride

iulphate 1000

;;;;;1;"* ume to tim6, whichever is stringen"t"
100 rng/1rns/ r,

C)Thetreatedeffluentshallbeusedforsprayinglinenitstothemaxirnumextetrt&
excess shall be clischarged into rocain'rL-tioi1'"'nbr,achieving above standards' TIte

proiect auttrorities sha'll take ,rr#;;;;ii"dii""r rot ,.r" oi this excess water for

'alricutturat purposes in the vicinity of the mine'

:Ptic tank soak Pits'
2) A.l As per your consent application' you have provided the st

hall operate the. sewage treatment s{tl:T to threat the sewage so as

to achieve the following standards/ eTt:tll:l ""ILt 
rpe ct 1986 and Rules made three

i) sutp"na"d Solids' Notto exceed

ii soD 3 daYs 27oc' Notto exceed 100 mg/1.

soah pit & overflow if any' shall be used on land
C.l The treated
for gardening'

rhe Board reserves its rights to review pl'"i:illlll:1tl::'-T:::il fff"Ji[hT*'il:
" IX"#t:',il:'."IJ"",'J:T:?'i::iTi!l{T*'"",,;j:lt,lt;1".ffi'-11T"?:TIJ"T:X:

il$;1'ii:$"#J:l';ls1i,t!:!I:i:il::::":;'.1"V,*.f;,-Si.1..l1,'lJ":ilf;ff
ll'ff iil,::;;Jiffi:,:*fl :,,Hh11":ili"i"''+ j:::*xtr**;::x;;ffi ';;':x
conditions. The Applicallt shall oDtarn pt"Jl "-:,:;":::;;; ;; and extension t;r addition
;;;;;i;;. "rtrutiut'-'nv 

treatment and disposal svstem or :

se*ag" Shall tre soaked in

thereto.

,nJ trf"tY ofthe oPeration thereof'

4.1 'the industry shall ensure replacement of potlution control system or its parts after expiry

of its expected life as dcfined Uy *rr,rto".ti;;;;; " to 
"nzutl 

tt'e compliince of standards

Page 3 of9
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$

5) The epplicant shall comply with the provisions of the Water (Prevention & Control of
- pollution) Cess Act, L97i ind as amended, by instatling water meters, filing water cess

Form-I and other provisions as contained in the sqid act'retur sln
Water consumPtion
ouantiW [CMD)

Sr, no Purpose for water consumed

1. ma*t.i"t Cooling, spraying in mine pits or boiler
feed

2. Domestic purpose 05

3. nroiessing whereby water gets polluted &
nollutants are easilv biodegradable-

t2B

4. Mine water 8500

control system as Per the
time to time/ Environmental

Clearance / CREP guidelines.

6) The Applicant shall provide S,pecific Water Pollution
-conditionsofEPAct,lg86andrulemadethereunderfrom

tre<

rl/R/L/041 80000
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Terms & conditions for compJiance of Air Pollution Control:

1.Asperyourapplication,yoy}1,:o:11ffi::i..J."]."'C)systemand
li:'"#liu"Iriir-i,*;;k i't to observe the following fuel pattern'

Schedule-lI

3. The aPPlicant shall oPerate and maintain above mentioned air Pollutidn

system, so as to achieve the!9Y4r! lutants to the following standards:
tfO mglNm3

2. The Applicant shall provide Specific,Air Pollution control equipments as

conditions of fp"ecl' 
-LgB6 

"a 
tllt"--'n'de there under from time to

Environmentar crearairc" /innp g,ria"-rin"r. fconcern section shall mention

control equiPments)

per the
time /
specific

control

rheApplicantshallobtainnecessarv-prlT-0"^:Tt'::'JiilX'il:S#'l
l;'idditional control

4. The Applicant shall obtarn necessaty Pr rur Pvr t':tii"ibof or- alteration or
equipment wiilr neJess".l :r::,|,-c.a*:":*:"r"'x"":x119,.,,,f;,,brection of new poilutionequipment with necessary specrrrudrrurrJ rction of new pollution
replacemenatteratio""i"Jtt'u"rot" its life come to an end or ere

7. Standards for Ambient .Ait f,:Y"t1}:;

control equipment' '' ,, '

5. The Board reserves its rights to vary all or any ofthe condition in the consent' ifdue to

any technologi.rr'ffi*i"**, ort,fr"i*irJ' *tf' variation fincluding the change of

any control uq'ip-"ii';ih;t in whole or in part is necessary)'

a) coal rrrnari"ig plant shalt be provideil with dust collector & automatic water

sprinkl,er . . -- , p area, stock piles with the

b) Scientific spraying'f. *-1t:-Tl-ill rvorking area' dum

help of apt'ropriale dust suppression system'

c) Coal siratr [" properly coveied during transportation'

d) The applicani,shi[ 11w 
o-1tj'1" pi"nt"lon along road side' around dumps or

compulsorv afforestatiot " o"[l;;;";;'ppt"Eo nv Forest Department' rhe

trceplantaiionprogram*"'r'"iirJI;k;'upwellin'du'nt"oftheactual
*i,,i,g ,.i#ov,";, ,i"i g.""" #i;;;;iii.i"nt *iatr, & height is developed

between'mining area/road attd surrounding environment'

e) Brack t'pili;i;;i;;;;' 'h'ri;;;;;il'r""d 
weu maintained to prevent

0!l:lf :llG:i*:rr::i1li,",lJ"'1ffi r"'J,"Jf ijlYilll-""i;essdus'[
i1 ccl'rect lwnc & ouantiw trl cxp

, tirl*ffi :*i;lili{$:l"l'$::':iitn ore than 2 B de gre e to'lh e

horizontal' The overbu'a"" 'r"ii 
in p'op"tty covered by vegetation for

stabilization
i) coar transiortrtion shall be done by installing co-n-veyors wherever possible &

mechanicallycoveredclosed,*.r.J'r,,nbeu-sedfortransportation.

(i)lii, ;:ffi';iJr*,:^"'ll:-y:tter.rRsPMl

(iii)
(iv)

;;fi d"d Prrti culate JM atter.ts:Y]

iiirS i"t.1n"n'l omicrometerl

Not to exceed 600 ug/m3

Not to exceed 250 ug/m-

Not to exceed 120 ug/m3

ffiiiI;;;; 120 us/m3'sulphur Dioxide (SOz)

irrii". of Nitrogen (Nox)

Not to exceedParticulate
matter
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B,

9.

The applicant shall install minimum three continuo:rs auto_matic ambient air and
micrometeorological monitoring station at Iocation indiCated-6y StaEBoard to be set
up and operate at its own cost measure SO2, NOx and particulate matter as per the
condition of Environmental clearance to be obtained. These CAAQMS shall also have
necessary provision of networking to the Air Quality Monitoring network of MPCB.

The applicant shall take adequate measures for control of noise levels from its own
sources as follows:

10.
(i) Whenever due to any accident or other unforeseen act or-even, such emissions occur or is

apprehended to occur in excess standards laid down, such iiif,ormation shall be forthwith
reported to Board, concerned Police station, office of Directorate of Health services, Dept. of
explosives, Inspectorate of Factories & Local Body, In case o[ f,ailure of pollution control
equipments, the production process connected to it shall be stopped

[ii) If Coal Washeries are installed, then follow the conditions of the MoEF,

*The Opencast Mine needs to be surr0unded
as per the guidelines of Design Institute Ltd.
the residential complexes are very close

Other conditions:

Q1.501.7 I 13 /9 CPW, dtd 27 .01.1999 strictly,

by a green trelt of sufficient width
[A subsidiary'of Coal India ttd.] if

s Noti[ication No

Sr.
No

Location Permissible Norms [in dB
fa)l

Desired minimum
thicl<ness of sreen belt [m)

I Alons Road side 65 fCommercial Area) 20
2 In colonies 55 fResidential Area) z0
3 Near Opencast

Mines
75 (Industrial Area) 1o [x4o)

4 Near CHPs 75 30

5 Near Shaft t5 20
6 Near Mine exhaust

fan
75 >50

t'1"* Uii1 ,rarrsround mine to opencast mine, SRO ChondraOurl/R/L/0411)M Poge 6 of9
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Schedule-lll
Details of Bank Guarantees

PurPose of BG

3t.07.201631.03.2016o-E tvr - or Pollution

\

\
I

I

i

\

1

\

\

I

\

1

\

_l
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Schedule-lV

General Conditions:
1) ffi ro v ide fa ciiitv fo r co lle c tio n 

",1 "llL'i: ::.=:?: Tifl '"1 3l*'#iJ::
emissions and hazardous waste to the Board,:'"-fl ij

:::119Tj :::::,:"::1:;i1'"i"?:"1T'.iil'1ffi;1ffib";i il;,h".;",'ices rendered in
the terminal or designated Points

2)

6)

this behalf.
Industry should monitor effluent quality' stack emissions and ambient quality

monthly/quarterlY
ffitlxJffi:"?ilun p,o,,ide 

. 
ports in the :n1lfl'^c] " ::t"fiiiti'lffX?:, ?:,1x11;:

ilxx'::::ff Tii'iJ:il;i{""il;"'*+j*:j-"--'}*.,T""ff i,i::'#.ffi::T
i:il:T?":l:JTT;JtHl$""i;#i: i# "h'".,";,(r.;"*3' 1':'^"::1,':":1;:ii;1Tffi"ll
-f$.3:;:,1;:'*:#lilu"#ili*ii'1"""'"r' u" s-i' s-2' etc' and these sharl be painted/

clisplal'ecl to facilitate identification'

l-,1:mn3;"#33"1Tr""x'JJ"":i'"'1"iti*"i*,*-*-:.":1;1i::il:#Jii:'",i;
iJfi:.iiilY:,:l #"iJ ;: J;:'J#'#ffi ;,*i i;:*"1 

:', T"^ E i::::Ii:i': ?l *t'j
!""":,1il::*;xxffi:#"iffi .",::ff 

'*,:".";i;ffi 
:*=3i*:::13"fJ,1"";iii;i

i""ii:l'i :,'r:1ff :'ff x| :#i:[i"Jii; ii.'ffi ;;; ; ;o 
"u " " "o """ 

cte d to i t s h all b e

i

i-rrj

,',

It

5)

6)

i\ll'rJ;r*.nt shall provide an.alternat: :1",:ti:i.^",Y:'.:::#- 
sufficient to operate all

pollution control faciiities- installed, 1o ,,'"i","1" **pti"""" with the terms and conditions

of the consent. In the absence, ,n" ,rrit"lrr;j;;iGori r"a""" or otherwise' control

or"a.,.ri"" i" abide by terms and conditions of this consent'

The firm shall submit to this office, il"F;il alv 
-"r 

-s"^ltember 
everv vear ' the

Environmentalstateme.,,n"po,tro,tr,efinancialyear'ending3lstMarchintlre
prescribed Forrn-V ;;^;;; it u pro,riri"# "i;;-"14 "f the Environment (Protection)

iS".""a Amend.ment) Rules, 1992' ' waste as per the prc
The ind.ustry shall recycle/reprocess/reuse/rbcov6r Hazardous waste as per the provrsron

contain in the Hw(1\'Id&iU)'nuies zO08' which can be recvcled

iprocessed/r".r""alr""orIr]J'r-rJ "rrry 
*^ii"-*frl"r, has io be incinerated shall go to

incineration and waste which ".i ;,{ ;; 
" 
i:: 

'::U 
filling and cannot be

recycled/reprocessedetcshould'goforthatpurpose'inord'ertoreduceloadon

ukS"U:iiiiftH;1XHillfi"ill'u'uo"' Y3":-s'H & rM) Rures' 2-008 a,cr

submit the Annual Retginp as per. R"1";6; ize) of Hazarsous waste (l\4'H & TM)

Rules, 2008 for the preceding year Aprii ;M;r"h ilrFor*-Iv bv 30d' June of every year'

An inspection book shall be opened urra *ua" available to tire Board's officers during
10) An rnspectron Dool*. :-"o". 'o vvvrrv.*

their visit to the applicant' .. o -- --^-^--.-r ^r *lrp consent at least 60

11) The applic""t "f'"fi 
make an application for renewal of the consent a

',',r 
ffJ.:.1,:JH:i'j,*;:*ii,"i','i;"'t#;;:Eit"r o", 1eT4' Air (P&cP) Act'1e81

and Environ-"rriui prote"tion Act,1986 and inclustry "pu"iii" 
standard under EP Rules

1986 which "";;;;;ie 
on MPCB website(u'ww'muc!'gsYja)'

1B) The indusbry "h;il ";;"titute 
an e""*""*"',Tl *if *iti' o'"aiit"tl staffipersolrneUagency

toseethedaytodaycompliancggfconsentconditiontowardsEnvi,.onmentPrrrtection.
14) separate drainage system-shal b" ;r;;;;d for collection of trade and sewage effluents'

Terminal manholes shall be or";;;;d 
-; 

the end- or ,r'" collection system with

arrangemen, r*'*"..rring the fl# N" "]n"u"t 
shall-be adrnitted in the pipeslsewers

downstrearn of the terminal -*rh;i;;. No um.,urrt .t un rilla its way other than in

7)

8)

ilt

maintained
Poge B ol9
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17) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an aco'rstic enclosure or bv

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss

or for meeting the ambient noise standards, whichever is on higher side. A suitable

exhaust muffler with insertion loss of. 25 dB (A) shall also be provided. The

measurement of insertion loss will be done at different points at 0.5 meters from acoustic

enclosure/room and then average.
c) Industry should make efforts to bring d.own noise level due to DG set, outside industrial

premises, within ambient noise requirements by proper sitting and control measures.

d) 
-installation 

of DG Set must be stiictly in compliance with recommendations of DG Set

manufacturer.
e) A protrier routine and preventive maintenance procedure for DG set should be set and

followecl in consultation with the DG manufactuler which would help to prevent noise

0
c)

h)

leve1s of DG set from cleteriorating with use. , '

D.Cl. Set shall be operated only in case of power failure'
,fhe applicant should not cause any nuisancdin the surrounding aie.4.due to operation of

D.G. Set.
The applicant shail comply with the notification of NioEF delte$ 17.05.2002 regarding

noise limit for generator sets run with diesel , ' ' '

The industry should not cause any nuisance in surrounding'area.
The industry shall take adequate measures for control Of noise levels from it's orvn

sources within the premises so as to maintain ambient air quality standard in respect of

noise to less than 75dB(A) during day time and 70dB@)'during night time. Day time is

reckoned in between 6 am and 10 pm and night time'is reckoned between 10 pm and 6

The applicant shall maintain good housekg.eping'

tt 
" 

,ppii"unt shall bring minimum 337.0 of the available open land under green coverage/

plaltation. The applic.rit.h.ll submit.a statement on-available open plot area, numbel

of trees surviving as on 31"t March of the year and number of trees planted by Septernber

end, '*'ith the Environm-ent Statemel!'. 
,,. i- +L^ fanfnr.rr r ;. etc. beThe non-hazarclous solid waste'arising in the factory premlses, sweeprngs.

disposed of scientifically so as not to catise any nuisance / pollution' The applicant sliall

take necessary perrnissiohs from civic authorities for disposal of solid waste'

ihe applicarri "t 
utt not, change or alter the quantity, quality, the rate of discharge,

t"-p"rur.,re or the ,rOa" of"tUu effluent/emissions or hazardous tvastes or control

u-q.ri^p*".rt. provide-d foi *itt o"t previous written permission of the Board' The industry

will not carry out any activity, for which this consent has not been granted/withouL pr'iol'

18)
1e) I

l

I

I

I

I

l-

I

i

I

i

\

_t

20)
2r)

?9\

23)

consent of the Boai'd.
24) ,Ihe indus;t.-1, shall ensure that fugitive emissions from the activity are controlled so as to

maintain clean aud safe environment in and around the factory premises'

The inclustry shall suburjt cluarte-,..ly statement in respect of industil": :-l':-li:25) The inclttstry shall suDl]]lr tllrarf,euy sLaLU,rurru ,r
towards consent and poilution controi compliance's duly supporteci rvitil ctocurnentary

evidences (format can be dorvnloaded from MPCB official site)'

ZG) The industry shall subrnit official e-maii address and any change will be duly informed to

the MPCB'
27) The industry shal1 achieve the Nationai Ambient Air Quality standards prescribeci vide

Governnrerri of India, Notification dt' 16'11"2009 as amended'

The project authorities shall obtain consent for their railwav. "idll?-:1":ili"i"
i.il:11'J;::;::;i:";*. shatt submit an- action plan for using closed coal-convevor bel1

----^.^^..t^li^-,liol-onno ie loss
iffJJ'#;;J;;;;""k transpo'tation, whereve. the coal transportation distance is less

tiran 3 Kms initially, within 3 months'

ihi. .orr."rrt is valid along with the Environmental Clearance
----0000-----

2B)
2e)

30)

ffiffi,'*;;;i* b opnn*tt mine, SRo chandrqpurl/R/L/04180000

bed to the mine.
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b

205

574



Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1b841365dd57617a8899

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/8ebb37361292951e1bb8bdf275bc861fbfff61605ebd0b6737825f89a086d42b
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40

214

583



Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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Maharashtra Pollution Control Board
601d1c611365dd57617a889a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d9421dc2c9578a497e55baef5b0fec02fae5d6790e4e434a85659ef1fa8fdf40
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TYPED COPY OF CDO NASHIK LETTER DATED 29.03.2016 (FROM SUPERINTENDING ENGINNER (DAM), CDO NASHIK TO AREA 
GENERAL MANAGER, WCL MAJRI AREA) 

REASON: LEGIBLE COPY NOT AVAILABLE 

 

Pg 1 of 3 of Original Letter (Text upto the extent of Original letter)                                     

BY E-Mail 
No. CDO/Dam/ED-2/(59)/90/2016     Dated: 29.03.2016 
 
To, 
 Area General Manager, 

Western Coalfields Limited, 
Office of the Are General Manager 
Majri Area – (Kuchana) 
Th- Bhadrawati, Dist. Chandrapur-442503 

 
Subject: Consultancy work for Design of Diversion of Koradi Nalla, Taluka Bhadravati,  
              Dist. Chandrapur 
 

Reference: 1) Your Letter No. WCL/MA/AGM/Legal/11/1338 Dated 02/06/2011 
2) Dy. General Manager, SAM, New Majri Su Area’s Letter No. WC:/MA/Dy.     

GM/SAM/NMSA/14-15/446, Dated 17/05/2015 
       3) Your Letter No. WCL/MA/AGM/15-16/civil/1150, Dated 10/12/2015 
       4) CDO’s Letter No. CDO/Dam/ED/ED-2/28/2016, Dated 21/01/2016 

       5) Your Letter No. वेकोͧल/मा.¢े./महाĤ/१५/४५/सन २०१६, Ǒद. 24/01/2016 

 
Dear Sir, 

 

 The proposal of diversion of Koradi Nalla is received vide letter No. 1 mentioned 

under reference on consultancy basis. As per directives from Government of Maharashtra, 

Water Resources Department, approval from Director General, Maharashtra Engineering 

Research Institute, Nashik to take this work on consultancy work is obtained on 05/10/2013, 

The agreement for this work with WCL official is done on 18/05/2015 for amounting to 

rupees 15,73,040/-m WCL authorities has submitted the necessary details and required 

data to design the diversion of Koradi Nalla vide letter no. 2 mentioned under reference and 

also in accordance with CDO officer’s field visit dated 17/06/2005. 

 

 The 1 in 100 year flood of 540.780 cumecs for Koradi nalla worked out by  Water 

Planning Division, Hydrology Projects, Nashik is recommended and reported by W.C.L. 

authorities to this organization vide letter No. 3 mentioned under reference and the observed 

flood at diversion point communicated as 130 cumecs. As there is a wide variation in 

quantum of 1 in 100 year flood and observed flood, CDO requested WCL authorities vide 

letter No. 4 under reference to inform flood value relevant to this area 

  

ANNEXURE - AAnnexure VI
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TYPED COPY OF CDO NASHIK LETTER DATED 29.03.2016 (FROM SUPERINTENDING ENGINNER (DAM), CDO NASHIK TO AREA 
GENERAL MANAGER, WCL MAJRI AREA) 

REASON: LEGIBLE COPY NOT AVAILABLE 

 

Pg 2 of 3 of Original Letter (Text upto the extent of Original letter)                                     

vide letter No. 5 under reference, WCL suggested to take 50% of 1 in 100 year flood (540.53 

cumecs) i.e. 270.265 cumecs. Accordingly, the channel section for the diversion is designed 

for 50 % of 1 in 100 years flood and for the flood value of Inglis flood as mentioned in the 

Government Circular No. MIS-1086/262[51-86]-WRI dated 27-01-1987, para 4(c) and the 

Marathi  Circular No. रोहयो -२००१/Ĥ.Đ.१०२/रोहयो-६, Ǒद. २० जून २००२ issued by Planning 

Department of Maharashtra Government. In addition to this, the regradation of existing 

Koradi Nalla for upstream of start of diversion and Shirna Nalla is also proposed. Out of the 

two cross sections, the cross section suitable to the site conditions and quantum of flood 

events observed shall be adopted with prior approval from WCL’s competent authority. The 

detailed design of proposed diversion is worked out on the basis of standard CDO code of 

practice and relevant I.S. codes and optimum diversion sections are proposed. All the 

technical details are illustrated in this design report. The design report and drawings are 

submitted herewith for your approval. The approved copy of the report shall be sent to this 

office for record please. Before commencement of work and during execution of work 

following points of attention shall invariably be referred. 

1) Any excess in quantity or cost due to this design/ drawings in approved tender shall 

be ascertained at field level and shall be got sanctioned from competent authority i.e. 

WCL before execution. CDO will not be responsible for increase in cost due to design. 

2) This design and drawing is prepared based on the data supplied by WCL field 

authority. Responsibility regarding accuracy of data solely lies with the field authority. 

CDO will not be responsible for any mistakes in design due to inaccurate data. 

3) This drawing should not be used for execution till approval from competent WCL 

authority is obtained 

4) Yearly pre-monsoon inspection of this artificial channel is almost important and the 

failure of any type like silt depositions, crack on side slopes etc may be repaired 

before monsoon so that the channel will function with its full potential and will not 

create any problem in the future. 

5) Sufficient stocks of repair material like gunny bags of sand, murum, metal etc may 

be kept in the vicinity of flood banks and nalla plugs for facilitating repairs, if any, 

required during monsoon. 

 

 

227

596



TYPED COPY OF CDO NASHIK LETTER DATED 29.03.2016 (FROM SUPERINTENDING ENGINNER (DAM), CDO NASHIK TO AREA 
GENERAL MANAGER, WCL MAJRI AREA) 

REASON: LEGIBLE COPY NOT AVAILABLE 

 

Pg 3 of 3 of Original Letter (Text upto the extent of Original letter)                                     

6) Prior permissions of the competent district and local revenue authorities shall be 

obtained before start of execution to avoid any problems in the future. 

7) In accordance with WCL letter dated 24/01/2016, discussion with WCL authorities, 

cross sections for two flood value i.e. 50% of 1 in 100 years flood (270.365 cumecs) 

& Inglis flood (535.076 cumecs) are proposed. Cross section pertaining to field 

conditions and previous events of flood occurrence shall be adopted with prior 

approval from competent WCL authority. 

8) All necessary No Objection Certificates required from revenue, forest, environment 

and Water Resources authorities shall be obtained by WCL before commencement 

of work. 

9) During constructions of the embankment of nalla plug, regular quality control tests 

and record tests shall be carried out periodically and the results may be 

communicated to Central Designs Organization. 

10)  After completion of the diversion work, the same should be intimated to local officers 

of the Water resource department under whom this area lies. The Officers of Water 

resources department will verify that whether the work is executed asper design or 

not. 

11)  During first monsoon, the hourly record of flood passed through channel may be 

maintained. Also if at any point, scouring takes place in the diversion channel, these 

observations should be noted and may be communicated to Central Designs 

Organization. 
 

This is for your approval and necessary action please4. 

 

             (M.S. Bendre) 

Enclosure: 5 copies of report   Superintending Engineer (Dam), 

         Central Designs Organisation 

         Nashik 

 

Copy submitted with respect to the  

Chief General Manager, Majri Area – Kuchana, Th; Bhadravati, Dist. Chandrapur-

4442503 

Enclosure: Nil 
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20 
Hmer W 

Anner 
Govcrnnment Of Maharashhua 
Waler Rcsources DeparlmPN 

Superintending Engincer(()a 11n). 
Design Circle 
Central Desiis Qrpanisatw 
Dindori Road, 

NASHIK (M.S.) 422004 
Tel No.: (0253)2530708 

Email:semdce nashik@wrd.imalhnrashlra. gov.in CDw 
- 

BvE Mail /ep«ed Post 
No. CDO/Dam/ED-2/(59)/ 90/ 2016 Dated: 29 /03/2016

To, 
Area General Manager 

Western Coalfieldsimited, 
Office of the Eef General Manager 
Majrl Area -(Kuchana), 
Th.- Bhadravati, Dist. Chancdrapur - 442 503 

Subject: Consultancy Wor for Design of Dwersion of Kora:h Nalla. 1uka tJhivt, ali 

Dist. Chandraiu 
Reference : 1) Your Letter Ho. wi/MA; "M/.agal/11/12&3, atoi 2 ! 

2) Dy. General Manager, SAM, New Majri Area's Lct, 

MA/Dy. GM /SAM/NMSA) 14 15/446, I.ate1 17/05/2015 
3 Your Letter No. WCL/MA/AGM/15-161/civil/1150, De d 10/1.j 013. 

4) CDO's Letier No. LDO/Dam/ED/ED-2/28/2016, Datec.1t'/4..5 

5) Your letter No. aeIiel/1.A/6T9/24/sM Ro?4, R. 24,01/2016 

Dear Sir, 

The proposal of iversion ot Kcrisii Nalla is receivecd vide iettr No. 1 mention 

under reference oln con::ultancy basls. As per directives trom Gvernmert of Mahari:htra 

Water Resources Depatlnient, app/oval from Director General, Flahar isinti a Engino 

Research Institute, Nasiik to take this work on consultancy wor't 1s obtaned on 05/11/20 

The agreement for this work with WCL official is done on 18/35/2015 for amounin, 

rupees 15,73,040/.. WCL authorities has submitted the necessary lelrls anu rejuired d 

to design the diversion of Koradi Nala vide letter No. 2 inen 1ned ncder relerence i. 

also in accorlance with fo) oficer's field visit dated 17/06/2035 

The 1 in 100 v o dI S10 /.3) Uinec: "r Kradi nE ia v iFed oury alior 

Planning 
Divisi, ritDg 

rCjei" 
ashik Ic T1".1i1t.rie,il. t "teri : 

authorities to this organizatión 
Vicde lelter No. J eioni 

Jur l 

Cobserved 
flood at 

diversion pont cu nmunicat�C 
Js I30 i:s 

vorlation in quantun of 1 in 100 year 
tlood and ubserve uu, 

chO rqu 

uthorites vide letter No, 4under 
reference to o 

loiu velue ruieiant t t 

229

598



0od Vide letter No. 5 under reference, WCL suggested to take 50 % of i in 100 year flood 

(540.53 cumecs) i.e. 270.265 cumecs. Accordingly, the channel section for the diversion is 

designed for s0 % of 1 in 100 years flood and for the flood value of Inglisflood 

mentionedin the Government Circular No. MIS-1086/262[51-36]-WRI dated 27-01-1987, 

Para 4[c) and the Marathi Circular No, 1Fa ?ocM 5.o 2/TIEI1., 0 To isud 

by Planning Department of Maharaslhtra Governiment. In addition to this, the regraclation 

of existing Koradi Nalla for upstream of 5tart of diversion and Shirna nalla is ilo roposerd 

Out of the two cross sections, the cross section suitable to the site conditions and quantum 

of flood events observed shall be adopted with prior approval from WCL's competent 

authority. The detailed design of proposed diversion is worled out on the basis of standard 

CDO code of practice and relevant 1.5. codes and optimum diversion sections are propcsed. 

All the technical details are illustrated in this design report. The design report ard drawings 

are submitted herewith for your approval. The approved.copy of the report shall be sent to 
' 

this office for record please. Before commencement of work and during execution of work 

following points of attention shall invariably be referred. 

1) Any excess in quantity or cost due to this design/drawings in approved tender shall 

be ascertained at field level and shall be got sanctioned from competent authurity 

i.e. WCL before execution. CDO will not be responsible for increase in cost due tu 

design.

2 This design and drawing is prepared based on the data supplied by WCL liela 

authority. Responsibility regarcling accuracy of data solely lies with the fieid 

authority. COO will not be responsible for any mistakes in design due to inaCcurae 

data 

3 This drawing should n:! ibe used for execution till approval from compel:nt 

authority is obtainec

4 Tearly pre-moinsc.n inertion of this artificial channel is almost important an 

tailure ol any type lik: sil depositions, cracks on side slopes etc may be repo 

will not 
Getore monsoon, 0 e channel will function with its full potential and w 

Create any problem ir the future. 
etc may 

5 Suflicient stocks e: material like gunny bags of sand, murum, nietd 
, it any 

be ket in the vicinl!y lcod banks and nalla plug: for facilitaling rep 

E'2d dung 
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WATER RESOURCES DEP&F

1,$t4T'!'' S.

iT&;NT

DESIGN FOft

DIVERS'ON OF KORADI NALLA

UNDER WESTERN COALFIETDS LIMITED

MAJRI AREA

TAL.: BHADRAWATI DIST.. CHANDRAPUR

MARCH - 2016

SUPERINTENDING ENGINEER (DAM)
DESIGN CIRCLE,

CENTRAL DESIGNS ORGAN ISATION
DINDORI ROAD, NASHIK- 4?2004
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A REPORT ON

DESIGN FOR DIVERSION OF KORADI NALLA IN
3II TDR\WATI TEHSIL DIST. CHAI\DRAPUR, WESTERN

COALFIELDS LINIITED, MAJRI AREA

lcor{SULTANCY woRKl

d: REPORT.':
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1_

DESIGN FOR DIVERSION OF KORADI NALLA IN BHADRAWATITEHSIL DIST.
CHAN DRAPU R, WESTERN COALFIETDS LI MITED, MAJRI AREA

! (CoNSULTANCY WORI()
INTRODUCTION

'.Vestern Coarfierds Limited, a subsidiary of coar India Limited and mainry
engaged in coar mining extracts coar from various areas of Chandrapur
district' Prlsentrv wcl extracts coar through open cast mine. whjre executing
these mines, naturar streami in theiacquired rand needs to be diver,a"a:"ri
therefore wCL refer"red this design of diversion to centrar- ,;;;
Organization, Nashik.

This project of diversion of Koradi nalla is in the vicinity of shirna river which
is a tributary of wardha river. Koradi nalla having a catchment area of 66.82
sq. Km. ftows through mine area covering most 

"i,n.lnn,r; ;; ;.1;
to Shirna nalla.

The proposal by WCL is received vide letter no.
wcL/MA/AGM/Legar/1.1,/1,338 dated 02/06/201,1. on consurtancy basis. Asper directives from Government of Maharashtra, water Resources
Department, approval from Director General, Maharashtra Engineering
Research rnstitute, Nashik is taken on os/ro/2013 for this proposar. The
agreement for this work with WCL officials signed on LB/A5/20LS for
amounting rupees 1,5,73,04O/_. WCL submitted the necessary details and
data required for. this design work vide retter dated 15/0!/2016 in
accordance with cDo officer's fierd visit dated 17io6/zor5. r-he detail design
of proposed diversion is then worked out on the basis of standard CDo codeof practice and rerevant LS. codes and optimum diversion section is
proposed.

This design work deals with the following designs
1) checking the suitabirity of section of existing naila at entry point and

exit point of proposed diversion.
2) Design of diversion naila section arong with prugs at entry and exit

point to existing Koradi nalla.
3) Design of diversion section for rngris frood and for 50 %frood of

estimated j. in 100 year flood.

.1,. rj

-
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3.0

4.0

CALCULATION OF FLOOD

The catchment area of Koradi nalla is 66.23 Sq. Km. The f. in 100 year flood

for Koradi nalla is worked out as 54}.73drmecs by Water Planning division,

Hydrology Projects, Nashik. On the basis of HFL communicated and cross

sectional data supplied WCL vide letter no. WCL/MA/Dy.

G M/SAM/N MSA/14-15 / 446 dated 17 I 05 /20L5; observed flood at diversion

point comes out 130 cumecs. ln view of wide.variation in quantum of 1 in

100 year'flood and observed flood, CDO vide letter no. CDO/Dams/ED/ED-

2/28/201,6 dated 21.101,120L6 requested WCL to give concurrence to flood

value pertaining to field conditions. WCL official vide letter no.

aeikrqreiqdTqllq/qRuq, k{ifi Ry/oq,/ioq,q reported that the design of

diver:sion channel based on the flood value of 540.53 cumecs (1 in 100)

would be uneconomical and unnecessary and suggested to take half the

value of 1 in 100 year flood (540.53 Cumecs) i.e. 270.265 Cumecs.

Accordingly this issue is discussed in CDO and it is decided to design the

channel section with Inglis flood vide Govt, Circular No. M15-1086/262157-

B6l-WRl dated 27-0L-L987, Para 4(c) and the 50 % of 1, in 100 years flood.

The lnglis flood for this catchment area is estimated and attached in

annexure-I. For regradation of Shirna nalla observed f lood for cross

sectional data provided by WCL and lnglis floods are estimated and attached

in annexure-ll. The design floods are tabulated as under.

DESIGN CONSIDERATIONS

For design of channel, the governing parameters are quantum of flow,

velocity of flow through the stratum, coefficient of rugocity, bottom width,

full supply depth and bed gradient of the channel alignment and considered

as under

Design Flood: As mentioned in above Para 3.0, thd design flood is worked

Sr.No. Description Flood Remark

1, Koradi Nalla 270.265 50 % Of f. in 100 Flood

2 Koradi Nalla 533.780 lnglis Flood

3 Shirna Nalla 237.540 Observed Flood

4 Shirna Nalla 542.906 lnglis Flood

4.L
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out as per Govt. of Maharashtra circular dated 27/ot/1987 The.channel

.ection is designed and proposed for following floods

1) lnglis Flood-- 533.780 Cumqcs (Koradi Nalla) . , :-:

2) Flood value 50 % of t in 100 yqar flood. - 27O.265 Cumecs (Koradi

3) lnglis Flood-542.906 Cumecs (Shirna Nalla)

4) Observed Flood--237.54 Cumecs (Shirna Nalla)

:.
Velocity (v):

The velocity for design floods are worked out by Manning's formula. Less

velocity leads to larger sections and higher velocities tends to smaller

section but may cause scouring. To avoid scour of bed, dEteriorations of-

side walis the velocity is k'ept in accordance with following guidelines ':
- The maximum average velocity in the channel, allowed by CWC in

' their feasibility report of March 1989 is varying from 3.67 m/sec to
4.04 m/sec

- The model studies carried out by hydrodynamics division no. 2.

MERI, Nashik has recommended velocity range in channel from 3.00

m/sec to 4.00 m/sec.

ln this design of diversion the velocity range in Koradi nalla is 2.91 m/sec to
3.13 m/Sec.

Coefficient Of Rugocity(n) :

The coefficient of rugocity mainly depends upon the nature of strata of
flowing channel. ln this case of diversion of Koradi nalla, maximum nalla

section passes in cutting. The coefficient of rugocity as per government

circular no. MIS-2015/ (CR. No. 253/15)/MP dated OLIOg/20L5 is taken as

0.025 as this section is proposed for unlined channel.

Bottom width and fullsupply depth:

For designing hydraulic channel section, bottom widths to full supply depth
ratios are recommended vide circular no. MIS-2015/ (CR. No. 253/15)/Mp

dated 0L/09/7015 but they are for small and controlled discharges. lt is not
possible to follow them strictly in the design of diversion works and hence

bottom width and full supply depth is considered in such a way that the
section should be economical and hydraulically safe.

i

i
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5.0

available bed fall. Accordingly bed gradient are provided in relevance with

existing ground profile. The position of existing bed gradient and proposed

bed gradient is tabulated as below.

DESIGN OF CHANNEL SECTION

The channel section is designed in such a way to pass the design flood safely

with economical cross sectional area. Various trials for this design are

attached in Annexure-lV Finally adopted channel section are tabulated in

following table

Bed Gradient:

For diversion channel, the main constraint for
Il

grddient. Here there is no alternative but to

design of section is bed

divert the channel withih

cutting and hence stable side slopes

occurrence of various types of strata

Side Slopes

The channel

needs to be

section is

provided.

passing through

Considering the

Sr.

No

Nalla Existing
Level

Difference

Reach

Length
Natural
Bed

Gradient

Proposed
Bedl
Gradient

1 Existing Koradi Nala u/s

0.5 Km of start point

L.765 510 m f. in 289

2 Proposed Diveision Of

Koradi Nala

3.000 2000

m

1 in 667 l iil 1000

3 Existing Shirna Nala on

u/s 0.5 and d/s 0.5 Km

of confluence with

proposed diversion

1.820 1020 1 in 560

Location

From RD to

RD

FSD I Free

Flood I Widt (m) lBoard
(Cume I h (m)

Velocity

(m/sec)

Design

Discharge

(Cumecs)

1.s0 1 2.912 271_.937 50% of

1 in 100

Yr flood

270,26 114.00 14.s0

00 to 2000

5.1
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5.0

,.

such as black cotton soil,isoft murum, hard murum, graver, soft rock and
hard rock in Maharashtra, the Government of Maharashtra circular no. Mrs_
2015/(cR. No. 253/15)/Mp dated ot/og/2015 recommends side slopes of
1'5:1 and same side slopes are adopted for designing this diversion work.

Tra nsitions

For proposed diversion since the bottom width is constant along the entire
alignment'rTheie is transitioh''at start point of .proposbdidiversion of Koradi
nalla and at the confluence pbint of proposed diversion with shirna nalla. As
per Government cif Maharashtra circular no. Mts-2015/(cR. No. 253/15)/Mp
dated o1./ogl2or5 the transition angle between the axis of two slopes
should be kept less than IZ.5o.

FREE BOARD:

Free board is required to have safe overtopping distance. rn this case,
section is provided in such a manner to avoid overtopping. As the work is
being executed in mining area, where the mining activities are going to take
place and the flood is uncontroiled flood, the free board is proposed as 1.50
m above full supply level.

CURVES

smooth curves should be provided considering the field condition. The
entire proposed diversion of Koradi nalla travels in cutting and therefore
taking in to account this fact radius of curves proposed is 10 to 15 times the
bed width. Protective work of stone pitching and toe wall shall be provided
at every curve portion to overcome the problem of scouring or erosion.

From the L-section of diversion channel it is seen that in some of the
portion, the full supply level (F.s.L.) is above the existing ground level, hence
the protection bunds are essential. Also deep mining activities are going to
take place on one side, and hence the protection bunds should be
structurally stable as well as hydraulically impervious. Hence zoned
embankment with hearting as a core of impervious zone and casing as a

covering zone is proposed. As the material for construction is available from
compulsory excavation of diversion channel in ample quantities, this

7.0

rn

fh*r*-

239

608



9.0

9.1

material shail be used for construction. The top width of embankrnent onboth sides is

3.00 m.

proposed as 5.00 m. The top width of hearting is proposed as

For construction of frotection bunds, a key trench at the center of heartingwith 2'50 m bottom width is proposed. The depth of keytrencn , or"o"r"ias 0.5 H or i..50 m whichever is higher where H= hydrauric head measuredfrom F.S.L.

REGRADATTON OF NALLA: . , ,, ,,

Regradation of Existing Koradi Nalla Up to start of proposed Diversion:-
As the cross sectionar profire of existing Koradi naila upstream of start ofproposed diversion is uneven, the regradation sha, be dqne.'in ,"*;r;;with the naturar ground. rt is proposedthat the TBL r"rir,,a portion shail beprovided rerevant to the TBL proposed at the start point of proposed
diversion up to a distance where TBL coincide naturar ground rever in thisreach.

shirna Nalla Approach At rts confruence with proposed diversion:_ Thepart of shirna naila where proposed Koradi naila diversion confrux withshirna nalla arso needs regradation. Regradation for shirna naila shail becarried out on upstream and downstream reach of shirna naila andproposed Koradi nalla junction.
The existing naila section of shirna naila is smailer in width to accommodate
design flood. For design purpose the naturar bed gradient of 1 in 560 has
been considered. Hence, resectioning and regradation of naila has to bedone up to the point where the T.B.L. proposed at confruence point of
Diversion meets the naila banks. The design section is taburated as under.

Sr.

No

Name Of

Nalla

Design

Flood

(Cumecs)

Bed

width

(m)

FSD

(m)

Free

Board

(m)

Velocity

(m/sec)

Design

Discharge

(Cumecs)

Remarks

1 Shirna Nalla 507.905 22.00 4.50 1.50 4.062 525.53 Combined

Flood
2 Shirna Nalla 1076.68 49.00 4.50 1.50 4.305 1079.95 Combined

Flood

9.2
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1O.O INLET OF DIVERSION

At off take point of diversion the existing Koradi nalla shall be diverted in to
channel by providing plug no.1 having TBL 1g0.20 m meeting to ground

].1.0 OUTLET OF DIVERSION

At the location of exit of diversion channel bed level arrived is 182.20 m,

while bed level of Shirna nalla at this point is 181-.20 m. There is bed level
'diff"run.u of 1.0 rn,'11ence a smodth bed transitioh:with stone riprap for
length of 20 to 30 m is proposed in proposed diversion from exit point. 

'

12.0 PLUGGING THE OLD CONFLUX OF KORADI NALLA AND SHIRNA NALLA

The existing Koradi nalla meeting the shirna nalla shall be plugged by
'providing plug.no.2 having a TBL that coincides the existing ground profile
on right ban:k of Shirna nalla. | :

[3.0 ln accordance with wcL's letter no. *"*ifuqTe]./q'6[q/q\/l?cq Dated

24/01,/2016 and discussions with concern WCL authorities cross sections for
two flood values values i.e. 50 % of 1. in 100 years flood (27o.26s cumecs) &
lnglis flood (535.076 Cumecs) are proposed. Out of the two cross sections,
section resembling site conditions, quantum of flood events observed, shall
be adopted with prior approval from wcl's competent authority.

PART.B. DESIGN OF PLUG

1.0 When the nalla is diverted to other direction, the natural nalla course should
be plugged in such a way that the water should be diverted to diversion
channel and it should not percolate in old nalla course. ln Koradi nalla
diversion, it is required to provide nalla plugs at two locations.

Plug No.1

This plug is located at the entry point of diversion work. The plug is located on
existing Koradi nalla. The plug should be constructed as per the design norms.
Protective work to this plug shall invariably be provided., proporud in the
drawings.

Plug No.2

Existing Koradi nalla is to be diverted to Shirna nalla. The confluence of this
diversion is on the upstream of existing confluence; therefore second nalla
plug is to be provided on Koradi nalla at existing confluence of Koradi nalla and
shirna nalla. This is necessary to avoid back water in the mine area.

ZO UNDER SEEPAGE CONTROL MEASURES:

The main purpose of diverting Koradi nalla is to get an additional area for
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8

excavating coal from the mining area. seepage through nalla plugs even on

small scale will cause problems to the mining operation. Hence cut of trench is
essential' ln Koradi nalla [ard strata is not available at reasonable depth,
hence a cut off trench of the order of 1.25 x Hydraulic head below nalla bed

level is proposed. Care should be taken to avoid cut off trench on sandy

soils/strata. The center of CoT should be taken at the point, where a line

,.,. 
hrrlng slope of O.25:1 starting from the center of hearting meets the ground

' "r level. The bottom width of the cOr ii proposed as 5.00 m and the sideisiopes

of excavation shall be taken as per standard practice and provision made in
lS:8826-1978

' Overburden : 1.00 H : 1.00 V

Sbft Rock

Hard Rock : O.2S h : 1.00 V

After excavation, the COT should be properly cleaned and any loose patches, if
any, should be removed. Before starting COT filling, the permeability of the
strata below excavated level should be checked properly and ensured that the
strata is impervious and no sand layers are present.

3.0 EMBANKMENT FOR NALLA PLUG;

A zoned embankment comprising of hearting zone and casing zones are
proposed for the construction of nalla plugs.

4.O FIELDINVESTIGATIONS:

4.1 WCL authorities provided 9 bore hole data frorn surroundings of the proposed

diversion indicating the stratification. This data shows soft strata for a depth
more than 12.00 m,

4.2 Hearting

Total 3 no of soil samples are tested and results are made available. The test
results are then scrutinized and following deSign parameters are evolved for
design.

tan @ c

(t/m')
ODD

(r/m3)

Sp. Gr. Permeability

x 10-acm/sec

0.250 1.900 1.405 2.620 o.847

Casing

Total 2 numbers of samples"are tested and results are made available. The test

results are scrutinized and following design parameters are evolved for design

4.3
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hnA C

(t/m2)
ODD

(rlm')
Sp. Gr. Permeability

x 10'acm/sec
0.680 0.58 3_.879 2.6ss 3.880

FOUNDATION

The soil parameters of
follows,

tan @ C

(r/rx1)
ODD

(r/m3)'
Sp. Gr. Permeability

x 1'0iacm/sec
0.680 0.58 1,.879 2.688 3.880

6.0 DESIGN DETAI[S

sufficient quantities of casing'and hearting soils are available. lt is therefore
propos'ed to provide a zoned embankment section comprising of a core of
impeivious soil andshell of pervious soil. ) 

'

Casing Zond

The outer casing zone comprises of pervious soilavailable from the spoil banks
of mines in operation at present as well as from the compulsory excavation of
diversion channel. The present section of the embankment of nalla plug is
provided with top width 6.50 m. Free board of 1.50 m is provided as per
standard practice. The upstream face is provided with slope of 2.5 H: 1V and
downstream slope 2 H: 1V. The embankment sropes are provided as per
requirements of stability.

lmpervious Core

WCL officials have informed during field visit that sufficient quantity of
hearting material is available f rom compulsory excavation of diversion
channel. with a view to utilize this material, it is proposed to provide a thick
impervious core with top width of 4.50 m. The top of hearting is kept 0.50 m
above full supply depth.

Design Parameters 
:

The design parameters,.considered for present design of diversion of Koradi
l',lalla as tabulated as follows.

Pa rticu la rs hnA C

(t/m')
ODD
(r/m')

Sp.

Gravitv
Pore

Press ures
Casi ng 0.680 0.58 1..879 2.688 3.880
H ea rting 0.250 1.900 1.405 2.620 0.847

o u n dation 0.680 0.58 1,.879 "2.688 3.880
Ea rth quake Coefficients

casing are proposed for foundation and they are as

^e Koradi nalla diversion work is located in zone-ll as per seisrnic map given
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in l.S. 1893-2002. Therefore the value of horizontal seismic coefficient ar., is

0.048 and it is considered in analysis.

CONDITIONS FOR TESTING STABILITY OF BUND SECTION

lS-7894-1975(Reaffirmed 2002) (CJOe of practice for stability analysis of earth

dam) provides guide line for conditions of testing. Accordingly, stability is

tested for following conditions

Upstream

,r,1.,, Sl1.dden drawdown condition . -,, 
,, ,:

'2.' Reservoir full condition with earthquake

Down Stream Slopes:

1. Steady seepage without earthquake

2.. Steady seepage with earthquake,

'The stability analysis of both upstream and downstream slopes of designed

sections has been carried out by the Swedish slip circle method by a special

computer program developed by C.D.O. Nashik

Factor Of Safety

The minimum factor of safety for different conditions have been adopted as

per lS-7894-7975. Factor of safety arrived for different stability conditions are

summarized as below.

Factor Of

Safety

Condition

Upstream Slope Downstream Slope

Reservoir

Fullwith EQ

Sudden

Drawdown

without EQ

Steady

Seepage

with EQ

Steady

Seepage

without EQ

Minimum

Permissible

1-.00 1.300 L.000 L.500

Factor Of

Safety

Arrived

2.03 1.557 1.999 L.797 '

Though the embankment section is proposed with minimum required, lt is

seen that factors of safety arrived are more than those recommended in lS-

7}g4-1g75. Hence, the proposed earth bund section is considered to be safe

with the given design parameters and the foundation conditions.

8.0 OTHER PROVISIONS :

8.1 Stripping The Bund Seat:

;1tr6

li?

d--t.

hr
t:

13t

Fffiri

:
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1.1.

It is proposed to strip off and remove the top layer of the overburden of about
0'50 m depth in the dam seat area so as to keep it free from vegetation
organic matter and any other rubbish material. i
lnternal Drainage Arrangement

As this is a low height bund, inclined sand filter and other internal drainage
arrangements are not provided.

Rock Toe

It is a general practice that the heiAht of rock toii shall be maximum,of the
following values.

1) one meter above the peak tair water level or 15% ofhydiaulic head.
2) 0.50 meter above horizontal filter mat.

3) The height of rock toe, as worked out above will be subjected to minimum
and maximu:m limit 1.00 rn and 4.00 m respectively. I

Hand packed rock toe of height mentioned as above may be provided. The
height of the rock toe may be increased, if sufficient quantity of rock spoil is

available from the compulsory excavation, to make its used economically, on
the upstream face of rock toe 150 mm thick sand layer, 250 mm thick graded
gravel, 250 mm thick quarry spaulls and remaining portion 76 to 150 mm thick
rubble as shown in drawing should be provided.

Upstream Slope Protection

The upstream slope of the bund is proposed to be protected against eroding
actions of waves by hand packed stone pitching, 300 mm thick, laid over 150
mm thick quarry spaulls. The provision of pitching is as per 15-8g26-rg76.

Downstream Slope protection

The downstream slope may however be protected by grass turfing in order to
prevent soil erosion and gully formation.

POINTS OF ATTENTION:

1) Any excess in quantity or cost due to this design/drawings in approved

tender shall be ascertained at field level and shall be got sanctioned

from competent authority i.e. wCL before execution. cDo will not be

responsible for increase in cost due to design.

2) This design and drawing is prepared based on the data supplied by

wcl field authority. Responsibirity regarding accuracy of data solely

13

g-4

8.5

3.0
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1.2

lies with the field authority. CDO will not be responsible for any

mistakes in design due to inaccurate data.

This drawing shou[d not be use,d for execution till approval from

competent WCL authority is obtained.

Yearly pre-monsoon inspection of this artificial channel is almost

important and the failure of any type like silt depositions, cracks on

side slopes etc may be repaired before ffronsooh; so that the channer
:1. - ..:,.: ,_ .. .. i:. - . !. :..

will function with its full potential and will not'reate any problem in

the future.

sufficient stocks of repairs material like grjnny bags of sand, murum,

metal etc may be kept in the vicinity of flood banks and nalla plugs for

facilitating repairs, if any, required during monsoon. '

Prior permissions of the competent district and local revenue

authorities shall be obtained before start of execution to avoid any

problems in the future.

ln accordance with wcL letter dated z4/ot/2o1,6 and discussions with

concern WCL authorities, cross sections for two flood values i.e. 50 %

of f. in 100 years flood (270.265 Cumecs) & Inglis flood (535.076

Cumecs) are proposed. Cross section pertaining to field conditions and

previous events of flood occurence shall be adopted with prior

approval from competent WCL authoritry.

All necessary No Objection Certificates required from revenue, forest,

environment and Water Resources authorities shall be obtained by

WCL before commencement of work.

Certificates:-

1) The design and drawings are L00 percent technically checked by

concern executive engineer and internally checked.

2) All original design calculations and related correspondence is

preserved in CDO, dam circle, Division No. ED-2 in file number 59.

1O.O FEED BACK

L. During constructions of the embankment of nalla plug, regular quality

control tests and record tests shall be carried out periodically and the

results may be communicated to Central Designs Organization.

2. After completion of the diversion work, the same should be intimated

3)

4)

s)

6)

7)

B)

ii ,,
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to local officers of the water resources department under whom this
area lies. The officers of water resources department will verify that
whether the work is executed as per design or not. 

il

3. During first monsoon, the hourly record of flood passed through
channel may be maintained. Also if at any point, scouring takes place in
the diversion channel, these observations should also be noted and
may be communicated to Central Designs Organization.

( G. D. Rahane )

Sub Divisional Engineer

,Designs Division E.D.2
Dam Circle, C.D.O.

Nashik - 4.

-lEL'"'..'t*.\
1n. at.ffi-roti1

Executive Engineei
Designs DivisibE.D.2

Dam Circle, C.D.O.

Nashik - 4

Recom mended for approval

f/\{,B€l'}A '

( M.S. Bendre)
Superintending Engineer (Dam)

Design Circle
Central Designs Organisation

Nashik-4.
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1.4

ANNEXURE No.-l

Of,Design Flood (Koradi Nalla)

Of Maharashtra (1.D.) circular No. M rs_1086/262(51..86)-WAt Dated 27_

l:lculation Of lnglis flood

l=tchment Aiea .' = 66.82Sq. Km.

= 25.79 Sq. Miles

):sign Flood =(C x A) + fl.,{ +

=(4000 x25.79) +

=18900.62 Cusecs

=535.076 Cumecs

4l [Where A is tn Sq. Miles]

v {15,.79 + +J

- ''; 100 Year Frood carcurated by water pranning division =:': :'6 Of 1 in 100 year Flood Calculated By Wp Division

540.530 Cumecs

= 27O.265 Cumecsl:served Flood Communicated By WCL Authorities = 130.000 Cumecs.
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ANNEXURE No._il

l, :- ::ion Of Qesign Flood (Shirna Nalla)i"t

Ar ::'Govt. of Maharashtra (r.D.) circurar No. Mrs_10 B6/z6z(s1,.86)-wAr Dated 27_

, Calculation Of lnglis flood

Catchment Area

Design Flood

= 68.85 Sq, Km.

= 26.46 Sq. Miles

=(fxA) + f[c+
., .,^ 

,,

=(4000 x 28.4G) +

=18900.62 Cusecs

=535.076 Cumecs

4J [Where A.is tn Sq. Miles]

ir
.,'[25.7g + 4)
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ANNEXURE-III

(Calculation Of Observed Flood Of Shirna Nalla)

30.10

+-23'65_-_----->

, r - {x8x.930-,l"fi*.Ififi,J : s$0 : rJ:607,t6.r

i.e. 1 in 607.00

n= 0.025

_.1i-i-:

i{ = l{I3.fi5 - i0.L0j::,: 3"tE] + ?

A= 83.3125 Sq. M

P= Wetted perimeter

r, : JJ.55 = I -'t: ., 3.2!S r 3.-l:15 + 3.I-E ; 3JS

P = 35.596 M

Q=AxV

Q = 83. 3 1 2 5 x (U 0.025) x 2.3 42 
/3 x (1. / 607 .361)t/z

Q= 237.540 Cumecs

ri:-:: ;t Shirna nalla and proposed diversion of Koradi nalla

= 270.265 + 237.54

=507.805 Cumecs.

184.310

1-81.110r
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Western Coalfields Limited OFFICE OF THE SUB AREA MANAGER NEW MAJRI SUB AREA, MAJRI AREA P.O.-Shivjinagar, Teh-Bhadravati, Distt.-Chandrapur 
MANMSASAM/16-17/n3 Rel. No. WO 

Dated:-11.04.2016 
erintendent Engineer, 

Chandrapur Irrigation Circle. 
(handrapur( M.S.) 

Re0atding NOC for diversion of Koradi Nallah out of the mine boundary of New i UG to OC mine of Majri Area, WCL" 

Dear sir, 

This is to mention that 431.27 Ha of land has been acquired under the provisions ol CBA (A & D) Act 1957 in respect of New Majri UG to OC mine. Majri Area by Govt. of India. Ministry of Coal in respect of Western Coalfields Limited. There is one Koradi Nallah flowing in the acquired mine boundary area which is to be diverted. Existing nal lah and its proposed diversion are within our acquired land and are below HFL. Design and drawings for nallah diversion have been obtained from Central Designs Organization, Water Resources Department, Govt. of Maharashtra (Nashik) (copy enclosed). 
The diversion of nallah is extremely urgent because this work has to be completed before onset of monsoon as Meteorological Department has expected rains in last week of 

May 2016 and approximately 1.89 lakhs cum earth cutting is to be done for diversion work. 
Delay of diversion is unsafe as the mine is already in production and may be subjected to 
submergence of water during monsoon and may lead to huge amount of loss of national 

property 
You are requested to kindly issue NOC to take up the work and divert the nallah out 

of the mine boundary of New Majri UG to OC mine as per design and drawing provided by 
Central Designs Organization, Nashik. 

Thanking you. 

Encl: 
,Revenue plan showing alignment of existing and proposed diversion 

2Design for diversion of Koradi nallah by CDO, Nashik 

Yours fajthfully 

Sub Ared Manager 
New Majri Sub Area 

Majri Area, WCL 

Area General Manager, Majri Area 

. Area Planning Officer, Majri Area 

. Dy.G.M.(Civil). Majri Area 
4. 

Manager (Mining). NMUG to OC mine 

Annexure VII
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TRANSLATED COPY FROM MARATHI TO ENGLISH 

OFFICE OF THE TAHASILDAR BHADRAWATI 

Phone No. o7175-265080 
email-tah.bhadrawati@gmail.com 

Date 20-05-2016 
Letter No./kavi/kali/prastu-3/2016/26o 

Immediate 

To. 

General Manager 

Western Coal Fields Limited, Majri Area 

Kuchana 

Sub: 

Regarding the obstruction of work of Koradi 

Nala near New Majri Mine. 

Refe 
Letter No. WCL/NA/AGM/NMSA/16 date 18- 

05-2016 

In connection to the above subject, we would like to 

inform you that, according to reference letter No. 2, it has been 

mentioned that, the work of Koradi Nala near the new Majri 

mine, has been obstructed by agriculturist people for their 

demand. A meeting was held on 16-05-2016 in this office 

regarding natural calamity. Police station officer Majri was alo 

present at that time. If the work on Koradi Nala is not 

completed before the mons0on, water seep into the nearby 

village and a serious situation could arise and the Patala-Wani 

road could also be closed, said a police station officer at the 

meeting. 

You are hereby intormed that, the work of this Koradi 

Nala should be completed before 31" May 2016 in any case. It 

Omatebenb 
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should be noted that you will be personally responsible if this 
incident leads to any difficult situation. 

Hence, you are being notified as above. 

Sd/-Illegible 
Tahsildar Bhadrawati 

Copy to 

1. The Honorable Collector Chandrapur for kind 

information 
2. The Hon'ble Sub-Divisional officer Waora for kind 

information 

Sd/- Illegible 

Tahsildar Bhadrawati 

CERTIFICATE 

I have translated the said copy from a copy placed before 

me by the office of WCL Kuchana . It is annexed herewith. 

Hence this certificate. 

ake Bhadrawati 

Date- 1/21 M.R.Sheikh 

Panel Advocate for WCL. 
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TRANSLATED COPY FROM MARATHI TO ENGLISH 

Seal of Superitending Engineer,Chandrapur Irrigation 
the ProgectDivision, Chandrapur. 

office Jalanagar-442401 
Phone No.( Office-252506, Fax:07172-255188 e-mail: 
secipc.nrega@gmail.com,Secipc.chandrprwrd@maharashtra. 
gov.in 

No. 9600/admin.-1/Rev.-2/WCL/Koradi Nala/2017 

Date.03-04-2017 

To, 

TheHonorable Chief Engineer

Water Resource Department, Nagpur 

Subject:

Regarding NOC for Diversion of Koradi Nallah out 
of the mine boundary of New MajriArea UG to QC 
Mine of Majri Area WCL 

Reference 

1) Divisional Office Letter No.3134/admin.-1 /Rev 
2/WCL/Majri/Koradi Nala/2016 dt.21-06-2016 

2) Regional Office Letter No. 5288/Tansha- 

4/WCL/2o16,dt.28-11-2016 
3) Gov. letter No. subjudice- 

2017/(24/17)/jarana,dt 21-01-2017 
4) WCL. Majri Area office letter 

No.WCL/Makshe/Kshempra//Secretaryy 
/2017/913.dt.29-01-2017 

Omohea 

A 
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5) Executive Engineer, Chandrapur Errigation 

Department,Chandrapur office letter No. 

1140/admin-3/Koradi Nala/2017, dt. 14-03 

2017 

6) WCL Majri Area office letter No. WCL/Makshe 

Kshempra/Secretary/35/951/dt.27-03-2017 

In reference to the reference-letters of the subject matter, this 

is to inform that, the WCL had submitted a proposal dated 11-04- 

2016 to the Divisional office to obtain No Objection Certificate for 

diversion of the Koradi Nala. 

In that connection the Assistance Engineer Irrigation Sub- 

Division Warora, with officers of the WCL, made a spot inspection 

on o2-05-2016. In view of the report of the spot inspection, the said 

proposal had been sent to the Regional office for grant of permission 

vide reference letter No.1. The Regional Office vide reference No. 2 

had returned the proposal for want of Index of the spot inspection. 

In reference to the letter, reference No. 3 and Writ Petition No. 

6775/2016 received from the Government, having been asked, the 

WCL vide letter dated 27-03-2017 submitted letters of the 

Grampanchyat Palsgaon and Vislon-Palsgaon. The Grampanchayats

have submitted in their letters that the WCL has rightly completed 

the diversion work of the Koradi Nala of New Majri UG to OC mine 

on his land during the period of May 2016 to Jun 2016. As such it 

has also been mentioned in that letters that, no any loss has been put 

to the land of the Petitioner Madhukar Dahule. On perusal of all the 

same, it appears that the WCL has complicated the works of Nala- 

Diversion prior to the permission of the Vidarbha Irrigation 

Development Corporation. Therefore there is no reasonableness to 

issue No Objection Certificate for the diversion work of the Nala. 

Encl:-Proposal in two copies and observation report 

matebeeb 
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Official copy is sanctioned by the Superintending Engineer 

Sd/- illigilble 

Assistant Superintending Engineer 

Chandrapur Irrigation Project Division 

Chandrapur 

Copy to: 

Copy forwarded to the Executive Engineer, Chandrapur 

Irrigation Department, Chandrapur with direction to call 

for an explanation from the Area General Manager Majri 
WCL as to he, done the work without obtaining 

permission of the Water Resource Department and 

submit the report accordingly to the Division Office. 

Copy to:- 

Copy forwarded to The area General Manager Majri Area 

WCL, Post. Shivji nagar Kuchana Copmlex, Tah. 

Bhadrawati Distt. Chandrapur-442503 for intormationh 

and necessary steps. 

CERTIFICATE 

I have translated the said copy from a copy placed before me 

by the office of WCL Kuchana . It is annexed herewith. Hence this 

certificate. 

akebs@h 
Bhadrawati 

Date-1/a 
. 19.R. SHEIKH 

M.R.Sheikh 
MARD, BHADRAWATI 

Panel Advocate for wELTATY 
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Annec-AY 

4531l2o17 

i3.11.wp.b775.16 

JN THE COURT OF JUDICATURE AT BOMBAY 

NAGPUR BENCH. NAGPUR 

WRIT PETITION NO. 6775/2016
LM 3ih) Sunabhan Dehule he Ste of MahansTr 2 thers 

ouis úi Judges uiútr 

"iu, apptilanie5, Cot's üldei 

i iistciis id hegisuars uldeis 

vir. i.S.iia, Aduiur peuisoie 

Mr. A.8.kuizele. Addl.u.e or respoideii i 

mrA.M.Gharc, Adv:for respondcnt no2 

CORAM: B.P DHARMADHIKARI & 

MRS SWAPNA JOSHL JJ 
DATED 13 November. 2017. 

1. The petitíoner. a farmer. points out that flow of Koradi 

niver has been anificially changed. by respondenm nos.2 and 3, 

with the result it flows adjacent 1o his field and meets another 

iver by name Shirna. 

2. In nonsoon. because of quantity ot water in both he 

rivers. his field gets submerged and sand also accumulates. It 

has: herelore. becoine un-cuitivable. 

3. The prayer is therelore to coinpensale the pelitioner 

suitably Adv Manohar subaits tiiat unauthonsed diversion of 

Koradi river is accepted by respondent no.6-Talhsildar 

4 Adv.Ghare. on behalf ot respondent no.2. disputes all this. 

He further submits that even alleged admission of respondent no. 

6 is not binding upon respondent no.2. 

Annexure XI
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oL 

i3.Ii.wp.b775.i6 

earned AGP has pointed oul tilai petoner oniy seeks 

Suitable enquiry and thereafter comprnsation. 

. In this siluatíon. we lind that respondeni no.4-Coilector 

Can consider the controversy and alter proper enquiry ito facts 

as per law. can also quantiby compensation. 

7. We direct parties to appear betore Collector. Chandrapur 

on 4uh December.2017. The Collector shali after proper enguiryY 

pass suitable orders in next four months. 

With these directions and keeping ali rvai contentions 

open. we dispose of this Writ Petition. lNo costs. 

JUDGE UDGE 

sahare 
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TRANSATATED COPY MARATHI TO ENGLISH 

Read: 

Order dated 13-11-2017 passed by the Honorable High 
Court Judicator at Bombay, Nagpur Bench Nagpur, in 

Writ Petition No. 6775/2016 
ORDER 

(Passed on 12-03-2018) 

Whereas, the Honorable Mumbai High Court bench Nagpur 

by an order 

6775/2016 (Madhukar Suryabhan Dahule Versus Government of 

Maharashtra and other) directed the Collector Chandrapur to 

conduct a spot inspection and inquiry and passed appropriate order 

within four months. 

passed on 13 Nov. 2017 in the Writ Petition No. 

Therefore,the spot inspection has been conducted on 07-12- 

(2) 2017 in presence of (1) Sub Divisional Officer Warora, 

Tahasildar Bhadrawat(3) Block Development Officer Panchayat 
Samiti Bhadrawati (4) Taluqa Agricultural Officer (5) Sub Divisional 

Engineer Miner Irigation Z.P. Sub-Division Bhadrawati (6) Mandal 

Adhikari.Nandori (7) Gram Adhikari Saza No.2 Kuchana (8) 
Gramsevak Vislon (9) Area Planning Officer for WCL Kuchana (10) 
Sub Area Manager WCL Majri and Panch (1) Ashok Chokha 

Satpute,Sarpanch Grampanchayat Vislon Tah. Bhadrawati (2) 
Wasudeo Brahmdeo Utane (3) Shankar Govinda Dhawas (4) Ganpat 
Urkuda Talande and (5) Vinod Tukaram Wankhede 

First of all the diverted Koradi Nala was inspected. This Nala 
was flowing from Mangaon to Patala Mangaon-Shiv and then to 

Shivjinagar to Majri and then then to Wardha river. The said area is 
acquired by the WCL and Naglon mine is situated there. The Nala is 
diverted near the mound of earth excavated in quarry. The said Nala 
flows from west to east, from S.No. 106 to 44/1 of mouza Naglon 

mateboa 
AM 
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and further flows from S.No. 247/8 to 247/1 of mouza Palsgaon and 
meet to Shirna river. The survey No. 2 and neighbouring Survey No. 

6 and 231 of mouza Palsgaon of the petitioner, have also been 

inspected and his statement has also been recorded. The natural 

Nala situated in survey No. 2 of the petitioner, has also been 

inspected. 

The Survey No. 46/1 of mouza Palsgaon owned by the 

petitioner adjacent to the Shirna river, has also been personaly 
inspected. As such the Survey No. 15 near to Shirna river owned by 

one Dinkar Patiraj Nibrad has also been inspected and his statement 
has also been recorded. The basin of the river has also been 

inspected. The basin of the river is shallow. The person present in 

the inspection told that, in situation of flooding of Wardha river, 
back water causes damage to the fields near Shirna river. 

The statements of the persons namely (1)Madhukar Suryabhan 
Dahule of Palsgaon(2) Vasantrao Shankarrao Dahule of Palsgaon 

(3)Raju Gokul Thenge of Naglon (4)Yashwant Sitaram Dhawasof 
Naglon (5)Mahesh Dinkar Nibrad of Palsgaon and (6) Ashok Chokha 

Satpute Sarpanch Vislon ete, present on the spots, were recorded. 

They stated in their statements that the fields causes damage due to 

the back of water. 

As mentioned in the paragraph No.3 of the spot inspection and 
site seeing due to the shallowness of the Shirna Nala-basin, in 
situation of flooding of Wardha river, the water of the Nala go back 

to the adjutant fields and in that flood situation there is a possibility 
of damage to the crop. Therefore to avoid the fields damage, the 

Deeping of the river basin is being seen necessary. Hence the 

following order is issued. 

ORDER 

A 1. Shirna river basin should be deepened by the WCL so 
that the back water of Shirana river does not damage the 

crops of the adjoining farmers 
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2. In case of damage to adjacent crop due to flooding till 

deepening of river basin it will be mandatory to 

compensate the concerned through WCL. 

Hence this order is issued under my seal and signature 

Sd/- Illigible 

District Collector, Chandrapur 

Copy to: 

1. Forwarded to the General Manager Western Coal Fields 

Limited,Majri Area Kuchana to comply with the order and 

submit the compliance report immediately. 
2. Forwarded to the Sub Divisional Officer, Warora for proper 

proceeding 
3. Forwarded to the Tahsildar Bhadrawati, for proper proceeding 
4. Forwarded to the Mandal Adhikari, Nandori for proper 

proceeding 

5. Forwarded to the Gram Adhikari Saza No.2 Kuchana Tah. 

Bhadrawati, for proper procecding 

Sd/- Iligible 

Distriet Collector, Chandrapur 

CERTIFICATE 

I have translated the said copy from a copy placed before me 

by the office of WCL Kuchana . It is annexed herewith. Hence this 

certificate. 

aedenb 
Bhadrawati 

V.M.R. SHEIK 
M.R.Sheikh Date:- 

AI WRD, BiADRAWAT 
Panel Advocate:for WCL.TATF 
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TT T TA` T TAT TY7 ZTteT 7 67732015 79T TTF 15/11.2C17 

(TTT TT 1/2018) 

F4 T.H TAT HTE TTIT T T TT TTnT 6775/201

(THT THTA 3IET fa HTETRTE TT 5 ) 7ET ¥T. 3 ATRT RT 13 a7 2017 T 

TTTT 7/12/2017 T 1) 3T TTIT 41FI7 TRTT2 4T, HZTETIT 3):1E 

T .7.Y fAry ZTdf 6) 4E Tai iat 7) J1 aTETi TTT HT 2 8 

UTAA H 9) TZ TI . F 
H7ATT FT 10) 3TI ier? 

3ATT 3) F7 Ttazr aaH 4) T zUTyi TST TAE 5) T 7T YTE 6) «T faA TT 

T TTETETT HST ATAT TT 7 T 106 TTT 44/1 T T TTT Y35T TT H 

TA7 247/8 247/1 47 T Z TATAT FTTAT HDA TI TT TT TOTT THT T 

T T T 7 T 231 T T TTT 2TT 7TT TirITEFZT 

7T 
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13TE 3i i21 AiT 7 7HT2 T 7TT HTT7 TT T 

T 7 7n TT TTTTI 2T TT TT H T 

PT I TETTt qrJhTETTTTET T RETT 3 4r TZ FrATyT forrA TIT 

TE -T 
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Western Coz!fields Limita! 

(Fiv syi) (a Miniratna Com pany) 
n 

(A Suhsidiary of Cual India Limited) 
office of the Sub Area Mainager 

Now Majri Sub Atea 

Po-Shivjinagar, Dist. Chandrapur(viS) T.rauR fo7gr(TErRT)-442503 

aiia /HT /UYHEI/RATGÅ/Hà/ 2018/ fHT%:16062018 

T7 
T TETTRTR HTE. 

TTat 

He:a/TA/as/ 2018/186 f 31.05.2018 
TETE 

2. HT. fnEaTNT uxyy T aTHTIEHTY RAT TAT UAT TT B 1 te 2 HTER 

HTET 

T)e6l/ 

:FT. foTÍYEmNI, TEy 

C13716 
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